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RAJYA SABHA
Friday, the 12" December, 2025/21 Agrahayana, 1947 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
Twenty-fourth Anniversary of the terrorist attack on the Parliament Building

MR. CHAIRMAN: Hon. Members, tomorrow, the 13™ of December, 2025, is the
twenty-fourth anniversary of the tragic terrorist attack on Parliament House that took
place on 13™ December, 2001. On that dark day, when the very symbol of our
democracy, i.e., the Bharatiya Sansad, was targeted by forces bent on destroying
the foundations of our nation, it was the fearless courage and prompt action of our
valiant security personnel that foiled their sinister design. We lost several brave-hearts
who stood unflinchingly between the attackers and this temple of democracy,
displaying exceptional gallantry in the face of mortal danger.

Hon. Members, let us pause to remember and pay our respectful tribute to those
courageous souls who sacrificed their lives on that sorrowful day. Their devotion to
the duty and selfless valour continue to inspire every one of us. It is our sacred
responsibility to carry forward the democratic ideals for which they laid down their
lives.
| request Members to rise in their places and observe silence as a mark of respect to
the memory of those who lost their lives in that terror attack.

(Hon. Members then stood in silence for one minute. )
MR. CHAIRMAN: Papers to be laid... (Interruptions)...
SHRI JAIRAM RAMESH (Karnataka): Sir, please look at the front row, no Cabinet
Minister is present. Not a single Cabinet Minister! Not even one Cabinet Minister !

...(Interruptions )... Sir, this is a breach of Parliament. Not even one Cabinet
Minister |
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[ RAJYA SABHA ]

MR. CHAIRMAN: | will take it up.... ... (Interruptions)... | will take it up with the
Government. ... (Interruptions )... Please. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): No; no, this is

NOt.... ... (Interruptions)... What do you think? ... (Interruptions )... X, TRAToR I8
g T g2l Bfeme fifer & gF1 a1l ..(raum)...

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Respected, Chairman, Sir....

MR. CHAIRMAN: Mr. Minister, please request your Cabinet Minister to come to the

House. ...(/m‘errupz‘/'ons)... Please request the Cabinet Minister to come to the
House. ...(Interruptions)... | am requesting... ...(Interruptions)... | am requesting
him. Please take vyour seats. ...(Interruptions)... | am asking them...
...(Interruptions )...

SHRI MALLIKARJUN KHARGE: No, Sir. You cannot exempt like this.
...(Interruptions )... Sir, the House cannot run like this. ...(Interruptions)... No
Cabinet Minister is there. ...(Interruptions)...

MR. CHAIRMAN: Yes, | understand the procedure. Please take your seats.
...(Interruptions)... | have requested... ... (Interruptions)... | have requested the
Minister. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: No; no. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the practice is to adjourn the House till a Cabinet
Minister is present. ...(Interruptions)...

2 I R (TSR : W), I8 B9 &l WU § b didic M ol grew
T I Ug Sl 3 ST IRV ... (SHIETH)...

MR. CHAIRMAN: Hon. Minister, you please make a request that one of the Cabinet
Ministers should come. ... (Interruptions)...

SHRI JAIRAM RAMESH: You cannot run the House. ... (Interruptions)...

Contents Page t



[ 12 December, 2025 ] 3

i} AfeTRToI WAl : TR, BTIY adjourn DI ...(FIHH)...

SHRI JAIRAM RAMESH:  Sir, you have to adjourn the House. ... (Interruptions)... Sir,
you have to adjourn the House till a Cabinet Minister comes. ... (Interruptions)...

MR. CHAIRMAN: They are coming. ...(Interruptions)... Now, Papers to be laid on
the Table, Shri Jitin... ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, this is against the practice to run without a Cabinet
Minister. ...(Interruptions)...

MR. CHAIRMAN: | do agree. Then, why are you shouting, Jairam;i?
...(Interruptions )...

SHRI JAIRAM RAMESH:  Sir, you will not run til a Cabinet Minister
comes. ...(Interruptions)...

SHRI  MALLIKARJUN  KHARGE: Sir, in protest, we are walking
out. ...(Interruptions)...

(Az‘ this stage, some hon. Members left the Ohamber.)

MR. CHAIRMAN: The House is adjourned for ten minutes. We will meet again at
11.15a.m.

The House then adjourned at five minutes past eleven of the clock.
The House met at fifteen minutes past eleven of the clock,

MR. CHAIRMAN /n the Chair.

MR. CHAIRMAN: Hon. Minister.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): Sir, | was informed that the House got adjourned
because no Cabinet Minister was sitting here. | would like to inform the august House

that the former Lok Sabha Speaker, Shivraj V. Patilji expired this morning. So, | had to
go to the Lok Sabha for adjournment because there is a precedent in the past that
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[ RAJYA SABHA ]

when a former Lok Sabha Speaker expires, then, there is adjournment for the whole
day. So, we took some time. The hon. Leader of the House also had his question in the
Lok Sabhaj; so, he was also there. | regret that a Cabinet Minister was not here. But |
admit, Sir... ..(Interruptions)...

2 gHIe A (RToreer): qumIf weiey, 9 39 9ed & Ul 9aw 8 81 ARDR |
ATIRATET IRl 21 Ueh d Ty, Yd JeH=i1 b ferq i Fea1 &eh b1 2l

MR. CHAIRMAN: The Zero Hour time will be getting reduced. Please.

21 yeie foardt: # S R &g ¥e1 § & d 99 Has & 9aw 8 &1 3R el Bl
T+ I BIaT1 8, a1 I8l Gda-T dl &<h Bx o

MR. CHAIRMAN: Hon. Minister, do you want to respond? ..(Interruptions)... No.
One minute.

SHRI KIREN RIJIJU: Sir, hon. Member, Tiwariji is right. Late Shri Shivraj V. Patil was
also a one term Member of Rajya Sabha. For that, there is a due process. The
unfortunate demise happened just a while ago, only this morning; so, maybe, the
Secretariat is taking some time. But it should be duly condoled in this august House
also. Tomorrow is the Martyrs Day when the Parliament was attacked. Tomorrow,
there is a holiday. That may also be later... ... (Interruptions)..

MR. CHAIRMAN:: It is already taken up. ...(Interruptions)..

SHRI KIREN RIJIJU: Okay. If that is referred, then, | agree, Shri Shivraj V. Patil’s
condolence should also be sent.

MR. CHAIRMAN: Now Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

l. Notifications of the Ministry of Commerce and Industry

Il.  Reports and Accounts (2024-25) of various Councils, Organisation, Authority,
CGPDTM, Board, Federation and Institutes and related papers

lll.  Notifications of the Ministry of Electronics and Information Technology

IV. Reports and Accounts (2024-25) of UIDAI, New Delhi, STPI, New Delhi, C-DAC,
Pune; SAMEER, Mumbai; SCL, SAS Nagar, Punjab, NIELIT, New Delhi, C-MET,
Pune and related papers
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[ 12 December, 2025 ] 5

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague,
Shri Jitin Prasada, | lay on the Table:—

I. (i) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification
No. S.0. 4524(E)., dated the 3 October, 2025, prohibiting
manufacture, possession, sale and import of the electric detonator
(explosive of Class 6 Division 3 or UN Class 1 Division 1) throughout the
country, with certain conditions, issued under clause (a) of sub-section

(1) of Section 6 of the Explosives Act, 1884.
[Placed in Library. See No. L.T. 5683/18/25]

(i) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification
No. G.S.R. 839(E)., dated the 13" November, 2025, publishing the Gas
Cylinders (Fourth Amendment) Rules, 2025, under sub-section (8) of

Section 18 of the Explosives Act, 1884.
[Placed in Library. See No. L.T. 5682/18/25]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Seventieth Annual Report and Accounts of the Plastics Export
Promotion Council (PLEXCONCIL), Mumbai, Maharashtra, for the
year 2024-25, together with the Auditor's Report on the
Accounts.

(b)  Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 5667/18/25]

(i) (a) Sixty-second Annual Report and Accounts of the Basic Chemicals,
Cosmetics and Dyes Export Promotion Council (CHEMEXCIL),
Mumbai, Maharashtra, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 5670/18/25]

(i) (a) Forty-eighth Annual Report and Accounts of the India Trade
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[ RAJYA SABHA ]

Promotion Organisation (ITPO), New Delhi, for the year 2024-25,
together with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Organisation.
[Placed in Library. See No. L.T. 5322/18/25]

(B) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 37 and sub-section (3) of Section 39 of the Special
Economic Zones Act, 2005:-

(a) Annual Report and Accounts of the Cochin Special Economic Zone
Authority (CSEZA), Cochin, Kerala for the year 2024-25, together
with the Auditor’s Report on the Accounts.

(b)  Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5321/18/25]

(C) Acopy each (in English and Hindi) of the following papers, under Section
1565 of the Patents Act, 1970:-

(a) Annual Report of the Office of the Controller General of Patents,
Designs, Trademarks and Geographical Indications (CGPDTM),
Mumbai, Maharashtra, for the year 2024-25.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5323/18/25]

(D)  Acopy each (in English and Hindi) of the following papers:-

(i) (a) Seventy-first Annual Report of the Tea Board India, Kolkata, West
Bengal, for the year 2024-25.
(b) Seventy-first Annual Accounts of the Tea Board India, Kolkata, West
Bengal, for the year 2024-25, and the Audit Report thereon.

(c) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 5319/18/25]

(i) (a) Annual Report and Accounts of the National Council for Cement
and Building Materials (NCCBM), Ballabgarh, Haryana, for the
year 2024-25, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 5320/18/25]
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[ 12 December, 2025 ] 7

(i) (a) Eighty-fifth Annual Report of the Coffee Board, Bengaluru,
Karnataka, for the year 2024-25.
(b)  Annual Accounts of the Coffee Board, Bengaluru, Karnataka, for
the year 2024-25, and the Audit Report thereon.

(c) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 5675/18/25]

(iv) (a) Annual Report of the Rubber Board, Kottayam, Kerala, for the year
2024-25.
(b)  Annual Accounts of the Rubber Board, Kottayam, Kerala, for the
year 2024-25, and the Audit Report thereon.

(c) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 5676/18/25]

(v) (a) Annual Report and Accounts of the National Productivity Council
(NPC), New Delhi, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 5676A/18/25]

(vi) (a) Sixtieth Annual Report and Accounts of the Federation of Indian
Export Organisations (FIEO), New Delhi, for the year 2024-25,
together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Federation.
[Placed in Library. See No. L.T. 5669/18/25]

(vi) (a)  Sixty-sixth Annual Report and Accounts of the Indian Rubber
Materials Research Institute (IRMRI), Thane, Maharashtra, for the
year 2024-25, together with the Auditor’s Report on the Account.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5671/18/25]

(vii) (a)  Sixty-fourth Annual Report and Accounts of the National Institute of
Design (NID), Ahmedabad, Gujarat, for the year 2024-25, together
with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5671A/18/25]

lll. (i) A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Electronics and Information Technology, under Section 55 of the
Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and
Services) Act, 2016: -
(1) HQ-13073/1/2020-AUTH.II Part (1)/Comp. No. 12972(E)., dated the
20" August, 2025, publishing the Aadhaar (Payment of Fees for
Performance of Authentication) Amendment Regulations, 2025.

2) HQ-16021/2/2021-EU-II-HQ (E-6538)., dated the 22"% August, 2025,
publishing the Aadhaar (Enrolment and Update) Second Amendment
Regulations, 2025.

(3)  HQ-16016/1/2023-EU-I-HQ(E)., dated the 22" August, 2025,
publishing the Aadhaar (Sharing of Information) First Amendment

Regulations, 2025.
[Placed in Library. For (1) to (3), see No. L.T. 5399/18/25]

(i) A copy (in English and Hindi) of the Ministry of Electronics and
Information Technology Notification No. HQ-16021/2/2021-EU-1I-HQ (E-6538).,
dated the 25" November, 2025, publishing the Adhaar (Enrolment and Update)
Third Amendment Regulations, 2025, under Section 55 of the Aadhaar (Targeted

Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016.
[Placed in Library. See No. L.T. 5781/18/25]

IV. (A) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 26 and sub-section (3) of Section 27 of the Aadhaar
(Targeted Delivery of Financial and Other Subsidies, Benefits and Servioes) Act,
2016: -

(a) Annual Report and Accounts of the Unique Identification Authority of

India (UIDAI), New Delhi, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 5780/18/25]
(B) A copy each (in English and Hindi) of the following papers:-

(i)  (a) Annual Report and Accounts of the Software Technology Parks of
India (STPI), New Delhi, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 5779/18/25]
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(i) (a) Annual Report and Accounts of the Centre for Development of
Advanced Computing (C-DAC), Pune, Maharashtra, for the year
2024-25, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 5777/18/25]

(i) (a) Annual Report and Accounts of the Society for Applied Microwave
Electronics Engineering and Research (SAMEER), Mumbai,
Maharashtra, for the year 2024-25, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Society.
[Placed in Library. See No. L.T. 5778/18/25]

(iv) (a) Annual Report and Accounts of the Semi-Conductor Laboratory
(SCL), SAS Nagar, Punjab, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Laboratory.
[Placed in Library. See No. L.T. 5776/18/25

(v) (a) Thirtieth Annual Report and Accounts of the National
Institute of Electronics and Information Technology (NIELIT), New
Delhi, for the year 2024-25, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5397/18/25]

(vi) (a) Thirty-fifth Annual Report and Accounts of the Centre for Materials
for Electronics Technology (C-MET), Pune, Maharashtra, for the
year 2024-25, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 5398/18/25]

I.  Notifications of the Ministry of Agriculture and Farmers Welfare

. Reports and Accounts (2021-22 and 2024-25) of the Kerala Agro Industries
Corporation Limited, Thiruvananthapuram; NSCL, New Delhi; KCDC Limited,
Mangaluru, Karnataka and related papers

lll. Reports and Accounts (2024-25) of PPVFRA, New Delhi; Coconut Development
Board, Kochi, Kerala; NCCD, Gurugram, Haryana and related papers
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PN Td fFam wcawr w3 A I A (S IFEARISR): HElGY, H
FTfeTRaT o= G4 gl IR el g

l. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Agriculture and Farmers Welfare (Department of Agriculture and Farmers
Welfare), issued under sub-section (1) of Section 3 of the Destructive Insects and
Pests Act, 1914: -
(1) S.0. 4641(E)., dated the 13" October, 2025, publishing the Plant
Quarantine (Regulation of Import into India) (Tenth Amendment) Order,
2025.

(2) S.0. 5047(E)., dated the 6™ November, 2025, publishing the Plant
Quarantine (Regulation of Import into India) (Eleventh Amendment)

Order, 2025.
[Placed in Library. For (1) and (2), see No. L.T. 5329/18/25]

Il. (1)  Acopy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Fifty-fourth Annual Report and Accounts of the Kerala Agro
Industries Corporation Limited, Thiruvananthapuram, Kerala, for the
year 2021-22, together with  the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 5322/18/25]

(i) (a) Sixty-second Annual Report and Accounts of the National Seeds
Corporation Limited (NSCL), New Delhi, for the year 2024-25,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 5700/18/25]

(i) (a) Forty-seventh Annual Report and Accounts of the Karnataka
Cashew Development Corporation (KCDC) Limited, Mangaluru,
Karnataka, for the year 2024-25, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.
(b) Review by Government on the working of the above Corporation.
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(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) above.
[Placed in Library. See No. L.T. 5333/18/25]

. (i) A copy each (in English and Hindi) of the following papers, under Section
85 and sub-section (4) of Section 62 of the Protection of Plant Varieties and
Farmers' Rights Act, 2001:-

(a)  Annual Report of the Protection of Plant Varieties and Farmers’ Rights
Authority (PPVFRA), New Delhi, for the year 2024-25.

(b) Annual Accounts of the Protection of Plant Varieties and Farmers’
Rights Authority (PPVFRA), New Delhi, for the year 2024-25, and the
Audit Report thereon.

(c) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 5698/18/25]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 15 and sub section (4) of Section 17 of the Coconut
Development Board Act, 1979:-

(a) Annual Report of the Coconut Development Board, Kochi,
Kerala, for the year 2024-25.

(b) Annual Accounts of the Coconut Developmental Board, Kochi,
Kerala, for the year 2024-25, and the Audit Report thereon.

(c) Brief Note on Review of developmental activities and
achievements of the Coconut Development Board during the
year, 2024-25.

[Placed in Library. See No. L.T. 5331/18/25]

(i) A copy each (in English and Hindi) of the following papers:-

(a)  Annual Report and Accounts of the National Centre for Cold-chain
Development (NCCD), Gurugram, Haryana, for the year 2024-25,
together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 5334/18/25]
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Report and Accounts (2024-25) of the Film and Television Institute of India (FTII),
Pune, Maharashtra

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. L. MURUGAN): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers: -
(a) Annual Report and Accounts of the Film and Television Institute of India
(FTII), Pune, Maharashtra, for the year 2024-25, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 5791/18/25]

. Reports and Accounts (2024-25) of ARAI, Pune; R&C, Mumbai; BBJ, Kolkata;
NEPA Limited, Burhanpur (MP); AYCL, Kolkata; BHELand EPIL, New Delhi;
REIL, Jaipur; B and R, Kolkata; IL, Jaipur and related papers

Il.  Reports and Accounts (2021-22, 2022-23 and 2023-24) of NAB, New Delhi
and FCRI, Palakkad, Kerala and related papers

lll.  MoU between Gol and BHEL for the year 2025-26

IV. Reports and Accounts (2024-25) of BSLC, Bhubaneswar; the MOIL Limited,
Nagpur; the NMDC Steel Limited, Bastar, Chhattisgarh; the MECON Limited,
Ranchi, EIL, Bhubaneswar, the KIOCL Limited, Bengaluru; the MSTC Limited,
Kolkata; the NMDC, Hyderabad; SAIL, New Delhi and related papers

V. MoUs between Gol and SAIL; MSTC Limited; MOIL Limited; MECON Limited;
NMDC Limited for the year 2025-26

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES (SHRI
BHUPATHI RAJU SRINIVASA VARMA): Sir, | lay on the Table:—

l. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Fifty-fifth Annual Report and Accounts of the Automotive Research
Association of India (ARAI), Pune, Maharashtra, for the year 2024-
25, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5741/18/25]

(i) (a) Fifty-second Annual Report and Accounts of the Richardson &
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Cruddas (1972) Limited (R&C), Mumbai, Maharashtra, for the year
2024-25, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5727/18/25]

(i) (a) Thirty-ninth Annual Report and Accounts of the Braithwaite Burn and
Jessop Construction Company Limited (BBJ), Kolkata, West
Bengal, for the year 2024-25, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 5726/18/25]

(iv) (a) Seventy-eighth Annual Report and Accounts of the NEPA Limited,
Burhanpur, Madhya Pradesh, for the year 2024-25, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5730/18/25]

(v) (a) Annual Report and Accounts of the Andrew Yule and Company
Limited (AYCL), Kolkata, West Bengal, for the year 2024-25,
together with the Auditor’'s Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5729/18/25]

(vi) (a) Annual Report and Accounts of the Bharat Heavy Electricals Limited
(BHEL), New Delhi, for the year 2024-25, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 5728/18/25]

(vii) (a) Fifty-fifth Annual Report and Accounts of the Engineering Projects
(India) Limited (EPIL), New Delhi, for the year 2024-25, together
with the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.
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Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5724/18/25]

Forty-third Annual Report and Accounts of Rajasthan Electronics and
Instruments Limited (REIL), Jaipur, Rajasthan, for the year 2024-25,
together with the Auditor's Report on the Account and the comments
of the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5723/18/25]

Annual Report and Accounts of the Bridge & Roof Company (India)
Limited (B and R) Kolkata, West Bengal, for the year 2024-25,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5721/18/25]

Sixty -first Annual Report and Accounts of the Instrumentation Limited
(IL), Jaipur, Rajasthan, for the year 2024-25, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5722/18/25]

A copy each (in English and Hindi) of the following papers:-

(2)

(b)
(©)

(2)

(b)
(©)

Annual Report and Accounts of the National Automotive Board
(NAB), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above.

Annual Report and Accounts of the National Automotive Board
(NAB), New Delhi, for the year 2022-23, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above.
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(i) (a) Annual Report and Accounts of the National Automotive Board
(NAB), New Delhi, for the year 2023-24, together with the Auditor's
Report on the Accounts.
(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. For (i) to (i), see No. L.T. 5742/18/25]

(iv) (a) Annual Report and Accounts of the Fluid Control Research Institute
(FCRI), Palakkad, Kerala, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5740/18/25]

. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Heavy Industries) and the Bharat Heavy

Electricals Limited (BHEL), New Delhi, for the year 2025-26.
[Placed in Library. See No. L.T. 5739/18/25]

IV. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) One hundred and fourteenth Annual Report and Accounts of the
Bisra Stone Lime Company Limited (BSLC), Bhubaneswar, Odisha,
for the year 2024-25, together with the Auditor’s Report on the
Account and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5534/18/25]

(i) (a) Sixty-third Annual Report and Accounts of the MOIL Limited,
Nagpur, Maharashtra for the year 2023-24, together with the
Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5529/18/25]
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Tenth Annual Report and Accounts of the NMDC Steel Limited,
Bastar, Chhattisgarh, for the year 2024-25, together with the
Auditor’'s Report on the Account and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5532/18/25]

Fifty-second Annual Report and Accounts of the MECON Limited,
Ranchi, Jharkhand for the year 2024-25, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5531/18/25]

Ninety-eighth Annual Report and Accounts of the Eastern
Investments Limited (EIL), Bhubaneswar, Odisha, for the year 2024-
25, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5535/18/25]

Forty-ninth Annual Report and Accounts of the KIOCL Limited,
Bengaluru, Karnataka, for the year 2024-25, together with the
Auditor’'s Report on the Accounts and the comments of the
Comptroller and Auditor General of India there on.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5528/18/25]

Sixtieth Annual Report and Accounts of the MSTC Limited, Kolkata,
West Bengal, for the year 2024-25, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.
Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 5530/18/25]
Sixty-seventh Annual Report and Accounts of the NMDC,
Hyderabad, Telangana, for the year 2024-25, together with the
Auditor’'s Report on the Account and the comments of the
Comptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the aboveCompany.
[Placed in Library. See No. L.T. 5533/18/25]

(ix) (a) Annual Report and Accounts of the Steel Authority of India Limited
(SAIL), New Delhi, for the year 2024-25, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 55636/18/25]

V. A copy each (in English and Hindi) of the following papers:-

() Memorandum of Understanding between the Government of India
(Ministry of Steel) and the Steel Authority of India Limited (SAIL), New

Delhi, for the year 2025-26.

(i) Memorandum of Understanding between the Government of India
(Ministry of Steel) and the MSTC Limited, Kolkata, West Bengal,for the

year 2025-26.

(i)~ Memorandum of Understanding between the Government of India
(Ministry of Steel) and the MOIL Limited, Nagpur, Maharashtra, for the

year 2025-26.

(iv)  Memorandum of Understanding between the Government of India
(Ministry of Steel) and the MECON Limited, Ranchi, Jharkhand, for the

year 2025-26.

(v)  Memorandum of Understanding between the Government of India
(Ministry of Steel) and the NMDC Limited, Hyderabad, Telangana, for the

year 2025-26.

[Placed in Library. For (i) to (v), see No. L.T. 5527/18/25]

. Notifications of the Ministry of Textiles

Il.  Reports and Accounts (2023-24) of various Corporations, Committee,

Associations and Institute and related papers

Boards,

T T ¥ ST W9 (3N ufes wnilen): sy, § EfaRad v 9 ued R

G §:-

I. (i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Textiles, under Section 16B of the Central Silk Board Act, 1948:-
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(1) S.0. 3789(E)., dated the 19" August, 2025, notifying the nomination of
the person, as mentioned therein, to serve as Member of the Central Silk
Board for a period of three years from the date of this notification.

(2) 8.0.5218(E)., dated the 7" November, 2025, notifying the nomination of
the person, as mentioned therein, to serve as Member of the Central Silk

Board for a period of three years from the date of this notification.
[Placed in Library. For (1) and (2), see No. L.T. 5372/18/25]

(i) A copy (in English and Hindi) of the Ministry of Textiles Notification No.
S.0. 4501(E)., dated the 1% October, 2025, amending the Principal Notification No.
S.0. 1830(E), dated the 22" April, 2025, under sub-section (2) of Section 3 of the

Jute Packaging Materials (Compulsory Use in Packing Commodities) Act, 1987.
[Placed in Library. See No. L.T. 5375/18/25]

Il. (A) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Forty-fourth Annual Report and Accounts of the National Jute
Manufactures Corporation Limited, (NJMC), Kolkata, West Bengal,
for the year 2023-24, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 5946/18/25]

(i)  (a) Fifty-fifth Annual Report and Accounts of the Cotton Corporation of
India Limited (CCI), Navi Mumbai, Maharashtra, for the year 2024-
25, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (i) above.
[Placed in Library. SeeNo. L.T. 5373/18/25]

(B) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 13 the Textiles Committee Act, 1963:-

(a) Annual Report and Accounts of the Textiles Committee, Mumbai,
Maharashtra, for the year 2023-24, together with the Auditor's Report
on the Accounts.
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(b) Review by Government on the working of the above Committee.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above
[Placed in Library. See No. L.T. 5364/18/25]

(C) (1) A copy each (in English and Hindi) of the following papers, under
Section 18 of the National Jute Board Act, 2008:-

(a) Thirteenth Annual Report and Accounts of the National Jute Board
(NJB), Kolkata, for the year 2022-23, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5365/18/25]

(D)  Acopy each (in English and Hindi) of the following papers:-

(i) (a) Annual Report and Accounts of the Central Wool Development
Board (CWDB), Jodhpur, Rajasthan, for the year 2024-25,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 5363/18/25]

(i) (a) Annual Report and Accounts of the Ahmedabad Textile Industry's
Research Association (ATIRA), Ahmedabad, Guijarat, for the year
2024-25, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 5367/18/25]

(i) (a) Forty-fifth Annual Report and Accounts of the Man-Made Textiles
Research Association (MANTRA), Surat, Gujarat, for the year

2024-25, together with the Auditor's Report on the Accounts.
(b) Review by the Government on the working of the above

Association.
[Placed in Library. See No. L.T. 5947/18/25]

(iv) (a) Sixtieth Annual Report and Accounts of the Wool Research
Association (WRA), Thane, Maharashtra, for the year 2024-25,
together with the Auditor's Report on the Accounts.
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Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 5369/18/25]

Annual Report and Accounts of the Indian Jute Industries’ Research
Association (IJIRA), Kolkata, West Bengal, for the year 2024-25,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 5948/18/25]

Seventy-fifth Annual Report and Accounts of the Synthetic and Art
Silk  Mills" Research  Association  (SASMIRA),  Mumbai,
Maharashtra, for the year 2024-25, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 5368/18/25]

Annual Report and Accounts of the Northern India Textile Research
Association (NITRA), Ghaziabad, Uttar Pradesh, for the year 2024~
25, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 5365/18/25]

Thirty-ninth Annual Report and Accounts of the National Institute of
Fashion Technology (NIFT), New Delhi, for the year 2024-25,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5371/18/25]

Annual Report and Accounts of the Bombay Textile Research
Association (BTRA), Mumbai, Maharashtra, for the year 2024-25,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 5370/18/25]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE

ON SCIENCE AND TECHNOLOGY, ENVIRONMENT,

FORESTS AND CLIMATE CHANGE

SHRI BHUBANESWAR KALITA (Assam): Sir, | present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on

Contents Page t



[ 12 December, 2025 ] 21

Science and Technology, Environment, Forests and Climate Change:—

(i) 407 Report on Air Pollution in Delhi NCR and steps taken by various
agencies for its mitigation;

(i)  402™ Report on Water Pollution in Delhi NCR and steps taken by various
agencies for its mitigation;

(i) 403 Report on Review of the functioning of CSIR-Central Scientific
Instruments Organization (CSIR-CSIO) and CSIR-Institute of Genomics
& Integrative Biology (CSIR -IGIB); and

(iv) 404" Report on Review of the functioning of Tata Memorial Centre (TMC),
Bhabha Atomic Research Centre (BARC) and Nuclear Power Corporation
of India Limited (NPCIL).

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY

SHRIMATI PRIYANKA CHATURVEDI (I\/Iaharashtra): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Communications and Information Technology
(2025-26):—

) Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Twelfth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its
Second Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024-
25)’ pertaining to the Ministry of Communications (Department of Posts);

(i) Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Thirteenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its Third
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)
pertaining to the Ministry of Information and Broadcasting;
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Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Fourteenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/ Recommendations contained in its
Fourth Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024-
25)’ pertaining to the Ministry of Electronics and Information Technology;

Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Fifteenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its Fifth
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)°
pertaining to the Ministry of Communications (Department of
Telecommunications);

Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Sixteenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its
Eighth Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-
26)" pertaining to the Ministry of Communications (Department of
Telecommunications);

Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Seventeenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its Ninth
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-26)
pertaining to the Ministry of Electronics and Information Technology;

Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Eighteenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its
Tenth Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-26)’
pertaining to the Ministry of Communications (Department of Posts); and
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(vii) ~ Statement showing Action Taken by the Government on the
Observations/Recommendations of the Committee contained in Chapter |
of its Nineteenth Report (Eighteenth Lok Sabha) on Action Taken by the
Government on the Observations/Recommendations contained in its
Eleventh Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-
26)’ pertaining to the Ministry of Information and Broadcasting.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOUSING AND URBAN AFFAIRS

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | lay on the Table, a copy (in English and
Hindi) of the Seventh Report (Eighteenth Lok Sabha) of the Department-related
Parliamentary Standing Committee on Housing and Urban Affairs (2025-26) on
‘Review of Atal Mission for Rejuvenation and Urban Transformation (AMRUT) with
special emphasis on Urban Drinking Water’ pertaining to the Ministry of Housing and
Urban Affairs.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

gt M1 b T=I (STRUSE): FBIe, § [IURT-Heferd Aot =R 3iiR
AT el FHST IR ALY (2025-26) &b AR B 715 BRaTg Hael
3ifer faaRoll &1 Tah-Ueh Tfcl (ST T2 3 /) 991 Uedl IR @l § i

(i)  Statement showing the Final Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Fifty-
third Report on Action Taken by the Government on the Observations/
Recommendations contained in its Forty-fourth Report (Seventeenth Lok
Sabha) on ‘Demands for Grants (2023-24)" pertaining to the Ministry of
Tribal Affairs; and
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(i) Statement showing the Final Action taken by the Government on the
Observations/Recommendations of the Committee contained in its Fifty-
fourth Report on Action Taken by the Government on the Observations/
Recommendations contained in its Forty-seventh Report (Seventeenth Lok
Sabha) on ‘Demands for Grants (2023-24)" pertaining to the Ministry of
Minority Affairs.

MR. CHAIRMAN: Now, Shri Giriraj Singh to move a Motion for Election of one
Member to the Central Silk Board; not there. Now, the Minister of State may please
move the Motion.

MOTION FOR ELECTION TO THE CENTRAL SILK BOARD

T A H ST w3 (3N ufes wriRen: g8y, § eforRad g SufRid
PHRAT G-

"SI X 9t A, 1955 & g 5(1) & A1 Ufdd dig NI dle
SITATRIA, 1948 BT &1RT 4 (3)(T) 3R GRT 4 (5) o ATAIT H, I§ FHI 39 T 4,
ST UM (91 <, 991 & 9l # A Uh a3 Bl $5 19 XM 9IS BT I &
& forg faifa &3 &) SRiaE a1

The question was put and the motion was adopted.

STATEMENTS BY MINISTERS

Status of implementation of the Recommendations/Observations contained in the
Fourth Report and Ninth Reports of the Department-related Parliamentary Standing
Committee on Communications and Information Technology

and

Status of implementation of the Recommendations/Observations contained in the
One Hundred Ninety-second Report of the Department-related Parliamentary
Standing Committee on Commerce

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague,
Shri Jitin Prasada, | lay the following statements regarding:-
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(a) Status of implementation of the Recommendations/Observations
contained in the Fourth Report of the Department-related Parliamentary
Standing Committee on Communications and Information Technology
(2024-25) on the Demands for Grants (2024-25) pertaining to the

Ministry of Electronics and Information Technology.
[Placed in Library. See No. L.T. 5379/18/25]

(b) Status of implementation of the Recommendations/Observations
contained in the Ninth Report of the Department-related Parliamentary
Standing Committee on Communications and Information Technology
(2024-25) on the Demands for Grants (2025-26) pertaining to the

Ministry of Electronics and Information Technology.
[Placed in Library. See No. L.T. 5380/18/25]

Status of implementation of the Recommendations/Observations
(c) contained in the One Hundred Ninety-second Report of the
Department-related Parliamentary Standing Committee on Commerce
on Action Taken by the Government on the
Recommendations/Observations contained in its One Hundred
Ninetieth Report on Demands for Grants (2025-26) (Demand No. 11)
pertaining to the Ministry of Commerce and Industry, Department for

Promotion of Industry and Internal Trade.
[Placed in Library. See No. L.T. 5665/18/25]

Status of implementation of the Recommendations/Observations contained in the Fifth
Report of the Department-related Parliamentary Standing Committee on Rural
Development and Panchayati Raj

Iriter faera FAed § IS w3 (STt HHe griEH): JRied, H T AT HArery,
TR T fAUIT B 'S AT (2025-26)" & Aeg H [GHRT-HefEa arior e
3R Y=l 1o Aedl Wy Rl | 6 gied aikide (oREdl dld 9HI) H
sfcfaee fwmTRel/agfhal & driaa &1 IR & Hdg § ahe 991 9o IR 39T g

[Placed in Library. See No. L.T. 5318/18/25]
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Status of implementation of the Recommendations/Observations contained in the Eighth
Report of the Department-related Parliamentary Standing Committee on Coal,
Mines and Steel on Steel

THE MINISTER OF STATE IN THE MINISTRY HEAVY INDUSTRIES; AND THE MINISTER
OF STATE IN THE MINISTRY OF STEEL (SHRI BHUPATHI RAJU SRINIVASA VARMA):
Sir, | lay the statement regarding Status of implementation of the
Recommendations/Observations contained in the Eighth Report (Eighteenth Lok Sabha)
of the Department-related Parliamentary Standing Committee on Coal, Mines and Steel

on Steel Scrap Recycling Policy pertaining to the Ministry of Steel.
[Placed in Library. See No. L.T. 5495/18/25]

MATTERS RAISED WITH PERMISISON

Concern over misuse of Siri Fort Golf Driving Range and illegal
permission to serve liquor inside a public sports facility

st Ao Rie (ISR ot &, faeell): R, <91 bt ot feet & R %I
WICTH Bl H 39 FHI AN Bl Sl GRATRAT STl TS I8! &, 98] U= Sl TR
g, STh I ¥ 3MMU] AT BRI el gl AFIAR, 39 WITH DHIeiad H fhde,
Jefied, < 3R M Wi YdhsHIN &l 991 3R T & faeard Raarst, St
faea faoidr fhde I & TSI I8 € - A ola off - 9 981 KR fohdhe Bt BIfT <
21 51 | SR golil P 39 WICH DI H S &l i [Usd 3o 31 4 39
I DRl W W BT ATEI & AN I81 ST 9 S¥d &l Afeely iR afegal ag8f )
ST ¥ SRl 8, o4 981 WX M 9 S o, Rifh 59 WITH DHIcidd & &% TR
D1 AT 91 AT AT 5| ATIER, g TRTG BT T 59D G & 141 & [qudid g1 §
39T AT =T8T § b 39 WY BIFeldd & oy ST qrIaist 9919 1Y, S0
oM 27 I8 PEal %\r, “Consuming liquor or alcoholic drinks and smoking in the
premises of the complex is strictly prohibited. Members are requested to cooperate

and avoid indulging in drinking or smoking” . 33T 3TclTdT, S¥1 TSR = 15 HT,
2018 D1 28 AN DI HRRIIT FES PR &1, il d WITH DIl & 3 IRTF i
e 1§ JMYS HIIH H GRBR A Y1 T8 § (b SId 3117 28 AN &I =RRY 59
YR TR HAA B Fbdl & fb d 981 IR IR Ut X2 &, 1 MY g81 IR IRTE & 1w
R $A < 6?2 T8 R forax o1 faeht & forg wrfes $ S €12

A=IaR, § 3ifaH 919 BB Y 10 BT FHTE BT IO AT SI
SISIT A U 3TRTIBME b SIRY FaTel YBT e 3179 I a8y 1 RIT 59 Pl &
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37X foTehR Bl GBI BT ATSHY [T TRT 872 A1 IR el - 81| SOR1 Farel I8 11
fo w1 g fFromt & fRae & I 82 O S &1 a1 § - 71 3y ge & wE %R §
{3 JBT IR IR BT ASAA &1 (AT ST Fehal 1 H AID HAEIH J AR W
HAT S STRIY B, TBT IR ofhex 31 & 8139 96 §U 7, 98] IR BIC 9 9 &,
FHUAT PRSP 39 98 HRAGY| I81 IR T g Hfafad g anfzyl

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Sanjay Singh : Shri Gurwinder Singh Oberoi (Jammu
& Kashmir), Shri Imran Pratapgarhi (Maharashtra), Dr. Sasmit Patra (Odisha), Shri
A. A. Rahim (Kerala), Dr. Ashok Kumar Mittal, (Punjab), Shri Sant Balbir Singh
(Punjab), Shrimati Rajathi (Tamil Nadu), Shri Saket Gokhale (West Bengal), Dr.
Fauzia Khan (Maharashtra), Shrimati Jebi Mather Hisham (Kerala), Shri Prakash
Chik Baraik (West Bengal), Shrimati Phulo Devi Netam (Chhattisgarh), Shri Neeraj
Dangi (Rajasthan), Shri Jose K. Mani (Kerala), Dr. John Brittas (Kerala), Dr. V.
Sivadasan (Kerala), Shri Narain Dass Gupta (NCT Delhi), Shri Ashok Singh,
(Madhya Pradesh), Shri R. Girirajan (Tamil Nadu) and Shrimati Mahua Maji
(Jharkhand).

Need for strengthening the Flight Duty Time Limitations (FDTL)
to ensure safe and reliable air travel

31 famwolta Re el (d919): A W), H T e Ud 9gd & dagefid
9 B 3R AT ATET g1 SISIRIT 7 FATSE WU Dl oD SR H Yeb HHoR
ST fopa, T 9 g U U 9 98T, 514 U Irieie 9lg urd {1, Tdh g
T 3TS U T € ISSTH WAl 2, Il I 918 S 36 T Bl g9l 48 Ee BT e A T
Bl SIE ST &1 fa= 81 R Fhdl 1 He can do a maximum of two night landings
in a week, or, not more than two consecutive night landings. 2009 # et § S
QIR $hel BT AT, IHBI HRU BN T, I ST U] Ha=i SU IoI8
3 31T B

AR, I 3T fb SHBT Phase 1 JelTs H o] 83T 3R S Bl Phase 2 TIwR H
ST BT, TARUICH H fiasco &I TRIT 3R B9 e FATgd IR BHIRI TH=oT I Ry
@l SIS A - U OR% UBTS AT AR GO IR W5 2T, T dR% GIRATS &
U YISy T8l o ORI dR% U suffer BR X8 U - $HBI TIRR b A H

withdraw @ TeTaT| Safety was totally compromised. | would like to mention here that

some airlines in the name of cost cutting or making profits did not have sufficient
crew. ZH®! IoT8 A BIH Wl 1 ARI Y I Ygd Y, offh] SHBI Aded I8 el &
fh AhoR f[depdl TIRT b 999 of foraT STgl ae! udl & fodb TR $isar &t
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JBUSTETE H unfortunate incident AT, DT AT 37} Efﬁ'é’ concrete explanation el
frem g1 I8 g9 EARGILS %\r, Ig concern & b 65 per cent of the air traffic Had gl
QRS & U 21 H 3{9P A1egH | I8 Wl (de B =redr g fb g4 G4l &l
IR 8, there is no blame game, & ST 8\ QIR €, §T &, TR Wiicd
g, SWREFER 8, I el YASH 81 9 DIg TTUIT &1 STl §, TIHIgarc! &l Sl
2, dI TRHR ITd! RIgaFaRTT Bl 8, IR TAT TR~ & $d | T8l fhar T
IS IE Uh BRI BT Jbd © Th & TIRATST P I &I 65 URIC Sfthdp &1 I8 Sl
Wmonopolymduopolyaﬁ%\r—WW%WW%,FﬁB‘vﬁcﬁW
TP STEIST 81 ©, S8 3iTex fhU &, RTIH ATl-S¢ ITel T IR fhdl & U
IS STETT %\;, SIBSREARIES] RIR IS IAS el %, Tl we cannot compromise with the
safety. So, this safety regulation should be brought back, may be in a month’s time or

whenever, and we should have a fair play for airlines because Y SR U ...

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Dr. Vikramijit Singh Sahney : Shri Gurwinder Singh Oberoi
(Jammu & Kashmir), Shrimati Phulo Devi Netam (Chhattisgarh), Shri Jose K. Mani
(Kerala), Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala), Shri Narain Dass
Gupta (NCT Delhi), Dr. Sasmit Patra (Odisha), Shri A. A. Rahim (Kerala), Dr.
Ashok Kumar Mittal (Punjab), Shri Sant Balbir Singh  (Punjab), Shrimati Rajathi
(Tamil Nadu), Shri Saket Gokhale (West Bengal), Dr. Fauzia Khan (Maharashtra),
Shrimati Jebi Mather Hisham (Kerala), Shri Sanjay Yadav (Bihar), Shri Sandosh
Kumar P (Kerala), Shrimati Priyanka Chaturvedi (Maharashtra), Shri R. Girirajan
(Tamil Nadu) and Shrimati Mahua Maji (Jharkhand).
Shri G.C. Chandrashekhar.

Demand for intervention of the Union Government to address
distress of sugarcane farmers in Karnataka

SHRI G.C. CHANDRASHEKHAR (Karnataka): Mr. Chairman, Sir, | thank you for
giving me the opportunity. Karnataka is witnessing a serious sugarcane farmers’
agitation, especially in North Karnataka districts such as Belagavi, Bagalkote,
Vijayapura, Vijayanagara, Bidar, Gadag, Haveri and Dharwad.Sir, the fair price
announced by the Union Government for 2025-26 is Rs.355/- per quintal. After
deducting harvesting and transport costs of Rs.800/- or Rs.900/- per tonne, farmers
are left with only Rs.2,600/- to Rs.3,000/- per tonne, far below their demand of
Rs.3,500/ -, which is not profit but it is the bare minimum for survival.
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Sir, the crisis deepens when we look at ethanol allocation. For 2024-25,
Karnataka received only 47 crore litres, not 116.30 crore litres as claimed by the Union
Minister. He is from Karnataka. He is continuously giving statements in Karnataka.
Sir, this figure of 47 crore litres comes from his own reply given in Parliament dated 6"
August, 2025.  Over four years, Karnataka had the capacity to produce 879 crore
litres of ethanol; yet, OMCs procured only 171 crore litres. But, Gujarat, with only
around 40 crore litres capacity, received procurement of 31 crore litres. Out of 40
crore litres, they have received procurement of 31 crore litres. Why is Karnataka
being consistenly denied its fair share? Why is there this favouritism? Across India
too, more than 350 distilleries are facing uncertainty due to the new 2025-26 ethanol
tender policy, which prioritises ‘deficit zones’ and leaves many established distilleries
without orders despite heavy investment.

Even in maize, mekke jola, Kalyana Karnataka and Kittur Karnataka face
continuous droughts and floods. This year, our farmers produced 60 lakh metric
tonnes of maize, mekke jola. The Centre has still not declared MSP. The State has
stepped in by raising the per-acre procurement limit from 20 to 50 quintals.

When the Union Government alone decides FRP, sugar MSP, export
permissions, ethanol procurement, blending targets, molasses duties and payment-
enforcement rules, why is the burden pushed onto the States? So, | urge the Prime
Minister for urgent intervention. Allow States to fix a net price after H& T, revise FRP
and sugar MSP, open export windows, ensure higher ethanol procurement for
Karnataka, and guarantee timely payment to farmers. Thank you very much, Sir.
MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri G.C. Chandrashekhar: The Leader of the Opposition
(Shri Mallikarjun Kharge), Shri R. Girirajan (Tamil Nadu), Shrimati Mahua Maji
(Jharkhand), Shri Imran Pratapgarhi (Maharashtra), Dr. Sasmit Patra (Odisha), Shri
Mallikarjun Kharge (Karnataka), Shrimati Sonia Gandhi (Rajasthan), Shrimati Rajathi
(Tamil Nadu), Shri Saket Gokhale (West Bengal), Shri A.A. Rahim (Kerala),
Shrimati Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P (Kerala), Shrimati
Phulo Devi Netam (Chhattisgarh), Shri Neeraj Dangi (Rajasthan), Dr. John Brittas
(Kerala), Dr. V. Sivadasan (Kerala) and Shri Ashok Singh (Madhya Pradesh).

Shri Rajinder Gupta.
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Demand for expansion of international flight connectivity
at Chandigarh International Airport

SHRI RAJINDER GUPTA (Punjab): Thank you, Chairman, Sir, for giving me this
opportunity. | rise under Zero Hour to urge the Government to expand international
flight connectivity from Shaheed-e-Azam Bhagat Singh International Airport, Mohali.
Despite handling around 10,000 passengers daily and processing a modern terminal
capable of managing 4.5 million passengers annually, the airport, currently, operates
only two international routes to Dubai and Abu Dhabi with barely about nine
international movements a week. This is disproportionately low as compared to
neighbouring hubs and does not meet the growing demand of Punjab, Haryana,
Himachal Pradesh and Union Territory of Chandigarh.

The wider region hosts one of the largest Non-Resident Indian population,
particularly, in UK, US, UAE, Qatar, Saudi Arabia, Singapore and Canada. Yet,
millions of travellers, including students, workers, senior citizens and businessmen
are forced to undertake long and costly journey to Delhi or Amritsar to access
international flights, adding to fatigue, congestion and emissions. Direct services to
key destinations such as London, Toronto and Singapore would significantly benefit
citizens and strengthen the Tricity’s emergence as a business, IT, MSME and tourism
hub. This international airport’s catchment, Punjab, Haryana and Chandigarh,
represents a combined market of over 60 million people with substantial economic
potential. Its top-rated service quality, with the only AAl-managed airport achieving
the maximum ASQ score of 5.00, among AAl airports, further highlights the readiness
of the greater international operations. Enhanced global connectivity would also
support defence logistics, given Chandigarh's strategic importance and align with the
Government’s regional development priorities of UDAN.

|, therefore, urge the Government to commission an independent route-
viability audit; fast track terminal and custom capacity upgradation; secure
permanently-extended operational windows and airspace authorities; and incentivize
airlines to launch priority international routes to Southeast Asia, Europe and North
America. This is very, very important, Sir. Jai Hind, Jai Bharat, Vande Mataram.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Rajinder Gupta : Shrimati Mahua Maji (Jharkhand),
Shri R. Girirajan (Tamil Nadu), : Shri Gurwinder Singh Oberoi  (Jammu &
Kashmir),Shrimati Jebi Mather Hisham (Kerala), Dr. John Brittas (Kerala), Dr. V.
Sivadasan (Kerala), Shri Narain Dass Gupta (NCT Delhi), Dr. Sasmit Patra
(Odisha), Shri A. A. Rahim (Kerala), Dr. Ashok Kumar Mittal (Punjab), Shri Sant
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Balbir Singh (Punjab), Shrimati Rajathi (Tamil Nadu) and Shri Saket Gokhale (West
Bengal).
Shri Arun Singh.

Need for easier access to roads for Tribal communities in forest regions

#t Ipu Rig (STRUQw): QUi w816y, H TSRt s -a8+1 & [ Ted Hud
AR T fI9g IS =18 g1 A W9 A I ART 99 &, I wild life sanctuary &
AU Y& 21 T81 Jgb I1 81 819 W ARBR Bl FRI AISTIST BT ST ot ITh!
e =nfey, 98 =181 e <81 &, =18 e 21, 918 S7ds SRUdTd 37-SI &1 Gfae
gl 3R WS AN 1 419 H B STl 7, Al {6 TSR | I Fraerait o1 o of il ?
SAD! goTg I dgd FHRIT I 81 Yal ¢ 31X ST o1 381 g1 S8R & wu H H
9T A1g b AR a5 § 7 wed W €, SEl BEl 2.5 fheHier, BEl 2
fheer I 919 & Fs T8 81 Th HIIR 1T GaIId 8, STl bs a9 A 91 &)
ISH ol 9911 &l B A 99 &3 dP ol TSh g9 7, ) 39F 915 7 fhaHex ol
TSh b g, 3D d15 Y Ted g1 21 ST TSdh T A SI1 & SR b 999 I
et 7og W 81 gt 81 T&T wild life sanctuary declared 21 3@ {13 ¥4 & 6 Uzl
ARBR ST ST ATafed aﬁ, STP g ITP] impact assessment dXIU| g dNzT
d I8 Yo 984 Sffcd Ufshar gl

R WBR I Y8 AUE & & g8 U s, Sl WP A1 & R R BIEI-BI
TSP 8, T8l R Bis U Al T8 BT 8, ST TSd] BT Udh IR F9eTUl & of 3R I8
At <9 o 59 foTu Foroe § T e aTTd o/ T S AhdT 21 dS1-9S] ASd af &9 9 a9
ST €, oifthd U BIc-BIc AUd A1 I8 S 81 37R 31T STHIFT WX IR S8y, df I8
G BT fAerdr & fb a9 faumT S99 Isa bl Adh <dT &1 S9PT AdbT & BRI I8l
1.5-2 HIC ST 9 SIAT 21 3R Isd U fhalHiex ¥l 9 s 3R 73 1-2 Bic & ©,
AT 3T I ST ¥ | SATNY I8 Udh 954 do! FHRIT B

StV § 39 FefSrd a9 fAYrT & R S 991 937 S 8, S99 01 fded
B fb I WA I T, ST BICT-BICT Tsh 8, SHT Uh IR Td HRIY IR ISP
TART BT IR B & 77 3R T § IS yRad= &A1 81, dl a8 9 B

TR, S A1 &1 b GA-I AT 81 3R P S97d I Bl &7 wild life sanctuary
declare 81 T, A1 I8 I&AT AMRY| I8 B FIPBT ST & 3R JITAROT Bl TAT T
Gﬂﬁﬁproteotmﬂﬂﬂﬂ%ﬁi@mﬁ%l T 3R Pal I-a fhaliier a& a1
A-< fheRiey b bls U T2l 8, Dlg STl SFaR T8l 8, di Ud $B &A1 Bl
AMSSICHTS BB, YU & fadi Bl U9 § TIHR, I9 & Bl SI-AlChls HIb,
3R U eI hll T Bl, Al SADh! AZ[TA Dl LT H IE §U, I8 B BRI
T8y
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qgIey, 3Ub J1eg9 F -1g 92 Sff ¥ 37 I8! fdeq g f5 g &1
AR BT &1 | I Y, Ml &1 GHIIAl bl &= H W& gU I8 B
T STy, FTId S9! HAYd Gaed He Aeh, Slacy a8l U= Sl Heb 2T 11ef &
foTT O AT H¥d H 31 Aeh | AT SBT3 FHRIT3N BT FARTHRT foha S0, e=dra|

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by hon. Member, Shri Arun Singh: Dr. Sasmit Patra (Odisha), Shri
Sujeet Kumar (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. Anil Sukhdeorao Bonde
(Maharashtra), Shri Mokariya Rambhai (Guijarat), Shrimati Mahua Maji (Jharkhand)
Shri Pradip Kumar Varma (Jharkhand), Shri Deepak Prakash (Jharkhand), Shri
Banshilal Gurjar (Madhya Pradesh), Dr. Kavita Patidar (Madhya Pradesh), Shri
Subhash Barala (Haryana), Shri S. Phangnon Konyak (Nagaland), Shrimati Geeta
alias Chandraprapbha (Uttar Pradesh), Dr. Kalpana Saini (Uttarakhand), Dr. Bhim
Singh (Bihar), Shri Shambhu Sharan Patel (Bihar), Shrimati Ramilaben Becharbai
Bara (Gujarat), Shrimati Darshana Singh (Uttar Pradesh), Shri Satnam Singh
Sandhu (Nominated), Shri Devendra Pratap Singh (Chhattisgarh), Shri Sadanand
Mhalu Shet Tanavade (Goa), Shri Maharaja Sanajaoba Leishemba (Manipur), Shri
Sat Paul Sharma (Jammu & Kashmir), Dr. Sumer Singh Solanki (Himachal
Pradesh), Shri A. A. Rahim (Kerala), Shri Neeraj Shekhar (Uttar Pradesh), Shri
Surendra Singh Nagar (Uttar Pradesh), Shri Ravi Chandra Vaddiraju (Telengana),
Shri R. Girirajan (Tamil Nadu), Shrimati Rajathi (Tamil Nadu) and Dr. John Brittas
(Kerala).
Shri Madan Rathore.

Need for regulatory provisions to curb circulation of obscene
and harmful reels on social media platforms

3t Hed Vels (JISIRAM): G Held, H 3T AIEgH ¥ PR B &1 59 914
DI AR 3P HRAT TG 1o 39 a1 Arerel HISAT wiew = R V4! afedr e
STRY B ST &1 &, S 89N AMETSTe Rl B dR-TR BT BT Uh © T g1 VT
AT & 6 o @i & d8d 89R Redl &1 59 bR I 95911 B BT TN
fepT ST R8T 21 918 BAgS &1, U &1 IT SIS Bl, 39 IR 39 UhR I Jed SR

£ Expunged as ordered by the Chair.
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21 Y2 8, R g9R < ufas Red €, S a1 W1t ) 89 |7 & ©9 § 91d &, <l
TIR-UTYT BT ABY, WAISI-ATA BT ABY 9T SH THR & TH oxd g9THR AL
HIREAT IR TTel S I8 € 3iR 391 AN Bl $72 o@ & oY AoiqR {1 <1 &7 2
SO TEITT TSI AT 920 ST 3R MHNT e &, e g9aR qiore R
I 81 3 §1 § I8 Aradl g [P 39 UHR BT Sl gfear TN 8, IE 3R,
UIRATR® Hedl Bl drs arell, fhIRT 3R Jarsll R ThRIHD T9Td STel arall, TaT
e Aed hagd gedlis IR TaTe AT SNl &l

(Y Helqd, § I e BRA1 argi 6§ A1l § B3R Bl HRATg
P ST TRV 3R VY et 9979 aTelt & gfsd fovam <= =anfewl i ot g9t
@™ &1 &M o3 €, STH! 980 991 ST |l ISl 81§18 d AfZerel &1
N feraror ff = €, A1 & I9-deer 3R urRatRe Rl &1 Terd 91 98 G
TR B &1 99 R I8 IR U yaed |l €, S 3gcl Uae, 2000 3R
3MSCI Yae, 2021, ITH O UG dl &, cldh H U doc AR ¥ MR doll
hellg ST dTell JTelidl 2ic ifsarsT R R 8¢, BoR B §91¢ S & oy
SEESEZSIICIEUI

Ay, U1 3f%efldl, SIING 3R fagedTar) e & Adh & folu
DI FTIET 3R G &8 o b1 UaeT HiTad wd A fbadn S anf2e) et
DI U1 BT RS AR A 99T & Tofy, |Ierel HIfSTT e h IR LR STardas!
9 gfead &) S =iy, sreelid ed 9 arell d2i7 Sw& IR $H<A arll I
SSIHE HIRATg B ST ATy 3R ALl ATSSH UR VT Iedd JTield B IR HoR
< BT WU foam ST Ty, o= =Y Gidl sRaTe 81 e, Redi o FRan
TG &1 S 3R 98 93T THRAT & 8] ol $9felv § oMue A1ed | I8
(IS BT AT [ $H TUBR BT Dls DI I & [ol¢ ARBR 3 31U (b1 S|

3MUPpT dgd-dgd gUdIq|

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Madan Rathore: Dr. Fauzia Khan (Maharashtra), Dr.
Medha Vishram Kulkarni (Maharashtra), Dr. Sasmit Patra (Odisha), Shri Banshilal
Gurjar (Madhya Pradesh), Shri Chunnilal Garasiya (Rajasthan), Shrimati Dharmshila
Gupta (Bihar), Shri Devendra Pratap Singh (Chhattisgarh), Shri Deepak Prakash
(Jharkhand), Dr. Parmar Jashvantsinh Salamsinh (Gujarat), Shri  Balyogi
Umeshnathi (Madhya Pradesh), Shri Brij Lal (Uttar Pradesh), Shri Shambhu Sharan
Patel (Bihar), Dr. Kavita Patidar (Madhya Pradesh), Shri Subhash Barala
(Haryana), Dr. Bhim Singh (Bihar), Shrimati Priyanka Chaturvedi (Maharashtra),
Shri Kesridevsinh Jhala (Gujarat), Shri Mayankkumar Nayak (Guijarat), Shri Mokariya
Rambhai (Gujarat), Shri Ramilaben Becharbai Bara (Gujarat), Shri Sadanand Mhalu
Shet Tanavade (Goa), Shri Sat Paul Sharma (Jammu & Kashmir), Shrimati Sumitra
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Balmik (Madhya Pradesh), Shri Narain Dass Gupta (NCT Delhi), Shri Sandosh
Kumar P (Kerala), Shri Subhasish Khuntia (Odisha), Shri Sujeet Kumar (Odisa),
Shri Rwngwra Narzary (Assam), Shrimati Sudha Murty (Nominated), Shri Pradip
Kumar Varma (Jharkhand), Shri Ratanjit Pratap Narain Singh (Uttar Pradesh),
Shrimati Jaya Amitabh Bachchan (Uttar Pradesh), Dr. Kalpana Saini (Uttarakhand),
Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Shri Ram Chander Jangra
(Haryana), Shri Naresh Bansal (Uttarahand), Dr. Sumer Singh Solanki (Himachal
Pradesh), Shri Maharaja Sanajaoba Leishemba (Manipur), Shrimati Darshana Singh
(Uttar Pradesh), Shrimati Rekha Sharma (Haryana), Shri Narayanasa K. Bhandage
(Karnataka), Shri Amar Pal Maurya (Uttar Pradesh), Shri Mahendra Bhatt
(Uttarakhand), Shri R. Girirajan (Tamil Nadu), Shri Neeraj Shekhar (Uttar Pradesh),
Shri Surendra Singh Nagar (Uttar Pradesh) and Shrimati Seema Dwivedi (Uttar
Pradesh).
Thiru R. Girirajan.

Need for a High-Level National Committee to investigate
rising heart attack deaths among young people in the country

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, the findings come amid concerns over rising
heart attack rates among under-40 adults in the country. Over the past few years,
several people including celebrities in their 40s and 50s have died due to sudden heart
ailments.

Sir, although the Union Health Ministry clarified that there was no link between
Covid-19 vaccines and heart attacks in young adults, there is an apprehension in the
minds of the people that death by sudden heart attacks among youth population
witnessed a four-fold increase post Covid times. Sir, extensive studies conducted by
the Indian Council of Medical Research, ICMR, and AIIMS have established no link
between Corona Virus vaccines and sudden premature deaths among adults post
Covid-19. National studies have identified lifestyle and pre-existing conditions as key
factors behind the deaths, but studies by medical professionals have revealed that
sudden death by heart attack among Indian population especially the under-40 age
group has increased alarmingly.

Sir, the death of young people at the age bracket of 20 to 30 years due to
sudden heart attack has forced us to think whether it is a myth or mistake. In any
case, there is an urgent need to look into this serious issue if we really want to save
our youth population. | would like to suggest that the Union Government should form
a high-level national committee comprising scientists from ICMR and eminent doctors
from prominent hospitals for research and analysis of health conditions of million
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people, samples selected from pan-india in the country and find out the truth behind
the rising deaths by heart attacks of young people in the last four years.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri R. Girirajan : Shri Sujeet Kumar (Odisha), Shrimati
Mahua Maji (Jharkhand), Shrimati Jebi Mather Hisham (Kerala), Shri Prakash Chik
Baraik (West Bengal), Shri Ravi Chandra Vaddiraju (Telangana), Shrimati Priyanka
Chaturvedi (Maharashtra), Dr. John Brittas (Kerala), Shrimati Rajathi (Tamil Nadu),
Dr. Sasmit Patra (Odisha), Shri Sandosh Kumar P (Kerala), Shri Sanjay Yadav
(Bihar), Dr. Fauzia Khan (Maharashtra), Shri Jose K. Mani (Kerala), Dr. V.
Sivadasan (Kerala), Shri Imran Pratapgarhi (Maharashtra), Shri Subhasish Khuntia
(Odisha), Shrimati Sagarika Ghose (West Bengal), Ms. Sushmita Dev (West
Bengal), Shri Narain Dass Gupta (NCT Delhi), Shri A. A. Rahim (Kerala), Shri Neeraj
Dangi (Rajasthan), Shri G.C. Chandrashekhar (Karnataka) and Dr. Sandeep Kumar
Pathak (Punjab).

Shri Shambhu Sharan Patel.

Need to increase train speeds and to introduce new train services on key routes

S Ty IR UCH: A AU HBIG, ATYD] Igd-95d AR b 3T G Fa
H U AEcqqul favd UR (Ul 91 I BT HIdbT ST ABlGd, AR e w3,
3IERUTY =5 AT I & 11 II & HRIBTA H IeAd Bl HIATH gall 2, Habsi Yerd
T BT '3 WIRA AT b d8d HIGATHRT 3R fIRIRIBRUT 3Tl B

eIy, § [I8R Uid | AT g1 519 89 o 9 UfSd SIaaTd SUTEIRI SiaR |
a1 g, [hhd, TR, SIS, STAISE 8ld gV 81ds] & 3R I &, Al 37
wel, S fEeell-HIaTd e, f[Seell-Has o R g1 &I Sl WS 7, 3! el [HER
Bl Wl DI ¢l DI WIS 9gd HH 21 3R 3§ YST A il ST 81, Il 1 3FAT 9
HC BT AHR T HRAT ISl &, STl IeHT A il DI oI A5 379 fhaariier 81 a8l
3R B faeet & o1ivdt ST €, St 410 foraiiiier B, U8 4 9 5 €< # ugd o 2

IS, AN X JA1 S 91 g8l 98 Y &, g4afoly H d A1egq | I
318 BT T8I g [ [T8R  '3FId R o1 & T8d 9gd AR Idd I B
AIGITH g1 B, T WX oA &t WS i gers T g1 <y fIgR 4 SR [Er &t
SireT & oY S o1 @l Jiaer 8, S ye1 I AidMgl, e 9 Ja¥ld, e 4
foper ST 3R UeHT W BIcTdhidl dTell ®e R oAl &l Wi d9¢ls oYl o1 o &
MR fEdo # e ol 8, S9! WIS sficHfed o & Wl 7, gaforg §
AT H3] ST A IS BRAT IS g 1o Sl g7 3Tl e 3, O Ul A SIRES 3MR
gTdSl e UR el dloll SHT &l WS 9gTg SITU| |1 &1, 8 Al &l ds o1 & )
NIRISICIAC ISR I
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MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Shambhu Sharan Patel: Shri R. Girirajan (Tamil Nadu),
Dr. Medha Vishram Kulkarni (Maharashtra), Shrimati Dharmshila Gupta (Bihar), Dr.
Sasmit Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Shrimati Sumitra Balmik
(Madhya Pradesh), Ms. Kavita Patidar (Madhya Pradesh), Shri Brij Lal (Uttar
Pradesh), Shri Khiru Mahto (Bihar), Shri Maharaja Sanajaoba Leishemba (Manipur),
Shri Deepak Prakash (Jharkhand), Shri Ravi Chandra Vaddiraju (Telangana),
Shrimati Rajathi (Tamil Nadu), Shri Sat Paul Sharma (Jammu & Kashmir) and Shri
A.A. Rahim (Kerala).
Shri Sat Paul Sharma.

Concern over the increasing climate change impact in Jammu and Kashmir
and need for strengthening the mitigation measures

$ wa 9id Tl (SFY-HTHR): AT GHURT Helad, § YR Bl & SR 5F
3R YR H STary URac &I THR FHRIT ¥ FUe & [l $g IRHR | qAAT
BT AT ATATIDRAT TR TR STl F ol TSI 5ol §1 NGOG ARIGY, 5] 3iR
HHR STy YRt b YR JH1dl H1 FHAT BR I8 &, [STH Araare J ghg, amRer
& Ye+T H g5aTd 3R JI9H DI S Fge13ll Bl 951 AGRT AMHSA &1 Ig I
qIacl e, a1 AR RIS ST WP i MIGIRAT & Ul HIaTMd &, Sl I8l &
AR BT TSR] DT T THIIT Bl 2

AR, STefdR] URadd 9% NAPCC, NAFSS, S IS &1 Al 8, Sl
STH 3R HER B STataryg aRad @t gHIfaal & foes § wemdr uee ol €,
gTclh I Bl STAAR] TATATIT IUTIT Bl AT B b 1Y 3Mferes By &1 3fR
AT DI ATALIDHAT 51 AR, H AP ATETH I g TRBR I U1 HIAT A8l
M, WIS BN AR STel Y&e G131 D1 Gg1d1 &, STAdY STty girardl st
BRI B IR AT B, ST YR Her IR A ISl Dl FH
B b folT i faxiiar 3R deb=ieh] WETICT Y&T Bx| H STR] HHNT &b o1 gl
&1, FT: ol @ a1 BT ATed gl fdhedars H 9ie) H Sl & §, S8l R 31Ts
d1¢ b DRI HIST BT JHATT G311, ST BT JhATT g1l H VT UGIRAT Pl b b
foTQ Afehy SUTAT BT ey IR YehTel ST aTedl g1 H g ARBR H AR DRl
% b 98 SR B WA YR AR R H AT Y& $HY, S 9ia=y § QT gl
DI DT H AGE DR TP |

TEIGY, H TIH ATEH | AR TG A S, A 1T 2 off, A
ST YTl ST i, AR o1 8 S vd A+ Rraxrst (g 3l Sit &
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3R YT BT g, ISTal- QA FHI H AT T H3il i < H1edH 4§ 98] IR §AR
ST § $h! AT AR AU JRg HART0T 7 S-SR | fafre fomam

AgIgY, § G- YoMl Bl d8d” g9 & oy ged <l § [ SRR
RIS JNRRIRAT BT Tl o 3R FHI IR 3fec SIRT 63 & 17 SR TR,
SUUET 3R ATSS WX O] S ddb-i1dhl ®l RITUT B BT IR &1 599
NIRRT e fRAfT § aoft 1 iR gurdt <1 3 ufarfhan < |, e S=-91e1 &
THAT BT SARIH HH BT ..(FGLTH)...

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Sat Paul Sharma: Shri R. Girirajan (Tamil Nadu), Shri
Sujeet Kumar (Odisha), Shri Gurwinder Singh Oberoi (Jammu & Kashmir), Dr.
Medha Vishram Kulkarni (Maharashtra), Shri Subhash Barala (Haryana), Dr. Sasmit
Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Shrimati Rekha Sharma (Haryana),
Shri Harsh Vardhan Shringla (Nominated), Shri Maharaja Sanajaoba Leishemba
(Manipur), Shri A.A. Rahim (Kerala), Shri Gulam Ali (Nominated), Shri Amar Pal
Maurya (Uttar Pradesh), Shrimati Rajathi (Tamil Nadu) and Shri Pradip Kumar Varma
(Jharkhand).

Now, Shrimati P.T. Usha.

Need to promote indigenous Anti-Doping Kit Production and to
build a Dope-Free Sporting Nation

SHRIMATI P.T. USHA (Nominated): Sir, | rise to draw the urgent attention of this
House to a matter that affects the integrity of our athletes and the global image of our
nation - the need to promote indigenous production of anti-doping kits under the
‘Make in India’ initiative and to work towards making India a dope-free sporting
nation. India has emerged as a global sporting powerhouse. Our athletes are
breaking barriers, winning international medals and inspiring millions. However, the
menace of doping continues to threaten fair play, athlete health and our country's
reputation at the world stage.

At present, a significant portion of high-quality anti-doping testing kits and
equipment is imported, resulting in high costs, delays in testing cycles and
dependency on external agencies. This is where the ‘Make in India’ mission can play
a transformative role. By encouraging indigenous research, manufacturing and
technology development for anti-doping kits, including sample collection devices,
testing reagents and portable detection equipments, India can become self-reliant
and even emerge as a global supplier of world-class anti-doping solutions. Such an
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initiative will not only reduce costs but also speed up testing, increase transparency
and strengthen the deterrence mechanism across all levels of sports, from grassroots
to elite. Indigenous kit production will also open new avenues of employment,
innovation and scientific research, in line with the vision of Atmanirbhar Bharat.

Sir, at the same time, to make India a truly dope-free nation, we must adopt a
holistic approach - aggressive awareness campaigns among young athletes, stronger
monitoring at training centres, regular random testing and strict action against
violators, while ensuring that clean athletes receive full support and protection. |1,
therefore, urge the Government to establish a national programme for indigenous
anti-doping kit development under ‘Make in India’; support Indian scientific
institutions and start-ups to innovate in doping detection technology; strengthen
NADA and regional testing laboratories with modern equipment and manpower; and
launch a nationwide movement to build a clean, transparent and dope-free sporting
culture. Protecting the purity of sports is not just a regulatory duty; it is a national
responsibility. | request the Government to take urgent and concrete steps in this
direction. Thank you, Sir.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shrimati P. T. Usha: Shri R. Girirajan (Tamil Nadu), Shri
Sujeet Kumar (Odisha), Shri Harsh Vardhan Shringla (Nominated), Dr. Medha
Vishram Kulkarni (Maharashtra), Smt. Seema Dwivedi (Uttar Pradesh), Shrimati
Rekha Sharma (Haryana), Shri Subhash Barala (Haryana), Dr. Sasmit Patra
(Odisha), Shri Sanjay Yadav (Bihar), Shri Sandosh Kumar P (Kerala), Shri Maharaja
Sanajaoba Leishemba (Manipur), Shrimati Jebi Mather Hisham (Kerala), Shri Sant
Balbir Singh (Punjab), Shri A.A. Rahim (Kerala), Shrimati Sagarika Ghose (West
Bengal), Shri Ujjwal Deorao Nikam (Nominated), Dr. Meenakshi Jain (Nominated),
Shrimati Sumitra Balmik (Madhya Pradesh), Shrimati S. Phangnon Konyak
(Nagaland), Shrimati Sudha Murty (Nominated), Dr. Fauzia Khan (Maharashtra),
Shri Sat Paul Sharma (Jammu & Kashmir), Shri Ravi Chandra Vaddiraju
(Telangana), Shrimati Rajathi (Tamil Nadu), Shri Rwngwra Narzary (Assam), Shri
Subhasish Khuntia (Odisha), Shri Jose K. Mani (Kerala), Dr. John Brittas (Kerala)
and Shri Pradip Kumar Varma (Jharkhand).
Now, Dr. Bhim Singh.
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Demand for adoption of a new scientific and indigenous medical
emblem in place of Caduceus and Rod of Asclepius

S W g (RER): A9 941l Aeled, § 39ehT &1 <21 4 ferfded Uil &
STANT A ST g8 U TR TR B 3R 31dee =1 =1l 31 AfSdhel A8 & w0
H Ul AT T & W (278 &1 AT9d WY W JAN BIdll AT, A VS B9 W B
3ITART P IURTA §9 78 T ST HRA H §g B 401 111 39S q1e, Ffhedr &
H gdfiepl & wu 4 faaeh el o1 Rt gear W1l Aot i 89R <9 4 e &
Ui & w0 ¥ gf fageit f=I=g - Caduceus T Rod of Asclepius - bI SUANT fHar oI
?ET%ICaduceusﬁﬂﬁaﬁ?ﬁ'@ﬁwﬁl%’%,ﬁﬂﬁﬂ??ﬁﬁmgﬁﬁﬂfﬂﬂ?ﬂ?ﬁ
o7 3R T Hdy AR, aIiorsd g dazrare 3 o1, &b 4 781 g8f Rod of
AsclepiusWﬂ%qW@@Eﬂﬁlf_s’%\’,ﬁwiﬁmmweﬂaﬁ%@?
O] RE el SgR 51 9IRT O Y 3R g ferfdbedn [aRmad drel <97 H 39
1T =AY STET BRaTl TAR YN I, 3fgde, g, TR Afedr iR gga dfedr ol
3T GRIBN & YA Bl ey b BT Siieb AT S &, R 9 89N g fiep
AT I3 H AR Ugd &1 By NTATRD Uil Aig[a el &l U WA
U & ©Y ¥ I8 TIRT Q1 2 [ gAR FRIfhaarn ulie g9RY ool i, |
IRORT IR I [IRTET bl 2|

31d: § WRBR 3 IS BT § [ Caduceus 3R Rod of Asclepius -&IFI fdagil
! - Pl BCTHY AR B B IRURT IR 3enRd gab =131, TWaehl, I aiiR
HERITH U SUYH e Ui FeiRa foran sy dg Jrass |

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Dr. Bhim Singh: Shri Sujeet Kumar (Odisha), Shri R.
Girirajan (Tamil Nadu), Shri Maharaja Sanajaoba Leishemba (Manipur), Shrimati
Sudha Murty (Nominated), Dr. Medha Vishram Kulkarni (Maharashtra), Shrimati
Dharmshila Gupta (Bihar), Dr. Anil Sukhdeorao Bonde (Maharashtra), Shri Chunnilal
Garasiya (Rajasthan), Shri Banshilal Gurjar (Madhya Pradesh), Shri Devendra Pratap
Singh (Chhattisgarh) and Shri Pradip Kumar Varma (Jharkhand).
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OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing away of
Shri Shivraj Vishwanath Patil. A former Member of this House, Shri Shivraj Vishwanath
Patil passed away today, the 12" December, 2025 at the age of 90 years.

Shri Shivraj Vishwanath Patil served as the Member of Rajya Sabha
representing the State of Maharashtra from 2004 to 2010. Born on 12t October, 1935,
Patil ji was an eminent public figure, who held several constitutional and parliamentary
positions. During his long and distinguished career, he served as the 10" Speaker of
Lok Sabha and later as the Union Minister of Home Affairs. He also served as the
Governor of Punjab and the Administrator of Union Territory of Chandigarh.

A dignified and soft-spoken Statesman, Patil ji was widely respected for his
deep understanding of parliamentary procedure. His unwavering commitment to
democratic value and his calm and measured approach to public life, his
contributions to the proceedings of this House and to the nation’s governance remain
noteworthy.

In the passing away of Shri Shivraj Vishwanath Patil, the country has lost an
experienced Statesman, an able administrator and a respected parliamentarian.

We deeply mourn the passing away of Shri Shivraj Vishwanath Patil. | request
the Members to rise in their place and observe silence as a mark of respect to the
memory of the departed.

(Hon. Members then stood in silence for one minute.)
MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved
family our deep sense of profound sorrow and sympathy.
MATTERS RAISED WITH PERMISSION OF CHAIR- Contd.

Need for a National-Level Divyangjan Commission to ensure
rights and dignity of persons with disabilities

M WHHIR A-H (ORI : AT G ARG, H 39 F&9 & AIH ¥ Tdh
3 HEaqUl fAwY Bl 3R ABR BT LT JATBINT BT A8l g1 TAR <2 H Sl
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IR ARING w9 F qul el &, ST AR U H3l ARg Hial off |
S

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Mayankkumar Nayak: Shri Rambhai Harjibhai Mokariya
(Gujarat), Shrimati Jaya Amitabh Bachchan (Uttar Pradesh), Shri Sujeet Kumar
(Odisha), Shrimati Mahua Maji (Jharkhand), Dr. Medha Vishram Kulkarni
(Maharashtra), Shrimati Ramilaben Becharbhai Bara (Gujarat), Dr. Sasmit Patra
(Odisha), Dr. Fauzia Khan (Maharashtra), Shri Sat Paul Sharma (Jammu &
Kashmir) and Shri Pradip Kumar Varma (Jharkhand).
Now, Question Hour.

ORAL ANSWERS TO QUESTIONS
Availability of Minimum Support Price (MS) to farmers

*136. SHRI SANT BALBIR SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) despite the country's overall development, farmers do not receive their
rightful MinimumSupport Price (MSP) for their crops, the underlying reasons
for the same;

(b) the manner in which Government plans to address the gap between the
MSPannounced and the actual price received by farmers in the market; and

(c) steps taken by Government to ensure that farmers receive the MSP for all
their crops,and by when the Government aims to ensure MSP coverage for all crops
across thecountry ?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI SHIVRAJ
SINGH CHOUHAN): (a) to (c) A Statement is laid on the Table of the House.
Statement

(a) to (c) Every year, Government fixes Minimum Support Prices (MSPs) for
22 mandated agricultural cropsfor the country as a whole based on the
recommendations of the Commission for Agricultural Costs & Prices (CACP), after
considering the views of the State Governments and Central Ministries/Departments
concerned.
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The Union Budget for 2018-19 had announced the pre-determined principle to
keep MSPs at levels of at least one and half times of the cost of production.
Accordingly, Government had increased MSPs for all mandated Kharif, Rabi and
other Commercial crops with a minimum return of 50 percent over all India weighted
average cost of production from the year 2018-19 onwards.

To realize the objectives of MSP Policy, after announcement of MSP,
Government procures cereals and coarse cereals through Food Corporation of India
(FCI) and other designated State Agencies to provide price support to the farmers.
Procurement of pulses, oilseeds and copra is done under Price Support Scheme
underUmbrella Scheme of Pradhan MantriAnnadataAaySanrakshanAbhiyan (PI\/I-
AASHA), inconsultation with the concerned State Government as and when market
price of these produce fall below the MSP. Procurement agencies under PM-AASHA
Scheme are NationalAgricultural Cooperative Marketing Federation of India Ltd
(NAFED) and National Co-operative Consumers' Federation of India Ltd. (NCCF).
Cotton and Jute are also procured byGovernment at MSP through Cotton
Corporation of India (CCI) and Jute Corporation of India(JCl), respectively.

Government offers to procure agricultural crops through designated
procurement agencies and farmers have the option to sell their produce to the
government agencies or in the open market whichever is advantageous to them.

Increased MSP has benefited farmers of the country which are evident from
data of procurement and MSP amount paid to the farmers.The details of procurement
and MSP amount paid to farmers from the year 2014-15 to 2025-26(upto October,
2025)are given as under:

Procurement MSP Value

117 crore 32 lakh metric tonne 24 lakh 49 thousand crore rupees

To encourage domestic production & ensure remunerative prices to farmers,
procurement of Tur, Urad and Masur from the pre-registered farmers is undertaken
as much as offered by them through the Central Nodal Agencies under Mission for
Aatmanirbharta in Pulses till 2030-31.

To provide remunerative price to the farmers, Governments implements Market
Intervention Scheme (MIS), a component under PM-AASHA, for procurement of
agricultural and horticultural commodities, which are perishable in nature and are not
covered under the Price Support Scheme (PSS). The objective of intervention is to
protect the growers of these commaodities from making distress sale in the event of a
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bumper crop during the peak arrival period when the prices tend to fall below
economic levels and the cost of production. There should be at least a 10 percent
decrease in the ruling market prices over the previous normal year. The scheme is
implemented at the request of a State/UT government.

Government has introduced a new component of Price Differential Payment
(PDP) under Market intervention scheme (MIS) from 2024-25 season for direct
payment of the price difference between the Market Intervention Price (I\/IIP) and the
selling price to the farmers of perishable crops. States/UTs have an option to choose
either to do physical procurement of the crop or to make the differential payment
between the MIP & Sale Price to the farmers.

Further, from 2024-25 season, Government added another component under
Market intervention scheme for reimbursing the Storage and Transportation cost of
TOP crops (Tomato, Onion and Potato) to central nodal agencies & state
designated agencies for transporting them from the producing state to consuming
states in the interest of the farmers.

Moreover, during the 2024-25 season, approval was given to the states of
Madhya Pradesh, Odisha, Chhattisgarh and Andhra Pradesh for transportation of
tomatoes by NCCF and NAFED.

4} 9 gk Rrg . quroly weiey, § $fY w430 Sit &1 gwgare SR1 9rsdr g (b d
984 ST $R I Bl W, AR o argar (a1 A1 fh G o sHa= SR &I
ST, IR AHAN g 6 fBaml & sHas ST T8l g3, fordd! gois ¥ fham,
TR Ga el B 32 1 fhami & RIR IR &of &1 UTs 2 iR Al T 98 ugre ¢
Y81 8 3R A TR e R I &1 H SN 731 St & go1 =rsdn § fd
RIS | SLNTAFTIT & ol AT Y ST RE 8, 1 AT & AR [Bari 3R HoigRi &
POl 7T BT &b [T Bls AT 99T 8T 872 MR Bls ASHT 941 &1 8, a1 ISP IR
EEEIRIERILY

Mt PR g glem: gufy 9eiey, § w_F g9y 9d it Todk R S &1 3R
Yhc Rl gl Ad Fd Bl 9l ©, AT I8l U ATl H YBT & [ <91 b FHY
4T & Fa9E, THBT AAAS d WIBR R © b 92 BT FHY (b1 81 W8T 8 AR
g 99 Al 2 fob 98T H30] =5 AL Sl & ~gd H Yeb qHIRIel WIRd, Tab JRaeTel!
B2

HeIgd, fAMl & Uiy ST o &1 H fTex HRar g 3R 3991 & |1 I8
e BH_AT aTedl § o <91 & 99y [ & qrg-A1 SN F fharl ol 3 agM
& forg 3R By & T3y fIer & forg ft FaR gt fovy <17 38 €1 9=, eare 3
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) s AT Sl & Aged H SARI ©E Al XU 21 Tgell, IR 8dcIR Il by
¢ 31X 31 I gU G © 1 2014 F q18 2024 Th 44 URACT ST G¢1 2, ST AU
MY H U Rals gl 98 IUG 9¢, S oy 7Y 51, 8 SaIatioll 3R s By
UG, GaDH] SYAN &1 V81 &1 GART, IAIGH DI AN TS & Aee § g1 H g1
TTEdT § b ARl ARBR [HAMT BT ST &1 oG BRSS9 BicAssR dleds! &
Bl 81 YA e = (A, Bie foaml & ot aRe™ 99 718 81 98 o T
4 AT, 9 BOR HRIe S9J Y& H31 o 9= A1 & w9 9 fhami & @rdi
ARG fby 1T &1 BT SIHT JISHT &6 3T 1 oRg, 90 BOIR BRIS U B M3
forart & @Tal § Stell 5 81 feam & Wl & folv &8 ot &34 R Hofl e,
39 foIT BRI TR 15 TG BRIS SUA BT A9 o BT IHchR At A1) TRAR 7 &
forar 1 yg=H=Y A AT 997 QIS & AT 60 AT DY SH & 918 IR Bls
fra S 2nfirer 81T 7, a1 R I8 Ao U9 &f TR 9 <<l 81 89N gRT
HBATGOIRM AT, BIfiCHeaR Ao, Wdhiad Wl e, SN IioHr, it
ST, 9199 e, IR ST9-HIR 19 i1 ATSTIN AThR Udb e 3T T fhT o1 k@
g, e forami @t s fAifgad dR W 9% <& 8l

AT FHMRT ST, HH-HW TR M §1 By IR GdET, a-4wd, d13,
3ffiglee, rer & fhar @ Bl dd18 IR aRaTg 8l Sl §, SAlIY U J9Y &6 folg
W e #3 BAd 7 Ao fHaE & v aReEM 99ax WSl 21 H e TR
G Sl A I8 SR e BRA1 =g b USTd TRDR 7 (4] I TG HA e
ST AT 1 U Y81 IR a1 [T 81 3R I AT 50 FHY USTd H o Biel,
dl 91¢ & BRI U9 H A I UG JHA gl 2, ST fhami &l iR Jgrean
fercll ...(caasEm)...

st Jumfey: MY §8 ST ...(FAYM)...  Nothing will go on record except Minister’s
answer. It is not correct.

st Rt Rie diem: w9+ 9yl 98iey, § 9 foam & 2 o 81 91d B IET
g1 89 U1 & AR g |3 Aeed ({98 A/ Sft 1 uF fergsr amus fhan & o
GSITd 1 ‘YT FH3 B 9HT AT & I FRIfeld B &1 dH By, 39
AT Bl T8I R BN, Alfd [HAMl B iR AR 988 I I Fh| 88, &9
™I B Heg B H BIs DR -HAR A8l Blsil|

MR. CHAIRMAN: Second supplementary. Shri Sant Balbir Singh.

o A9 qaaR Rag: IOy S, § AT AT A qu aredn g (o (Bl gRI S
GEHRRT &I ST E &, R IWHR gRT TG B RDbIe @M T 8T 87 Rifh
R AR Gepell o= W2 &, $AfY AR FaTd & [ &1 AP U SHPT Dy
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Repls Iucre 272 IS &, AT 15 |Idll A I Sl 81 GEHRAN B fecd [SRgaedrgs
TS Y| 3R WRBR (AT §RT B ST BT Y PRl bl RIS 78| 7@ &l &, dl
SHP R BRI T, IFH IR H W 9} 97171 A1Y?

MR. CHAIRMAN: Hon. Minister.

M Rere e deM@: 99— iy 981y, 8 S99 & S &l IEd gl 2l
3R B8l IR Uh I Alch AT BT 2, Al g8 gHFIqul 91 2| BT Hel 4l
21 B A1RY, <fh fafi=1 aRRRURRIT & SR &5 IR 3TT-37eRT ULl § B
HRA ITel W -dfe, de-dfedl, gUaYYl suicide A B

IS, S8l ddb HY B FaTd &, 4 F&q 4 I 18l g 15 &4 (A B
31T 9T &b fTY B 9T T PR I8 | H ST & 3fidbs] § T8l ST a8 §,
Ig MY Wl BT, FAIfh I foail stz Bl off 3R g forail Bt 2, 396
N H B HEAT gAY BII...(GLT)... A BHRT I8 Hehed © fdh Teh-Teh
fh AR TRAT & A1 YT St Y 3R 89 I Hehed Bl [RT R H Blg
HAR Te! BISH| AF-IY FHIINT Aelad, TrI0 9Rd | 91 fhar |fed 94 & 99fg
¢ B IR @Y XA &1 Sl A B, &dT 8, 98 Wl 9¢1 §| U1 U -Tel ds Ruled
BT VB! B, A B &I g 4l 98 VBT 8, AfhT FMHASAT B b AT BRI
gl &, AT M BIRUN I ATHEIT B &l B IR faenefi ff s &) o g,
Hs IR YR Ffth, AR BT dTell Afh, Big vl W AT B ol o,
i1 e Al STcHB T 81T gUiTqul 81 ...(HaeT)...

MR. CHAIRMAN: Third supplementary. Shrimati Mahua Maji.

SHRIMATI MAHUA MAJI: Sir, through you, my question to the hon. Minister is:
SIRES & fhami & fore uadt &is eiyarRe i 781, afed STt &7 &1 eMuR
g, offhT Wex gRT a1 Ty T feied dirikde Ried, Alesd MRIRAT I
3R Ruer <1 gAuAYl IRME G S B 31151 O Y% T8l 81 Wb &l 3T A1
31 ST I8 I fob g <1 31U S Q1] Dl FHYI UR GRT HT 81 [T 3R AT 374
c\bs& WhHN IRES R | Udh E(Uf tech-enabled MSP procurement network <
HHIARHT H AT R ?

MR. CHAIRMAN: Hon. Minister.

Nt Rreve R dtem: aeeg 9wl agieg, $Y Ty o favg 21 vagadt w
WG 918 98 SIRES 19U 81 T 91! I &, I8 IS Bl Tordl AT hold Tl &
AT I B &l $HD oIU 3TlT-31elT Tl H ITST-3TelT WX IR TSl bl
JEAN ST BIT B AT FUTUfT 7816y, s oy do! TR @Wiig a)d &
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3R 48 B¢ & iR fHa & @ # U1 ugd Sl 21 dfh 8 g W 8, O™
YA, SR B & @I H -3 F 9 deb T41 8] Ugadl &1 S8i- g9 oY U
3T UG JUATS 1 I TAYHY! BT e YA T8 $Rd &, dicdh ofd fhar 7Sl §
I ST 8, 9 99 U R0 < 9d 81 98 39 U Bl oABR § ST 7, 1 9 S
A & WY H I8 BEdl § [dh O I IRBR AT D5 AYBR DI d% A YRT U7 371
STTQATT, 9 THTHYT b TP <Y STt | Y STeTTT-3Te T XTSAT Bl el T-31eT¥ Ig T &
IRES I A Ui Wi B | &g TRBR SHTro & JA1egH | S T8
PR gl 7, 98 Afead IR . axft

MR. CHAIRMAN': Fourth supplementary; Shri Ram Chander Jangra.

t IFTEE SRTST: WY, Wa¥ ygel H yg #Al, s A1kl S @t ifori & forg 5%
ggaTE a1 gl H A1 U B g1 RITom 3 i e Sl &9 §9TR 30 &1 ¢aey
T 24 YFRTEIA TSI BT &R 9 IR Il 21, 37751 BRATIN Y1 H fhari &1 I8 Blerd
g {5 9 15 g &1 daey $Y TFpISe W od &1 B4R fhaH g1 dvE 9 gereld ol
3ITeHET B Ueh H1 ST 18] BIdl 21 H 3D ATEgH | A1 J2A1 il F Yeb HdTel
TSI <ATST g1 GTel BN WIS Bl 9gd 8l He@qui 38, Al A1 H3il Sff I8 qar]
DI PHUT B (b STl DI WIS Bl JHRIT B &b o7 R Hed IoY Y 5?2 5HD
H1Y-H1 HAT St g8 A G DI HUT B b THTAYT b S7IR<h Bl & I Jod

T IRER §RT RT-FAT H&H IY Y &7

Mt R Re dieq: 991 9 98ied, § 9991 9, TIPS TS Sil Bl
gad W gIdTE ol g &Tcl, [A=ITehR AThIERT WIg-F8+1 &b foy U1 YT BHR Bl
UhHHATE ATEH B STl Bl SIS 93, 9P (ol IRGR AR I X Y8l 8l g9
T GoTe e A 911 1 AR 9l Aeled, 31 g8 §dd gy UEeIdrel
21 2 & g w30, o A= A1l St & 7 | g9 I8 9 R © 1 9= g1ed, S
JoR, AR AR I$E  TATHY! TR 100 Trerd WIS ST, G311 q31 @ia! Sirgen|
AT g7ap! RTA=TT Al USTaR BT, B9 I YRT @RI Dl BIH Bl Bl &1 A U
FHAICH A Aldh FHI & AT TR IR | fauer & Fewy 7 W1 Y, <Afch 89 ued
3R fauer o TS AFC €, Hdel Hal IR W1 TEd &1 321 gIR &l &Tel &l WRIg!
DI I D AT 3T I IART Y TF=IT 81 Rl © (b PBAlcd TRBR - |l R Jor
RIS BT AN BT oY, IFD! WIPHT I < & 15 81 8H JOR, YR 3R I8 Bl &
B QR TRIGT BV

FHIIT AEIGY, STl O [har &1 IR Hl i sM A Sl a1 2, a1 59
forq el {1 g ol foy 1U &1 ugel Aai! YISt SIRT Hfrerd sHie Sl uR 31l
off, 319 IF IR 30 Ufererd gHIE ST MM I 5 8, <ATich Wk b {1 Bl Ve a4
T ST b | B9 AR IR = S} B IR Al SHIS TS GGT1hR G Ulererd HR g
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g, 1P Ir8x A Il &Tel 71 311 b | FUTYRT HEled, H Uh 91 3R T4 &b AT HETl
aTET § 1o g HA1, A5 A1l Sl 4 $8l 8 b g 37 Faui & AR el o1
fed wataR 21 feami & fodl & Ieg & &) Sen| s ot Iusitar feami & f2at
BT SRPTR GHR Tl fHAT ST 8 el B A W) By iR fopai & f'al
1 HI YRIET B BT HTH BN

MR. CHAIRMAN': Fifth supplementary; Shrimati Rekha Sharma. ...(/nterrupt/ons)...

S @1 T H I JegH | A HAT S Y g Argl b 2014 9§ U8l
TAUHA R el dl fal @RIG Bicl ot 3fiR 2014 & a18 e+ W<l g5 87 g9
fraiafggs e IR Ifggs e, Asam dmus iR g9 gHfead o & forg o
Uy by 7Y 87

Nt PR R dlem: 9= 9aefT 981y, s9R1 g™ 9ike 9849 X1 Sl &7 3
MART Zl ...(FAL)... AR S & AJed dTell 8 I§ AYBR [HAMI Dl THTHY!
fhar=11 IO < 1 < &1 8, H SHDT IQTeR0T UKId HRAT A8l gl §9 IRDR
7 2019 H T 3T {6 THTAYT NI UR 50 URHT HATHT ShR "IN DI ST, dqTih
BRI S fHar o fiel Gdh| 7816y, S8l dd WRIE &1 9dTd 8, df 2014 | 2014
e SI1 &9 BT WG gs AT, T8 45 BRI, 90 oG Hifgd <1 T 3R 98 2014 1 2025
qdb 79 BRIS, 11 ARI HIfgd S 81 2004 H 2014 Th G 22 BRIS, 54 ARI Hifgrdh T
WRIST T 0T 3R 1Y T8 33 Bls, 58 g Hifgd T WIS T 21 9 99 Sofgd
6 ARG, 29 BSIR Hifgdh T4 WRIGT AT AT, ST He &b 4 H SIRT I &1 T, ol 31e
IE 1 BRIS, 89 g Hifed o1 WiaT 11 81 foets=, St f& 47 oI, 75 9K #Hifgd
< WRIST T AT, Afh= 319 TS 1 BRI, 28 G Hifcd e WS AT 81 1D
B S ST, BIURT, HUTH, A 35 ARG, 37 FSIR Hifgd T Welal T i, AT 3
J 81 g Hifgdh e W T 2

AT FUIT 98iey, 9 TqUdd} Biol, I9 IRBR 6 SR 69 BRIS, 87
g Hifgd <9 WIS 78 off 3R 81d 117 BRIs, 32 oG Hifgd eF Wl 5 Bl
fepar=11 TR foaT=il b1 YT D1 15 8, H SHD! ST T SA7 =8l gl 2004 A
2014 ITell WRBR = G DI ST ol I &1 oY, T8 4 ARG, 44 BRIS DU &1, oAfeh
TSIV 1 ARBR - 14 ARG, 87 BHR BRI vUY [hAHl & Wl H STl 81 g !
17T 2,96,000 BRI &1 TS 2t 3R 319 6,38,000 BRI SUAT &I TS &1 Tcda B 1
Hae 1,900 BIs ), ifh 31 1 TR BRI BUY B AR fHae & @ J T8 2l
ST T forerg st a1 2117 9,000 HRIS ot 31R 319 67,000 HRIS B ATOISIS Bl Bl
R7f31 26,000 HRIS i, <ifehT 319 1,33,000 HRIS TYY &I WIS BT 4T i & @
H STelT T1AT 81 3R Y THUY &l Bl o, df U8l 7,41,000 BRIS ST BY 11T
fpam™ & @ | 75 oft, Aifdhe 319 24,49,000 HRIS SYF Bf R fha & @ § T3
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21 3fidhs Ta1E & b foha= sH1iorendar & 1 fohdr &7 vauad) S5 &) SIfre & o
B! Bl

MR. CHAIRMAN: Q. No.137, Shri Randeep Singh Surjewala; not present.
*137. [The questioner was absent. |
Wholesale prices of Kharif crop

*137. SHRI RANDEEP SINGH SURJEWALA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of the wholesale mandi prices of major kharif crops as on 24
October 2025, juxtaposed with their respective Minimum Support Prices (MSPS);

(b) the number/proportion of farmers who were able to sell at or above MSP,
minus any deductions, during the kharif 2025-26 harvest so far, crop-wise and State-
wise;

(c) the crop-wise procurement of Kharif crops in 2025 -26 at MSP by
Government; and

(d) the State-wise compensation released by Government for damage of
Kharif crop owing to floods and incessant rains ?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
SHIVRAJ SINGH CHOUHAN): (a) to (d) A Statement is laid on the Table of the
House.

Statement

(a) Arrivals and prices of all crops, variety and grade wise is available for
each Agricultural Produce Marketing Committee (APMC) at agmarknet.gov.in. Data
for any APMC for any date(s) can be checked online for all commodities traded.
Rates vary from APMC to APMC & even within the same mandi, depending on
quality of the produce & local demand. Minimum Support Prices (MSP) of major
kharif crops for KMS 2025-26 is as detailed below.

Sl. No. Crops MSP for KMS 2025-26
1 Paddy 2369*

2 Jowar 3699* *

3 Bajra 2775
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4 Ragi 4886
5 Maize 2400
6 Arhar 8000
7 Moong 8768
8 Urad 7800
9 Cotton 7710%
10 Groundnut 7263
1 Soyabean 5328

* Paddy (Common)** Jowar (Hybrid)# Cotton (Medium Staple)

(b) MSP is declared for Fair Average Quality (FAQ) of each crop. At each
APMC, market rates vary from below to above MSP depending on quality & grade of
produce. Farmer wise data of transactions is not maintained centrally.

Only weighted average of modal prices are captured APMC & State wise,
which include produce of all grades. On 24™ October, 2025, instances of paddy
trading at/above MSP were seen in 9% of total quantity of paddy traded in APMC.
On the same date, on e-NAM the maximum price for cotton in Adoni APMC
(Kurnooldistrict) was Rs. 9119/qtl, for groundnut in Hindol APMC (Dhenkanal
district) was Rs. 7500/qtl, for Bajra in Manalurpet APMC (Kallakurichidistrict) was
Rs. 3030/qtl etc all were above MSP. Grade of produce & moisture content and in
oilseeds the % of oil etc, are factors that determine market prices.

(c) To ensure farmers get benefit of MSP, government undertake
procurement at MSP through designated nodal agencies. The details of procurement
of Kharif Crops for 2025-26 and the number of farmers benefitted are given at
Annexure-1 (A) & | (B).

(d)  As per the National Policy on Disaster Management (NPDM), the State
Government is primarily responsible for providing necessary relief measures on
ground level in the wake of notified calamities. The State Governments undertake
relief measures in the wake of natural calamities from funds available in the form of the
State Disaster Response Fund (SDRF) in accordance with the Government of India
approved items and norms. Additional financial assistance, over and above SDRF, is
considered from the National Disaster Response Fund (NDRF), as per laid down
procedure, in case of disaster of ‘severe nature’, which includes an assessment
based on the visit of an Inter-Ministerial Central Team (IMCT).

Government has introduced vyield based Pradhan Mantri Fasal Bima Yojana
(PMFBY) and weather index based Restructured Weather Based Crop Insurance
Scheme (RWBCIS) from Kharif 2016 to provide financial support to farmers suffering
crop loss/damage arising out of natural calamities, adverse weather incidence and to
stabilize the income of farmers etc. Comprehensive risk insurance is provided under

Contents Page t



[ RAJYA SABHA ]

the scheme from pre-sowing to post-harvest losses. The Pradhan Mantri Fasal Bima
Yojana (PMFBY) is voluntary for the States as well as for farmers.

The State wise details of farmers enrollment and claims paid from 2016-17 to
2024-25 (as on 31.10.2025) under PMFBY & RWBCIS is given at Annexure-Il.
Annexure-1(A)

Major State-wise and All-India Paddy procurement and number of farmers benefitted
in KMS 2025-26 (as on 10.12.2025)

KMS 2025-26*

S.No. | STATES/ UTs | Number of
Procurement in LMT | Farmers

Benefitted

1 Andhra Pradesh 16.43 2556476

2 Telangana 39.58 605664

3 Bihar 2.01 27410

4 Chhattisgarh 23.69 467995

5 Haryana 53.68 858969

6 Kerala 0.15 5006

7 Madhya Pradesh 2.81 46686

8 Odisha 0.29 5773

9 Punjab 156.69 847058

10 Tamil Nadu 14.70 191452

1 Uttar Pradesh 14.92 220387

12 Uttrakhand 7.27 39441

13 West Bengal 9.07 227384

All India Total 341.87 3810666

Source: Department of Food & Public Distribution

As per the inputs received from the Cotton Corporation of India Ltd, the procurement
of Cotton during season 2025-26 (upto 07.12.2025) for major states is given below.
1. Telangana — 53.28 lakh quintals

2 Maharashtra — 20.65 lakh quintals

3. Karnataka — 12.78 lakh quintals

4 Rajasthan — 5.47 lakh quintals
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ol

Sanction and procurement details of pulses and oilseeds under PSS during Kharif 2025-26 season
As on 09.12.2025
S. State Commaodity Sanction MSP Progressive MSP Numbers of | Numbers
No. Quantity (Rs. Per | Procurement Value (Rs | Farmers of
(in MT) MT) (in MT) in Crore) registered Farmers
benefited
Moong 38,000 87,680 3,087.05 27.07 25,702 3,622
Urad 60,180 78,000 5,460.80 42.59 8,896 4,148
Sunflower 15,650 77,210 7,146.05 55.17 6,830 5,508
1 Karnataka
Soyabean 1,15,000 53,280 | 18,977.90 101.1 47,467 15,985
Groundnut 61,148 72,630 18.52 0.13 1,439 32
Tur 9,67,000 72,630
Moong 1,983 87,680 12.59 0.1 6 6
Urad 2,27,860 78,000 2,216.38 17.29 651 371
2 Uttar Pradesh Toor 1,13,780 80,000
Groundnut 99,438 72,630 11,277.50 81.91 3,392 3,868
Sesamum 30 ,410 98,460
Moong 4,415 87,680 7.20 1,935 9
Urad 47,780 78,000 1,134.03 8.85 6,083 1,185
3 Guijarat
Groundnut 20,10,185 72,630 8,07,635.66 5,865.86 9,31,651 3,55,349
Soyabean 1,09,905 53,280 | 32,698.66 174.22 72,450 22,803
4 Odisha Toor 1,79,450 80,000
Moong 4,430 87,680
5 Telangana Urad 7,220 78,000
Soyabean 72,675 53,280 30,935.70 164.83 16,965 15,380
Moong 33,000 87,680 542 -
6 Maharashtra Urad 3,25,680 78,000 159.95 1.25 9,174 272
Soyabean 18,50,700 | 53,280 83,827.57 446.63 3,84,341 37,177
Moong 87,680 87,680
Andhra Urad 28,440 78,000
7
Pradesh Toor 1,16,690 80,000
Groundnut 32,273 72,630
Moong 3,000 87,680
8 Tamil Nadu
Urad 22,400 78,000
Moong 3,05,750 87,680 11,356.55 99.57 99,229 5,260
Urad 1,68,000 78,000 25.30 2,197 18
9 Rajasthan
Groundnut 5,54,750 72,630 28,996.06 210.60 1,88,035 8,364
Soyabean 2,65,750 53,280 1,836.75 9.79 27,690 1,013
Total 79,60,622 10,46,810.22 7,306.98 18,34,675 4,80,370
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Annexure-Il
State wise details of farmers enrollment and claims paid from 2016-17 to 2024-25 (as
on 31.10.2025) under PMFBY & RWBCIS

State/UT Name Farmers Area Farmers Paid Claims Farmer
Applications Insured Share in Applications
Insured (lakh ha) Premium Paid Claims
(lakh) (lakh)
Total Rs. Crore
A & N Islands 0.0 0.0 0.1 0.3 0.0
Andhra Pradesh 437.2 195.5 795.5 5,575.6 59.6
Assam 62.9 37.4 35.5 724.5 10.8
Bihar 52.3 48.3 402.5 811.1 4.7
Chhattisgarh 435.4 212.1 1,627.2 7,651.9 111.9
Goa 0.0 0.0 0.2 0.1 0.0
Gujarat 83.9 112.3 1,499.4 5,737.2 30.1
Haryana 388.9 151.9 2,351.2 9,006.3 81.9
Himachal Pradesh 26.7 356.5 274.5 607.6 1.4
Jammu & Kashmir 9.6 5.6 67.9 156.9 2.7
Jharkhand 71.6 33.0 75.4 857.3 8.7
Karnataka 223.6 190.9 2,536.3 17,475.5 125.4
Kerala 9.6 5.0 76.2 741.9 5.8
Madhya Pradesh 1,019.4 1,004.5 6,820.0 31,722.6 302.9
Maharashtra 1,308.1 796.9 5,622.2 44,978.4 620.5
Manipur 0.4 0.4 3.8 10.5 0.3
Meghalaya 0.9 0.4 0.8 24.5 0.3
Odisha 654.8 124.3 1,154.6 7,179.8 113.2
Puducherry 2.0 0.8 1.4 18.8 0.4
Rajasthan 1,942.2 914.7 6,827.5 31,411.3 497.5
Sikkim 0.1 0.0 0.5 0.2 0.0
Tamil Nadu 381.7 129.6 1,396.7 15,488.1 178.5
Telangana 39.0 40.1 696.4 1,906.4 12.2
Tripura 14.0 2.6 3.8 12.3 1.3
Uttar Pradesh 529.4 337.6 3,100.0 5,801.2 91.6
Uttarakhand 20.0 232.5 344.8 1,211.0 10.1
West Bengal 138.1 56.4 305.5 1,262.8 19.1
GRAND TOTAL 7,851.9 4,989.4 35,919.9 1,90,374.1 2,300.7

MR. CHAIRMAN: Are there any supplementaries?

S Gdlg AR USdh: WX, WX Y-l JTefd e & 3R U RIel aed &1 ]
g 3MTeota o & b IR 31t STt Tudl << &1 91 &8 JB1 & 98 A2+FL Aisd IR
g, S fh BT B8 81 3R WHAE RUlE & 399 9 ¥el, a1 C2 cost plus land,
which includes land rent and capital cost, Ig Al IRPR el ¢ Il Bl
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W, UeTar 91 9¢ VBl 8, T8 Bls SISC 81, oifhT SADT shiec fhaml Bl
ST 81 VBRI TR A R B I8l o, Ig Y I8l Y81 Sl 8T 8w
SToITHC e H Uold BT 800 HRIS H SATET AR ARSIl owd, dT 1,000 BRIS A
STeT 4T 81 ART U8 A1 & 6 U9 fawy wR o fegpe 81 g =ntey
HIBR 3T & 3R AXBR STl &l [HAI & AT H 3R 89 99 IaR [ael IR
3T & R, T 2 3T T

HRT AT 3 S A AT e 8, 81 Sie e [ae € b g9 ot |
e} FHRP I8 U1 fopamit & forg =1 @t a1 x|
st Rave fre dem: 99 9uHi 981, § SR 98 & g &
31MER B gY IE ST A1 ARl § - IR U FA IgoR| 39 99, 59 Uy
O TRHR A, Td AN TR 50 TRHC BT SH? TAUAYT T EFT1 AT, SHS IR H
TRBHR 1 Bide & Alc H I8 foig 13T 27 {6 399 IR A 8l SITQ, I8 3RiHd
g, UB AWd 8| ©, T8 eI (5T ST Fhd1l AT FHIINT 816, H g4l qa A
HiSTe Ale B Ui @ oY, AfPT TSI @ IR 71 2019 § I8 B fhar &
ST UR 50 YRHCT HATHT SIS BR &1 THUHY! T fehar SIrgar|

AT AR ARG, H Mqdh A 3iidhs IGT A8dl gl 99 IR Bl
HRBR Y, T A2+FL TR AT 961 BUY, STadh THTHYT DHad 1,310 BUY 2AT; AT
BT 36 URHC BIAT ATl ...(RGHM)...SAR TR 1,269 YUY B SHTE 1,500 BUY; FATH]
18 TRYC 7| I UR 1 338@&%@1—5’1 500 3UY; Hacl 12 IRAC JATHI T TR
A 19 IRUCT JATHT| ...(FALH)... I$& IR 37 TRUT FATHT| GIOHE! TR 23 TRUT

TATH| ...(HGET)...

st |umafa: amg ST, @Sl ...(&Gem)... Every time rising is not allowed.
..(Interruptions )... Please. ...(Interruptions )...

M Rava RE dieE: Ay 99k 986y, I8 Rels R AT A12g] 9,
A2-+FL AT 1,579 YUY, Sidfd TAUEUT & 2,369 BUY; BH 50 URHC A SATGT AT
S BT B B IE &l g TR A2+FL AT 1,239 BUY, SIafd TAYAUT 2,550 BUT; 109
TR GATH] G BT B UTSIY Bl ARBR 7 fhar 81 Sl UR 1,361 BUY A2+FL B
2, STdfd TAYEUT 2,150 BUY; A 58 URAC JATHI HYR UR 3,705 BUY A2+FL,
S &9 7,000 BT THUHUT 1 &3 89 IRHCT HATHT| YUATS 3fR FRAT TR 3,210 BYY
ST 31Tel &, ST THTEUT 6,200 TUT; AT 93 TRIT GATHT &1 BT HMH Bl

AR FHTIRT FRIEY, WX U O Gl B § q_) gt & |1 98 g
R TET E o 31d A2+FL TR 50 TR ¥ SITGT YT S gyl FefRd gar g sik
D! TG W B ARt 81 gF fear & 9 # R g8 $M dRd
...(TILH)...

Contents Page t



54

[ RAJYA SABHA ]

Sl. ﬁqwm:w, HRT U QR AT L(FIYTS)...
MR. CHAIRMAN: Now, Dr. V. Sivadasan.

DR. V. SIVADASAN: Respected Chairman, Sir, on financial assistance, | would like to
quote the answer of hon. Minister ‘that over and above SDRF... (Interruptions)... Sir,
| would like to quote the answer of the hon. Minister...

MR. CHAIRMAN: No;no. 349 ST § SU| ...(dHT)... This is only a supplementary
question. TSl 9f3TI Now, Dr. V. Sivadasan. ...(Interruptions )... Nothing will go
on record except the supplementary by Dr. V. Sivadasan.

DR. V. SIVADASAN: Sir, | would like to quote the answer of the hon. Minister, ‘Over
and above SDRF is considered from the National Disaster Response Fund (NDRF)...”
The farmers, including the paddy and other crops like ginger, pepper in Kerala had
faced a grave loss because of the national calamity, and because of the huge floods
of 2018, 2019, 2020, 2021 and 2024. The floods, landslides and other calamities have
ruined not only the cash crops, but also ruined the entire habitat of the people, and
entire habitat of the farmers in different parts of Kerala. Last year, people in
Wayanad have experienced one of the biggest landslides and natural
calamities. The Government of Kerala has given a lot of assistance to the
people. The Government of Kerala completed the entire procedural things.
...(Interruptions)... My question is: Does the Government of India.
...(/nterrupt/ons)... Sir, my question is this. Does the Government of India have any
plans to assist the people of Kerala, Chooralmala in Wayanad, and could you provide
the State-wise data on the last five years’ financial assistance to the farmers in India?
This is my humble question to the hon. Minister. | expect a correct answer from the
Minister.
it R fag diem: A9 99aid 78, "R 8l AT IETRIC!, 19T S 9T, (U
A" H B DI HETH ST DI | JOIMH HRAT § IR g 8T HRAT1 18di § (6
IS H W S JHA g3 2, D! WRUTs, Sl FeiRd Aruds 2, I96 299 8§ s
RBR = SR B BT BIFRET B 8l

AT GYTafd HEISY, T4 2024-25 | & 153 HRIS, 20 TRI BUJ B 10
SDRF & d8d &y &l IRBR Bl &l Ts &l AT T Id 8l fb &9 ugal
SDRF &1 31f37, foraH 75 IR o1 s &1 81T & iR 25 TRT =1 799 1 Il
2, Idl Bl Ugd A ST S €, d1fds I8l BIg Wdhiad AT M, Tl dTehifeld
wY H IS DI AGE DI ST Ah| $HSP IS, IFR I8l BIs 91 Ui MIST Bl &,
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I A1 YTy H8led, NDRF & dad 9l Yod IRGBR 31T Hfdded Wold © 3R
&% DI S W SRT BT T TAT 81 N1 JHAH BIdl 2, SHD AU H, T8 H HM BT
3TETETAT § Udh BHCT T I Y S XSy Bl I3 USTH Bl B

AT F9TIfT HEIST, NDRF & J8d Ul 399 2025 H 36 BRIS, 32 G S0
P T B B release BT TS 81 TBISH, SAD IR YT H3l B SIHT JToT]
& T HY, B 19T AT BT AT Bl &b (Bl b {31 T 81 76 BRI, 2
TG B9 Bl ST premium & against 741 BRIS, 9 TR SGJ Bl B ST ST DI
QIR Y fRATI o @Il 4 75 21 A1 Fa 3R Jo1 hd w4 | |l Tl B0
e, 1 981 & fHar & H & IR § garg| FaiRd AraEs] & MR R, i o
S T FETIAT 81, 98 6F SIgE| arg d et Y uid & foar &, oiReR 9 3R
SHGIE RS

it [T fer: SNt HoMTE R

2 HUNS YRPRIRR: GHUNT F8Ied, § 3fUd A1egq | A1 H3il St Bl Ugel
TG SATITE § (4 AR RPR §RT MSP AT HRA & 18, [BAMl Bl gq®b1
ggd BIUST AT © AR Al &1 3y § WY gig g 81 Helad, H 3ud A1egq 4
A= H#AT St | I8 ST FrEd g 6 SR o oA | fhde feami A gadt av
SEIRIEY

#ft RreR Rig e A aamafa 7eiey, wem #3 far = e &1 o,
JHT U fhaTT o | A1 IS1 %8 &1 a1 d IS & d1e- Ui AT YT et A
Gfed fHam i, STdT SDRF & 3T<Iid TUT T&8d &f ST Y&l 81 NDRF & JTwI7Id
B U JHAr T AT 5 § - WaM 9 &Y, 3R B4l {6l 9 31 9 81
ST, AT 4 TG $YA BT I10; 3FR fhsdl & 11, W S G Ug] ! 9g &1 1Y, a1
36,000 BU; FHRT-TDHR] DI G 81 S, T 4,000 T AR IR fHT &b FRIM-HRM
A IR S0, 1 IS9P 1T ¥t 100 B9 9 BT B9 89 B ol dl g GRBR Sl
3P BRI &, I 3MMBHed & 216 A fham] ®l g ARGR & JA1eIH | I8 DI
RTRT S1 1 BT BT ST 51 72T B, 3R dal AbTH ¢ed &, Al ADIT e & oIy
A1, 3l g IR B UIH e MUSTSI H, TS 98 U 81, ITRIES al, ZHrae a1
S -HIHIR BI, I B TG H3] AT TSI o A= TMRT & BT BT fhar 11 B
Al TH & fohrari & 1 ff 89 TRAR TSl 2

MR. CHAIRMAN: Question No. 138.
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Funds under PMFME Scheme

*138.  SHRI DHANANJAY BHIMRAO MAHADIK: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether Government has released over (13,700 crore to States under the
PradhanMantriFormalisation of Micro Food Processing Enterprises (PMFME)
Scheme, if so, the details thereof;

(b) total funds released to Maharashtra, district-wise, along with the number
of microfood enterprises benefitted;

(C) the key activities supported in Maharashtra, including skill development,
technologyupgradation, marketing assistance and credit facilitation;

(d) whether any assessment has been conducted on impact of PMFME
Scheme onincome generation, market access and promotion of local food products;

(e) the steps taken for timely fund utilisation and monitoring; and

(f) whether additional support measures are proposed to strengthen micro
foodenterprises ?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI RAVNEET SINGH): (a) to (f) A statement is laid on the Table of
the House.

Statement

(a) Under the Pradhan MantriFormalisation of Micro  Food
processingEnterprises (PMFME) Scheme (PMFME), Centre Share of Rs. 4306.40
crores has been released/allocated to States/ UTs for implementation of various
components of the scheme till 31%" October, 2025. The State-wise details are at
Annexure-I.

(b) For the State of Maharashtra, Central Share of Rs. 646.24 crores have
been released/allocated for implementation of various components of the PMFME
scheme till 31st October, 2025.PMFME is a demand driven scheme and funds are not
released district-wise under the scheme. 26,172 micro food processing enterprises
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have been sanctioned loans for credit linked subsidy under the PMFME Scheme in the
State of Maharashtra. The district -wise details are at Annexure-II.

(c) Under the PMFME Scheme, the following activities have been supported
in the State of Maharashtra including skill development, technology upgradation,
marketing assistance and credit facilitation:

(i)  Loan for credit linked subsidy has been sanctionedto 26172 micro food
processing enterprises. They are provided financial, technical and business support
for setting up of new/ upgradation of micro food processing enterprises.

(i) Seed capital support sanctioned to 53146 Self Help Groups (SHGs) members for
working capital and purchase of small tools.

(i) 4 proposals have been sanctioned under Branding & Marketing component for
providing market access / linkages, product standardization, packaging and
regulatory compliances.

(iv) Under capacity building component,35996 beneficiaries have been trained. In
addition, 3 incubation centers have been approved for providing common processing
facilities to early-stage startups / innovators and micro food processing enterprises.

(d) Ministry of Food Processing Industries (MoFPI) has got conducted a
third-party mid-term impact evaluation of the PMFME scheme to assess the impact
of the scheme. The study has highlighted that the integration of technology and
financial support through PMFME has helped entrepreneurs by increasing their
production capacity, turn over and business growth, leading to income generation,
market access/linkages and promotion of vocal for local.

(e) Regular review meetings are conducted with States/ UTs, lending banks,
State Level Bankers Committee (SLBC) and other stakeholders for timely fund
utilisation and monitoring the progress of implementation of the Scheme.

(f) MoFPI is working in convergence with various Ministries/Departments to
dovetail the benefits available under their schemes with PMFME Scheme to
strengthen micro food processing enterprises. Further, micro foodenterprisesare
supported / encouraged for participation in Exhibitions & Expos, Fairs, Buyer-Seller
Meets etc. to strengthen their market access/linkages. The Ministry has been
organizing its flagship event ‘World Food India (WFI)’ over various editions, wherein a
large number of PMFME beneficiaries have participated and exhibited their products
in the stalls under PMFME pavilion and State pavilions.The stalls are provided free of
cost to the beneficiaries by the Ministry. WFI provides a platform for the PMFME
beneficiaries to showcase and promote their products tothe large number of visiting
domestic and international buyers.
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State/ UT-wise details of Centre Share funds released/ allocated till 31%' October 2025

Centre Share
S.No. | States/ UTs released/allocated

(Rs. in crore)
: Andaman &  Nicobar 447

Island

2 Andhra Pradesh 185.83
3 Arunachal Pradesh 36.62
4 Assam 198.16
5 Bihar 364.39
6 Chandigarh 2.21
7 Chhattisgarh 45.04
8 D & NHaveliand D &D | 1.43
9 Delhi 7.71
10 Goa 14.94
1 Guijarat 61.08
12 Haryana 73.93
13 Himachal Pradesh 112.70
14 Jammu & Kashmir 46.55
15 Jharkhand 59.22
16 Karnataka 272.77
17 Kerala 167.10
18 Ladakh 7.06
19 Lakshadweep 1.01
20 Madhya Pradesh 263.53
21 Maharashtra 646.24
22 Manipur 16.28
23 Meghalaya 24.71
24 Mizoram 20.67
25 Nagaland 30.67
26 Odisha 140.58
27 Puducherry 9.45
28 Punjab 199.88
29 Rajasthan 83.22
30 Sikkim 26.79
31 Tamil Nadu 362.19
32 Telangana 202.75
33 Tripura 28.49
34 Uttar Pradesh 510.98
35 Uttarakhand 43.97
36 West Bengal 33.78

4306.40
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District-wise Loans Sanctioned for credit linked subsidy in the State of Maharashtra

till 31%* October 2025

Sl. No. | Districts Loans Sanctioned
(Nos.)
1 Ahilyanagar 1625
2 Akola 477
3 Amravati 1029
4 Beed 159
5 Bhandara 378
6 Buldhana 1023
7 Chandrapur 803
8 ChhatrapatiSambhajinagar | 2052
9 Dharashiv 473
10 Dhule 576
1 Gadchiroli 334
12 Gondia 726
13 Hingoli 245
14 Jalgaon 1036
15 Jalna 660
16 Kolhapur 1176
17 Latur 391
18 Mumbai 7
19 Mumbai Suburban 48
20 Nagpur 802
21 Nanded 396
22 Nandurbar 548
23 Nashik 1376
24 Palghar 343
25 Parbhani 347
26 Pune 1321
27 Raigad 283
28 Ratnagiri 447
29 Sangli 1402
30 Satara 1078
31 Sindhudurg 665
32 Solapur 1185
33 Thane 397
34 Wardha 926
35 Washim 546
36 Yavatmal 892
Total 26172

N georm M@ geifed: Ui S, SRIFT S G99 H AlhSTST ol AT AR T 6

9t IET 4 B & A, T AFIRS, ITHRI B AR THAM g7l o1 34

SN HIHAT DI BT AT H oA b o1y 3R Y I 3101 2 391 & JerRa
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T HAT TSRO AT Sfl 7 "SIAMUR WIRe IS Bl =9yon ol 2ot ¥ & =erd
Pradhan Mantri Formalisation of Micro Food Processing Enterprises (PMFME) BISE]
s Bl T A, FTFH 10,000 HRIS DU G fby 7T A1 IF H2A1 Sff 7 98 IR o
STaT9 {337 81 39 H 319 AP 4,306 BRI BUY 9 AT & d8d distribute B b &l
TR FERTE | 26,172 USIUTGOIST Bl 316 TH 646 BRIS BUY (SY S b 21 T, SHH

MR. CHAIRMAN: Hon. Member, please be specific about your question.

sft ool WERE wEIfee: 9, U 81 81§91 AR SENT & FH10 BRe & folv 35
Tferd IBH < S 81 R, AT 3MTd q1egdq | g1 F21 Sft & Harer ® o &
PMFME JTSTHT & SATITRIT T -6 ieBTH IR IS T ARSI Il I SIS &
o7 BIs PgH ISTU ST X2 & difh S 98 19Tk SUTe] &l 3R I9d! 3T H
eI B2

it umafa: iR fafaRex|

st <aia RrE: TRAs R, o o ol tilfideax fafer SR T *8 9, &)
AR 1 37T BT WiE 8 7, S= Sogpd St oEl fs 8RR <91 & e #:it &
I BN 'didbel BIR dldbel’ I I8l 81 AMH 9& o Pradhan Mantri
Formalisation of Micro Food Processing Enterprises & IR | g H I§ AT
TEd &, HisT & 7, Afh 5t Tia &) &iRd €, BIT fHam &, T4, 7oigx €, 396
WW@?@WW%I wwﬂﬂé%aﬁﬁ%?wcﬁqu ﬁi’ﬂt&lresponseﬁﬁﬂ
gl T WHIF 2026 TP &, IR Z 3R MM g™ & fofy 9 =eesd 7 iR ifay s =1
A @1 9 § &R 39 1R 959 o8l dE &M B I8l gl § I I A1
Fif gART AR BT B¥l-HT il Herdr 2, T 599 98 31e8] & 8l I&T 2
sﬂﬁeﬂ?a@ﬁwﬂw%l MY Pradhan Mantri Formalisation of Micro Food Processing
Enterprises 1 910 @Il I8 WhIH 2020 H I TS, SAD 18 BITS 37T, STHT AT
DB, G T 2026 TP & AR SHHT FOIC 10,000 BRIS BUYY BT &1 FHARI T Wb,
'Production-linked Incentive Scheme' &, S 2021 ¥ ¥ §s 3IR I8 2026 TH B
I 91 BHART 991€ 10,900 BRI BUY BT Bl I Wb, "FIHAT fhar duar
JISHT' 8, ST 2017 H Y 5 AR IHH AR GOIC 6,520 BRIS BYY &I 2l A Sl
qTd EF%, 3D @ﬁﬁﬁwmé%mfﬂ? components STET 2l Wé-
BT DI I DI 39 Jg BIC Md & BIC i, MU I9H 1t I8 Her o7 o g3
Il IR 39 IR H g1 1RV 98 UTsde &1 891 Sl IR &l 8, IRBR bl b
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S PIRMT §S 8, SAD IR H H g1 X1 g1 AR H3i1, I Sff gel 93 &1 F7Bi-
S 91 DI g DI B b B <2 H BIC UISTTH DI AIBICT AR FifST Bl I,
TTal H B BIC ST B &1 d8[ PIs AR g91d7 & 31N 3R fhedl Bl 9 8, A a8
f¥pe 971 T&T 21 98T 39 TRE & Bs BIC B &I 8 3R &H RI-33€ & 91 N,
qT 981 IR THT oS FIol &, Sl 3T S8l U Fel fHeldl 81 a8l IR ®lell fd, fohdl,
UISIUWd IS Igd-9 BIC-BIC HIeded ol S (o1, B9 14 TR, 2024 Bl UH
8ol SR Bl 81 ST GEM portal 8, 3% folU 899 T MoU I+ fham 81 S9d
T, T 9= S Yt AT AThe | 9991 I8 ©, D! Ad-URAST I GEM portal &
HIETH A B Ahd 8, S8 IR 3D] JaRAT B

MR. CHAIRMAN: Second supplementary, Shri Dhananjay Bhimrao Mahadik. Please
be specific.

Y erior fhRTa wEIfe® wR L H A A St § MU A1eH | I8 ST Asdl g
fb PMFME TSI & 3faid dfgelt TSl &1 o UhR & <19 811 82 &1 39
o1 H Afgelt ArferRay & forw faoiy urag= & 24feen Aeiithdror & Wy #,
WD Self-Help Groups TR $9 ST BT HIT JHTI IgT & ?

Nt g R OR300 & @i afss! <91 81 &8 b v § safesd e
g ol 39 W1 A |ieSt &1 Sl 81 S8 I8 a1 & {6 Sl el BIC (W &,
R4 STeTaR Afeev € ,396 fIU 40,000 B9 TF B U WIS A1 § , 5 Hax] Bl
&1 ST 81 3R I §bg BIR U J(Ic a1 of Ll I] 98 10 ARG T &g off
bl 2l T §9 9T 8,595 q1eg9 I Sh] JuIc df fear € Sidr 2 , 91 § g9
B S FIR I o S ASAI3I Bl Aas HRd ol 8H 39 U Dl [l urgde
TR BT T2l <o & ,dfed BH S FPOs ,SHGs &I <d = 3R Sl 89N dieiffea
ARSI & ,9h] od 81 89 SAH 3 BRIs DY db Bl I WK IR IR 14l Bl
I Afgeteil &l <d 8,51 a81 W Yo anfe fha) ff IR &1 o9 PR Bl 81 9%,
3T HIdhe H ®ls ISl A JIR 81 Adhdll 8 ,lfhd ISP HuR Reds o= , D!
SIS BRAT , D! U HIAT U 98 JRhd B © ,SHY D] 3 PRIS BT
feU ST 21 89 S TN WY 33 1 S 379 w1 & forg oRft WY weh= =nfeu,
Sd forg a8l U= S FHRY & SITeh ® L5181 UR 3R 4 A ARY Aol HR Fdhell &

HR L H Qe dIST 3R SR 1 AN AR USTE BT U Five Rivers' Group
gl SH B9 I9d! FifST 3R ATHIET HUIS BT, S|4 SPV dT5| I9H BIg Wi
T AT BT S IS BT AH < ol 21 ST b FHI H §HA 319+ Yord FAf el &
HEANT ¥ TCATE] Sl H D] 39 AISAl Dl o1 Yo HRATA T

e AT AR 1 WY AR IR AEeA1sl & a1 @l &, A1 H g3 arsdn g
fb 3T the Capital Assisted Component provided 40,000 per Self-Help Group
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members and 4 lakh per self-help group federation for working capital and purchasing
of small tools. 3o dd tﬁ T H 3.65 lakh women Self-Help Group members have
been assisted under the Capital Seed Component. g9 UYbIX, sw{ clc ol 40 per cent
beneficiaries women owned enterprises %, RrpT EX3l THH dgd dol W<l HE&
gl 77 per cent of beneficiaries are trained under the Capital Building Component. $9

women beneficiaries @1 2T W) &1 ST &1 81 39 X8, 39 WHIT | AR Al 3R 984
EESESIRIEKC RGN

MR. CHAIRMAN: Third supplementary, Dr. Ashok Kumar Mittal. Hon. Member, not
present. When the Members give their names for putting supplementary questions,
they should be present in the House. | think this is not a good behaviour.

#t RS S wEIey, | Sddh AJredd I WAl HEley W ST g fh PMFME &b 14
% T YaT by 7Y YTR1&T 3R &\ 101 BRIHH DI IoTe R qHTaeiierd o1
ol BR & foIU o1 /IS &7 9T UIRIET0N & 1< AT AT Seq1e H gl b Hay
H Pl ST Hehferd (bl T 872 B YeH hIgal bl Ub o1, FIFST, SR @rey YR
ATTDI B AT H BISHATg Bl &1 AT Tb11eb! [ARITSI DI blg FHUD S STHI
TR IR 39 31831 Bl FROR gS-Blfcs T A8Idl UaTH R I8l 87

st Yaia R wEey, AT 9w A Qe Sid e fhar 81 <11 919 317 &E 78
o, 981 911 89 FAfRed 3+ Sifherd A Bg I8 o fb g o1y &1 81 ATRIR ST
R R IR &5 H sHH] U1 {31 S 8, |feds! & Sl g, a1 H Sfudl O]
fereaTs & 1T BT Fahell § e S 3aR 1.7 times increase 31 &1 3R AT 71 10
TR U B9 A fhdT &, A SQ 17 I B9 I bl Brae] a1l I § el &
1T HE BT §l BR W Ta-HE g9 SIaRI I3 & oY &8 &1 2, T 3marT 54
deM & o1y o8 3BT 21 FTdeT 1 U1 o7 2, S 1.7 times HTIST a1l 2| S Sl
ST 10 TR BU dTell AT 1 RIS BYY dTell WhIFT 5, I9 WhIFq H SR ST 978 78 &
3R fHTS B 2 &, T U <ol B o 11 gl deb AR &l g4 WIS g7l &

# Ao IIea: HBlgd, R U & (b B TRIRTT Gfaensii &1 & Rl fd8R &
R 3R 5T BT I 45 BRI BUY BT JHA BIdT &1 S Gl & ST Bl
ST 30 W 50 HTRId, PBell IUTG T 25 UMTRIA, 65 oG T g7 IcdTa &b dIdo(a
Sl 12-13 BIAE B TN 81 U7 8 3R [T8R H T4 120 Ples RIS §¢ T3 8
§ qoAr arsdT § 6 w1 937ed 8R4 %o 9T @i &l F5igd B AR T8
AT o AT & forg foredt faiy vget R R e @122

#t Yea fa: 9EIey, AT 9aR B IR o U9 9 |eied T8l 8, R H 36
U9 BT IR o1 G HEIed, I8 M 81 sufely a8 g1 g9R A3l S,
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qrEdT A8 I8l 98 8, d [98R ¥ 377d € 3R 9gd &1 Y& &l 31l I a8i #gr
IS IATHR PR Y &, H b oY F31 Sil Dl 3R 98K Bl JIRSBETE <M1 A Aol
Il 2, T fHA™ = 3R Wl IT Feoll ST oI, o1 SHAB! Bl WRIF 7 & — o
3T T &Y 91 B — SAb folU Bles A= B JaRAT| ST MY W AR A 72T
fpar 8, a1 §  gamr g b 9 ST, B, vegetables AR A6 I8 marine
products B &1 71 Bl, $9b IR | YT 3] g o &l § I T & IR § 7
Xel E;", TRT § E?TCI% TR g NfHT %\r, in terms of loan approved. # 3Mgh! IJ T
T 6 SAH Bl B 781 §, BARI AR ¥ S (oY 5 BRI U H ABR 10 PRIS
WWgrantinaidﬁW%lmwﬁZﬁGﬁﬂﬂWWI

e TEBRT SET Gt (S RoRTT uraar ) : R, # 31 J1e0s - A A Bl
I8 ST 18T § [ S PMFME scheme &1 i 84 &R 8 &1 SHGT A4 WG]
1Y fSeR 150 &1 81 freT 81 59 ST & 999 SATeT beneficiaries T98R 159 &1 &
firel €1 39 U9 & IR | ST MoS H18d i X ' 9 & sie el & tab
YT AT B Bl AT AT S BY BT YT B 2| Td, S8Td A 7 a7,
TR IRAR | 31 dTel AN B B IEHT I91-T ST T, B STD] entrepreneurs
TIT ST b, S A & <1 39 W1 BT (H107 fam Tar o T § U gTave
st ® fea a9 R fooar s 9w, v § fg a¥ie 9 Sded &F b
STEH I 3R I YUl Dl AR I ST Fb| 37 THM drsil Dl FATH 59
IS 1 WM fbam a1 &1 91 G & b STel Gad SATRT ¥ 591 [958R 3l
e g1 7, 781 89 o A faf= 91899 I Reverse Buyer-Seller Meet & HTeIH ¥ 89
S = o TR fp foeg adid O S Saffdl & 89 AT IS 3R SRR 1Y
IIOTRI &6 1Y SiTe Ih| fI8R § $Hd! ddY g1 HuRic! fafest dex it Wi g
G A1 B g3 Geil © o g9 fawmT &1 §a9 Aequl Fided,’ g Q4T Seiede
&, STel s W &l 9g1a1 <o €1 ofd IAd 3 g9R fawrT &t #1938 &, wifes st
dh <2 4 ATH &1 -9 81 Yo BRATUN & Heell H 8 AR GART AHATg b TSGR H
2139 IR P goic H & A1 o 720 St & gRT TRt e s arerst &f =von &t
TS 2 3R 39 IR I2 [98R 4 Yol ST BT 81 SHG A1 &1 gA4 AG@MI 9IS Bl [7eh
frar 81 II9 SIS SAGH AGT BT ER A S 8T 8l 04 d 39 91 &l
greed (a1 <1 I8 & 6 fadl ff i 3 f[98R & 78, IR | S 91 8I Ie

S} Ao A1e g ; 9x, °

37t FoRTT ITamE : H S gl BT 576 B BT 8l H Ga ISR I AT gl BTSIYR
DT BT BI, JOTFHIYR B A1 81, HETAYR BT 374 81, BHRT AIT Bl, B I &4
ST GRIGT I §Y AR IISTRT A, IS ISTRT W Sk, 39D (o1 59 T Bl
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TR fHar 71 81 399 WY Agaqul YHST AR PMFME &1 19 41 38T Bl
I 3R ThIHT & 71899 A WY, UT=H=1 fhdAr GueT IIoT b 16| | ) 89 ol T
T 10T BT T R IS &1 AT Ples TS Bl [S75h {61l H g =red g
o % g = B9 AT WIa1ge $H<A &I B B 32 &

MR. CHAIRMAN: Dr. Fauzia Khan.

DR. FAUZIA KHAN: Sir, many micro food enterprises struggle to upgrade equipment
and use digital tools for quality control, inventory, and market access. Will the
Government provide a dedicated PMFME programme with subsidized modern
machines, digital training, and software support so that small food processors,
especially, women entrepreneurs, can improve efficiency, ensure food safety, and
compete in larger markets ?

MR. CHAIRMAN: Hon. Minister.

SHRI CHIRAG PASWAN:: Sir, we are already under this Scheme, PMFME. There are
many sub-components through which we are already providing these facilities in
terms of purchase of machinery, for their training. So, there are many sub-
components under this Scheme through which we are already doing this.

MR. CHAIRMAN: Question No. 139.

Implementation of ODOP in Kushinagar, Uttar Pradesh

*139. SHRI RATANJIT PRATAP NARAIN SINGH: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the national progress of the 'One District One Product' (ODOP) Scheme,
particularly itsintegration with the 'Districts as Export Hubs' initiative;

(b) the total exports from Uttar Pradesh under this initiative;

(c) the designated ODOP for Kushinagar and the steps taken to boost its
export;

(d) the status of proposal for a '‘Common Facility Centre' (CFC) for banana
fibre processing in Kushinagar; and

Contents Page t



[ 12 December, 2025 ] 65

(e) the measures to link Kushinagar's products to international markets,
especially Buddhistcountries, via the new airport ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIJITIN PRASADA): (a) to (e) A statement is laid on the Table of the House.

Statement

(a) One District One Product’ (ODOP) is an initiative by the Department for
Promotion of Industry and Internal Trade (DPIIT) with the aim to select, brand, and
promote at least one product from each district of the country for enabling holistic
growth across all regions. Several steps have been undertaken for the promoting
exports of ODOP products.

ODOP products have also been showcased at various domestic and
international events. Domestically, they were prominently featured during India
International Trade Fair (IITF) 2021 and at the DPIIT Pavilion in World Food India 2024
and 2025 and various other events in India. Internationally, ODOP has collaborated
with the Ministry of External Affairs and Indian Missions abroad to promote products
at global platforms. ODOP has patrticipated in several events including a promotion
and business roundtable in collaboration with the Embassy of India (Eol), Kazakhstan
on 27th February 2025; the World Expo, Osaka; Incredible India Fest with CGl, Hong
Kong (15th—16th March 2025); Vasant Mela hosted by Eol, China (22nd March
2025); Maldives Expo (23rd—31st May 2025); and the Indian Summer Mela organized
by Eol, Russia (5th—13th July 2025).

For promoting ODOP at the international level, engagement with Indian
Missions abroad, virtual buyer-seller meets, and participation in international
exhibitions have been undertaken. Various ODOP products were also included as part
of qifting during G-20 meetings held in India to popularize these products
internationally.

The progress of ODOP Initiative as on November, 30 2025 is as under:

1. States are playing a significant role by developing unique branding for
products, formulating ODOP policies, integrating with existing industrial/MSME
policies, appointing dedicated nodal officers, creating seller database, capacity
building initiatives, conducting exhibitions and establishing platforms to promote
ODOP products and support artisans and farmers. 20+ States have included ODOP
products under various policies for Artists/producers/farmers/aggregators/SHGs
etc.
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2. Product Catalogue: A detailed repository spanning 1200+ ODOP products has
been made available online.

3. Branding & Promotion: The products are showcased in various International
and Domestic fairs and exhibitions. More than 130 private brands are tagged with
products ranging from Tea to Gems & Jewellery helping in increasing reach and
visibility.

4. Collaboration with Indian Missions: 50+ Indian Missions are working closely
with ODOP for increasing global presence. 03 International Stores are selling ODOP
Products (02 in Singapore- in Mustafa Centre and Kashmir Heritage and One in
Kuwait). Additionally, 10 ODOP wall showcasing ODOP products from various
States/Districts has been setup at Indian Missions abroad.

5. Capacity-building and skill development programmes for artisans, weavers,
SHGs and small enterprises such as NID-led design workshops.

6. Sales & Marketing: To boost online sales and promote ODOP products, a
dedicated ODOP storefront has been created on GeM where over 500+ categories
and 1090 products are available. 10+ State also have dedicated E-commerce
platform selling ODOP products.

Further, under the District as Export Hub (DEH) initiative of DGFT,
identification of the products and services with export potential in all the districts of
the country is done in consultation with all stakeholders including the States/UTs.
Further, under DEH, institutional mechanism has been set up in all States/UTs by
forming the State Export Promotion Committee (SEPC) and District Export
Promotion Committee (DEPC) at the district level. Under the initiative, District Export
Action Plans detailing the existing bottlenecks in the supply chain and identifying
possible interventions to mitigate the existing gaps have been prepared for more than
550 districts and are being prepared for the rest of the districts.

(b)  As per the information received from Government of Uttar Pradesh, the
total recorded exports in the State is worth Rs. 1,86,060/- Cr in the year 2024-25,
out of which approximately 45-50%bis assessed to be ODOP products. Since
many ODOP products do not have an exclusive HSN Code on the DGCIS portal,
furnishing separate export data for ODOP product is not possible.

(c)and (e) The One District One Product (ODOP) product for Kushinagar is
Banana Fiber Products and Banana products.

Several steps have been undertaken for promotion and exports of all ODOP
products including products from Uttar Pradesh. These include, facilitating
participation in domestic exhibitions, regular capacity building initiatives in
collaboration with various agencies; e-commerce on-boarding drives for Government
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e-Marketplace (GeM)- ODOP Bazaar which showcases and stocks India’s best
ODOP products. For promoting ODOP at international level, engagement with Indian
Missions abroad, virtual buyer sellers meets and participation in international
exhibitions have been undertaken. Also, various ODOP Products have been included
as part of gifting during G-20 meetings in India to popularize these products
internationally.

As per the information received from Government of Uttar Pradesh, UP state
export policyfor the period of 2025-30 have been issued vide GO No. 684
dt.3.9.2025. Under this policy, incentives have been revised and increased up to
2 folds under existing schemes like gateway port, Marketing development
assistance and air freight rationalization scheme. Besides, many new schemes
have also been launched like DakgharNiryatYojna, Export credit insurance
assistance, MDA for service exports, MICE assistance scheme, e-commerce
assistance scheme, export-oriented infrastructure scheme etc. to ensure overall
growth of exporters of the region. Under ODOP MDA (Marketing Development
Assistance) scheme International Fairs/Exhibitions (list of fairs being organised in
Buddhist Countries is attached) have been notified. Any ODOP Stakeholder
including from Kushinagar district if participating in the notified fair/ Exhibition, will
be eligible to claim for stall/ freightandtravel allowance inaccordance withtheMDA
Scheme. ODOP products are being promoted one-commerce platforms, giving
them greater visibilityand easier access to national & international buyers.
Thousands of ODOP products are already one- commerce, contributing
significantly to export orders. Following the MoU signed between department of
MSME, Govt. of UP and Flipkart, ODOP products from all the districts including
Kushinagar are now being onboarded and promoted on Flipkart's dedicated
ODOP marketplace window.

With airports such as Kushinagar International Airport enabling direct
connectivity to Buddhist nations, the e-commerce led branding by state
government will significantly strengthen the market penetration of ODOP products
in Buddhist countries.

Notified Fair/Exhibition under ODOP MDA Scheme (in Buddhist Counties)

SI Country Fair/Exhibition

No. Name

1 Thailand ThaitexAnuga Asia, Mega show, ANDTEX Agritechnica Asia.

2 Japan Foodex Japan India Tex trend fair, India fashion & lifestyle show,

3. South Korea | Seoul food & hotel Preview in daegu, ICPI Week,

4 China China International Carpet Exp. China Import & Export Fair, Domotex Asia China
Floor, Yiwu Imported Commodities Fair.
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(d)  As per the information received from Government of Uttar Pradesh, the
proposal for setting up of one CFC center at the Kushinagar district for ODOP is under
pipeline. Detailed Project Report (DPR) is being prepared in consultation with SPV
and District Level Stakeholders and will be presented before State level Committee for
approval.

2 Yol g9 AREA RrE: g9l #8iey, I8 UP 9gd 8l 3d 9aTd §l H
gaiaet ¥ A g 3R HRITR H YG #2A1 Si & Igcd H SeI-eHd YIRUIC A1ud
TN &1 I ST YIRUIC o A1EgH ¥ qaiadt &1 9gd U4 gs ol A/ d& J8i
$HT1 T SITYIT 3R SIS FATSed d8i | Il grddf| | A=+-g #41 St o Jard
gBl dredl § b & [$Rgde 3l U Taqulc 89 g1 11 81 BHR S99S H a9
f$Rgae 99 diede & 3idId dhol Bl Ydb Yisde 91 G T, Ui I sl H b
PR B, GRIAT B, TREYR BI, Garad $I [Tb AT B, [98R bl f[qnfid
BN, T8 A Bl DI YIAUIC 89 g1 o (ol &9 Wbl F <3| 98 YIRUIC b
I & forg 21 121, afed gAN ST Wi fhd €, I foly Wi 98d BracHg 8T,
SAITY § AT #301 Sft & I8 qo 1 aredl § [ $d UaRTUIS &9 g1 o forg fhy o
R BT B HAT I 22

MR. CHAIRMAN: Be specific about your question.

#t fofem o=re: {wTalr S, AFFY 9w | $RiFTR ST, qaidd SR ST Uael
Y HEfd 9gd &1 Ayl U= U8 7, S & e 4 o1 g3l Ue gl Siel d
PRNTR BT [ATE 8, I8 W AR H dlg &4 BT U HecaqUl $g & iR AT &b dad
Hlql GRBR 7 I8 B fordr o7 fb TR H Yeb ex-1eMel TIRUIC ITUd fhar
Y|

AEIGY, STal dd One District One Product &1 aTd 8, $eFTR H &l 3R defl
BISaR, el & Sl Uisaed BId &, STH [0 7, MTET, AT I FAR T 31T 51 ST
T BISER &, S Yol & oY Iulel Il 2, BISel Has 99 ©, SIhNdl g o
S O T Aol €, I8 AIcTe a1 11 ¥R 8, d1fs a8t W) i ofR Smard 93

HEIGY, 3P I Bl 53 U U1 &4, YT e =TIAT ST - 3R 3 I8 I
BU 98 =11 81 X8l © [ g AXBR 3R UG AReBR - 98d 9 V¥ $HaH I8N &,
S PR H W AR el IcTa1 H W iSd Sl uisaed &, 37 [eTy One District
One Product Scheme%ﬂ%ﬁﬁﬁ@%lﬂ@ﬁ@?ﬁﬂmﬁﬁﬁ%ﬁ

Contents Page t



[ 12 December, 2025 ] 69

freferTIeed #, S8l W) g S S¥ieye 7, 981 %ot oI €, a1 52 ofR gveg
3R PRIR IA1T SIY, T8 39 Uisded (@ Hh |

HBIqd, U qgd dacdyqul JIoHT, Sl YIguais H &, 93 SHD] g H g4
TR 81 Y81 & 3R I8 AFFIY 9T & 31UE Jardl 9 1 |Hg ganl & o a8l w)
One District One Product & Si?lﬁﬁ, el b Sl S %\;, SECE %I'Q Common Facility
Centre (CFC) @I &1 Wl Ueh ATSTI &1 T8 JISTT UTgelrg H & 3R H a1 Febell §
— |FTATT ST, AT AERT DI Well-HifT AT BN, Fid g8 ol YT FHT fhaT
TN B, AT HEISl H el AT BTUR U 14 &, STal U= STHI I Sferdd o
oft T 1 ABIGY, I dTcl 9T H 981 R §91HT1 & fofT tissue culture, FoTRTH 39S
U-97 3T 3R FU-9Y dxIh, banana drying 31Tfe & fore ff BRrereist g , s
shelf-life G|

HEIG, Ul T Tl &, foT7e 31X 31RT 98T &1 JATH (T SITgaTT| S9! el
AT § &g IRBR Bl d¥% I S AEE Bl ST, STH BRI 3 BRIS, 90 ARG Bl
TSI 21 8 THUTd! & ATegH | SRR H foham Se

MR. CHAIRMAN: Second supplementary, Shri Ratanjit Pratap Narain Singh.

SHRI RATANJIT PRATAP NARAIN SINGH: Sir, it is easier to say ‘R.P.N. Singh’. My
name is very long. W,WﬁWWW%,WW%%W@Gﬁﬁ
$efTR &l TR% &1 31 § &R I8H ST Awdl &1 919 wel © — § 3949 I8 I
SireHT 918l § b ofd ¥ R SR UeY W dieegs! & fifRer o, 99 g8
SR A AR TS hi BT STl [TSTIT AT 3R IHD ATeH A ST H T qrgurd 4l

EIS GRS

MR. CHAIRMAN: Please ask your question.

At TeITolte a9 TR Rg: § 930 S A R a8 g e g 6 I8 o Wl
% &, T FE Teb ATel b 3fER AR B SITQMT?

st I usare: gl Si, o fo 39 9arar © fo a8 @ mrerfiednsil § 9 vs B
FeTR 92 &5 B, Sl dlg &1 BT &8 &, TOIRI, BIISI ANl DI JRAT HT b 2l
SRT G81 IR YRT 9T R = © o et i Scure €, S97a1 gaqule 93l

AEIG, ST QIRUIC &I 91 el s §l Na gas< dgls g, Sl
ATSY -3¢ URTAT H AT &, 81 IR 37 aTel T9T | 39 UIRUIC B goT8 o TaAUTe
BT, ST B Hifere) dex ff g9t mafiedt R 21 sHifert vy foan
STT V8T 8 fob I8 & STeg A STeg 811 ST Sdd $91 $ad 8, S $hg IRGR 3R U9
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WREHR & HAIETH I T Y81 &, IUT & HRUT Seq Sl WG 8l T8l & AR 3qd
foTQ ORT gy T ST @1 81 Heled, SiT fo H gar 8 b a8l St wlig off 18
g, S (g ¥ [IsTell &1 a1 81 15 &, THM GEUId] BT 16 81 bl 8 3iR gRIRI
AT 3frdes & fov IR B <7 775 21 T8 IR HIUHHT & 7109 | BRI 300—400 AN
D1 - SR el T A S 93 J9ive $aveHed §, o9 banana plant tissue
culture lab 3R banana drying, s:lﬁ?l_s’tissue culture lab Q@%ﬂﬁé,ﬁmﬁdisease-
free plants Eﬁ'}f, uniform and genetically-identical plants %ﬁ'}f, banana @I THM X8 I
s SRIISTS B AR, TS banana drying Wl I8¢ 9 cd ITT 8, FITdh T shelf life b
IR H g © 3R S Ursde @RI 81 S 2,98 gamil 81 $99 moisture content HY
HH BT &, Al 3T $ADI nutrition T a1 21§ gamT =rear § (& I8 Auwdl
rIfedT R 1 9T fob #9 a1, I8 T9Isidl pipeline ¥ ©, faaReEN= & iR &9
TITT BNl o STeg F Seg 9t Aol - 99 o9,  faSTell iR 594 St a9
SHRCFIR I SR &, S N H UGe IREBR H I RSP 0 Gread H]
YD RIS IR IART SMY,  ATb S PeAIR &7 & 3R R qaiael 8, I GRI 4
foreT| I8 T <29 fob a8T & @ bl ISR 6 AR,  TFAUIS &b AR HG] 6
SR firedl

MR. CHAIRMAN: Third supplementary; Dr. Anil Sukhdeorao Bonde.

Sl e gEeaRE dIS: W, I (SR 9 ursae & d1egq | [aRIvar $iY
IUTG] P! Tg< 3BT FUIC [HAT &1 § 31U ATed | H3! A81ed | Yo d18dl § (b
99 fSfede 99 Misae o1 Fuld g9 & w9 § Rtet, I Sivg, 39 U8 & Iidild
HERTSE & Rorell # =afd el & foy fFrafa dags Mg giaar &g o e
3R TR TAIRT H e ¥ BIF-B I 3 fIRI Hed ISR T 82

£t oA g9e: IR, I8 FaTd GAR U H Il T T, IR H ATYD AEgH H Fa Dl
AT AT § [ TSI Uh Wp1 81 2, dlch Bg ARPR P 18T 81 I8
Igd HEdTDiel 3R 980 Ahel URIISHT I8! [ 39 TSIBINYI & T8d WRA & TAD
STFUE § Uh U1 AT g9, s Seuel e ff gga fiel), misde &1 ff gfs
aMssiedl firefll # U ISRERVT S AHAT 1 Y S H R ¥ R Ricw Ars! o
I Bl &Y, HIR AT ATSISIYT AISHT DI o1 ¥ I9 Ried F $eH 4l 99 I3 &,
PASMIAWE IR TAH VAT ool & & & JAM Is-d< Jied &, ol ST
HT W T 21 31T 95~ T e SFSAT & HUS Ugd 21 Sl ) STt &t
HIede BIdT 8, 99 IR S9 foTel 3R U< & A1 BT SWT o 1dT Bl

IS, ST1 dh HERTE $I AT &, H I AT&d § [ I8 WhIH I Tl
H UTSde Holde HRal 2, SA TS a g, S Mgsiee! adl 8 3R SHHT THIRT BRe
21 I8 THM IR $hg ARBR BT &, AR Yo TRBRI 7 W $8H g1 AT 4TS Bl
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Yo IRBRI - BRI sdfcd M T & - o€ BIR ¥ ¥ X TR Il SUT
PRI, A<= 1 IRT & A= 9exi 9 ST S-S 81 8, S99 Gaen o1, Sl g4
fen 5 M & 8, S9 ANl B HiSTH A1 7EIed, HeRTS BRI WIfHddT R gl
WRGR BT Ja! I & {6 I8l Sl S1US €, STl 36 Medea 8, Iaf b hivaferc!
He¥ Geil 981 IR Q! gRATSTI81 & AT1eqq | Taqule 9gM & foy, Scared 98T &
T T WRPR, &g 3R U IRGR DR S Ui TR B Al &, d Fadx 39
AT Dl A%l 99T 38 B

MR. CHAIRMAN:: Fourth supplementary; Dr. Ajeet Madhavrao Gopchade.

S Ao AyaRE Muss: UK d8led, $O el § 9 A1 & 6 seal |
PR DI AT I8 AD 31 H I8 Y1 A18d1 § b 59 BRAYAT &b AqALT
3R IHRT & foTY AT H30T Sil b ARBIR b HAIEGH A BHR Q2T H RIT JAR BR X8
T2 UE AT Boal H PRGN & ey H 2

st ks geare: A A9t ST, I8 g fa|rT 8, R ot # g arsdr g (&
399 ST Y impurities 31T €, BicagoR & A1 9™ W1 vl €, S9& fov gaRT
THUAYHTSTS &, ST 39 9w@dT 8 iR gHfTad svar g f < +ff weae it fean
GTW%, H@Wﬁwﬁmaﬁésﬁ?ﬁ, ST FTfeIeT maintain ﬁ, I9H fpedt
IRE B Blg HHI A BT S TR STl ofsd ©, dTe d AR <9 & & I7 Ao § 8i
-- 3?1%5%1(’ mutual recognition agreements Sﬁﬁ%, R T8 I8 <1 SITaT & b <
W A 7, 18 98 Y BT UISde 81 AT D3 AR B, ITH [l TRE B DIs HHI 7
g1, F1fere] | hls Jasiiar = 8l I8 b U Siug 3R T U< &l JF T a1 8l
19 Big W AHE < & GIER ST 8, O < B IRAT BT FdTd BT 8 3R I8

MR. CHAIRMAN: Now, Question Hour is over. The House stands adjourned to meet
at2 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://sansad.in/rs/debates/officials |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
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MR. DEPUTY CHAIRMAN /in the Chair.

STATEMENTS BY MINISTERS- Contd.

Withdrawal made from Contingency Fund of India to meet essential
payment obligations relating to imported urea

MR. DEPUTY CHAIRMAN: Statement by hon. Minister, Shrimati Anupriya Patel.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIMATI ANUPRIYA PATEL): Sir, with your permission, | lay on the
Table of the House a Statement regarding withdrawal made from Contingency Fund
of India to meet essential payment obligations relating to imported urea, in view of
the exhaustion of allocated funds and the non-deferrable nature of the expenditure.

MR. DEPUTY CHAIRMAN: Now, Private Members’ Business. Resolution No.1,
Shrimati Sudha Murty.

PRIVATE MEMBERS’ RESOLUTION

Amending the Constitution to introduce a new Article 21B guaranteeing free and
compulsory Early Childhood Care and Education for all children between
three to six years of age

SHRIMATI SUDHA MURTY (Nominated): Sir, | move the following Resolution -
"Having regard to the fact that:-

(i)  Article 21A of the Constitution guarantees free and compulsory education to
children between six and fourteen years of age, and the Constitution (Eighty-
sixth Amendment) Act, 2002 introduced a Directive Principle encouraging the
State to provide early childhood care and education to children below six years
of age;
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(i) Early childhood, from birth to six years, is a critical developmental period, during
which over 85 per cent of brain development occurs, as recognised by the
National Education Policy (NEP) 2020;

(i) the National Education Policy (NEP) 2020 also recommends universal, high-
quality Early Childhood Care and Education (ECCE) by 2030 and underscores
the importance of strong investment in ECCE for improved long-term learning
and well-being;

(iv) scientific and developmental research indicates that children with access to
structured Early Childhood Care and Education demonstrate improved health,
nutrition, learning outcomes and lifelong earnings;

(v) availability of high-quality, safe and accessible childcare allows mothers, siblings
and grandparents to engage in more productive economic activity, contributing
to increased household incomes and greater Female Labour Force Participation;

(vi) screening of all children for disabilities and developmental delays facilitates early
diagnosis and intervention, inclusive practices in early learning, and timely
referral to medical and disability specialists, contributing to the de-
stigmatization and possible prevention of lifelong disability ;

(vii) the delivery of ECCE is closely linked to India’s international commitments
towards meeting Sustainable Development Goal 2 (Zero Hunger) and
Sustainable Development Goal 4 (Quality Education), as well as the
Convention on the Rights of the Child, 1989 and the Tashkent Declaration and
Commitments to Action for Transforming ECCE, 2022;

(viii) various national frameworks, such as the National Curriculum Framework for
the Foundational Stage, Aadharshila for ECCE (2024), and Navchetana for
early childhood stimulation, along with Parliamentary Standing Committee
Reports and ECCE Task Force recommendations, recognise the importance of
strengthening access, quality and equity of ECCE for human capital
development of the country; and
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(ix) the year 2025 marks the Golden Jubilee of the ICDS and Anganwadi system,
providing an important moment to strengthen India’s long-standing
commitment to the well-being and early development of young children,

the House urges upon the Government to —

(a) consider taking steps to amend the Constitution to introduce a new Article 21B
guaranteeing free and compulsory Early Childhood Care and Education,
including nutrition, health services, and pre-primary learning, for all children
between three to six years of age;

(b) work towards universal access to quality ECCE through strengthened
Anganwadi services, or through any other mechanism the Government may
deem appropriate, to ensure that all children receive equitable and holistic early
childhood support; and

(c) take suitable measures to enhance further the delivery, training, and support
systems related to early childhood services, recognising their central role in
securing strong foundations for lifelong learning and development."

MR. DEPUTY CHAIRMAN: Hon. Member, you can now speak on the Resolution.

SHRIMATI SUDHA MURTY: Sir, | thank you for giving me the opportunity to speak on
this most important subject. | want to congratulate all our sisters and Anganwadi
workers who are working and giving yeoman service and contributing towards our
country, particularly, in the rural areas of India. Sir, the Anganwadi Scheme has
completed its 50 years, Golden Jubilee. Happy Golden Jubilee.

Let me talk about the Anganwadi centres. In 1975, the Integrated Child
Development Scheme (ICDS) was launched to look after pregnant women, lactating
mothers and children between the age of 0 to 6 years. Basically, it was in the form of
the ECCE (Early Childhood Care and Education). It continued for a long time in the
buffer zone taking care of malnutrition. A big change came in 2002 under the
leadership of the then Prime Minister, Shri Atal Bihari Vajpayee, who took a major
step with 86" Amendment to the Constitution. This gave to all children in the age
group of 6 to 14 years born in our country the Fundamental Right to Free and
Compulsory Education. Also, Article 45 was amended, which created a DPSP
(Directive Principle of State Policy) for ECCE.
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Sir, education is a magic wand. Whomsover it touches, his or her life change.
Everything is possible with education. It brings change in the destiny of the person. If
you are educated, you can bring improvement in the society. You can also contribute
towards the nation’s economy. Nobel laureate, Dr. James Heckman once said, "If
you invest one rupee in the quality and early childhood education, it will grow and
contribute 13 times more to the economy of the country." Sir, the data shows that if
we invest one rupee in the hard infrastructure, it also grows, it also contributes
towards the country’s economy, but it is only 2.3 times. That shows the importance
of early education of our children.

In 2018, our Prime Minister, Shri Narendra Modi, revamped and expanded the
ICDS to Poshan 1.0. It was the most important work because it led to digitalization of
scheme in the name of Poshan Tracker, which enabled real-time monitoring and
strengthening the Anganwadi Centres and its services. It was a massive work. It was
not easy because our country is large. It was started in 2018 but the application was
completed in 2021. | want to congratulate the Ministry of Women and Child
Development for their hard work which has been a great success. In 2001, Poshan 1.0
was further revamped and it was called Mission Saksham Anganwadi and Poshan 2.0
for integrated, holistic development of the children and their nutrition. It has two
divisions, one is Saksham Anganwadi, which gives more importance to infra
development, and the other one is Poshan 2.0 which provides to take home rations to
the lactating mothers, pregnant women and children between the ages of 0 to 3. It
also gave healthy snacks, healthy lunch. Doctors say with their research that first
1000 days are very important when a mother conceives and the child grows up. It
comes to nearly 2 years and 3 months. These are the crucial days when the mind and
body develops. While taking care of that, the Government of India has done a
fantastic work of providing to take home ration to the lactating mothers and pregnant
mothers. In 2023, the Government of India came with a new campaign, PBPB,
Poshan Bhi aur Padhai Bhi, which is actually a very beautiful line, which gives uniform
training to the Anganwadi workers all over India. This scheme is valid from 2023 to
2026. Until then, every State used to have its own scheme. Some people would hire
NGO; some people had their own way of tackling the problems. Now, there is a
steady and systematic Anganwadi worker training system. In 2024, the Ministry of
Women and Child Development introduced two curricula, one is Navachetana, for
children between 0 to 3 years of age, and the other one is Aadharshila, for children
between 3 and 6 years of age. This curriculum provided Anganwadi workers to
monitor the development of a child, organize pre-school activities and many more
things.
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Sir, | want to give some analysis of the importance of ECCE. NEP 2020 notes
that it is important that children receive good education from of 3 to 8 years. During
that period, children's cognitive, social and emotional skills will develop very well.
NEP 2020 also tells that up to the age of 6 years, 85 per cent of your brain will
develop. Sir, let us now look at some numbers according to the statistics. In 2021
estimation, there are 16.1 crore children between the age of 0 to 6 years, which
comes to 11 per cent of our population. Sir, our Poshan Tracker notes that there are
around 3.5 crore children from 3 to 6 years of age, who attend Anganwadi centres.
Additionally, there are 4 crore more children who are benefited by these schemes.
There are a few well-off people in our country. Their children will go to private
schools. | am not talking about them. | am standing here on behalf of all those
remaining children. Where do they go? When there are 16.1 crore children, and 3.5
crore plus 4 crore negligible and well-off people going to school, where are the
remaining children? Where will they go? They don't come to Anganwadi. Then where
will they go? They may be rolling on the dusty roads in the rural areas or they may be
accompanying their parents in dangerous working places like railway tracks, etc., or
they may be playing somewhere without any supervision. | care for those children
and | stand here for those children, Sir. As Anganwadi education is not compulsory,
these children are always neglected because the rule is for the children between the
age group of 6 to 14 years. So nobody bothers about the children who are between
the age group of 3 to 6 years. There are many reasons for that.

(i) Normally, these parents are not well off, these are the people who are working.
They are not even aware of the importance of Anganwadi education from 3- 6
when the brain develops, when they should get nutritional food and when they
should have pre-school activities. They are not even aware of it.

(i) They may not even have time to think about it because they are so busy in making
both ends meet for their livelihood. They say that they don't even think
about it.

(ii) They have this attitude that the child will go to school after six for Standard I, so,
why they should worry about it. They are not aware that by doing that, it is going
to affect their children's future and their capacity to learn.

The result of this is very upsetting. Let me take two examples. Let me take a
girl A and a boy B. | always believe that girls are smarter. So, let me tell that one.
Both of them are brought up in the same atmosphere in the rural area where there is
an Anganwadi centre. Girl A goes to the Anganwadi centre from 3-6. She learns
cognitive skills, motor skills and socio-economic skills. She learns good hygiene
habits. Everything happens to her. Her brain is getting developed. The other child
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does not go to the Anganwadi centre in the same area. At the age of 6, both of them
go to school in the first standard. Girl A is going up step by step. This is her next
step. Boy B is not able to go to step 1. He has to jump to step 2. The child who
comes to school without any preparation or learning any of these skills gets scared.
These are the hurdles. The child sits at the back bench probably worrying what he
will do, how he will talk, what the teacher will say because he does not know what 31,
3, g, é or ABCD is, whatever language you may know. He does not know how to
count. He does not have any other skill except what he learnt while playing in the last
three to six years somewhere else. The child becomes diffident. The child is worried.
The child thinks about his self-esteem and self-worth. The child is scared. This is
not for all children. There are many children who directly come to class 6 and they
can overcome it if they have great potential. But | am talking about normal children.
If the child has to improve, then, the teacher, the parents and the child should
consult, and then, it is possible to overcome this hurdle. Many a time it is not
possible. The child is scared of learning and going to school. For him, there is no joy
in learning and going to school because his fundamentals are weak. When you build
a building and your base is not good, the building will collapse. The same thing will
happen to the children who do not have a good base, which is mental base. This
dark mark will remain with the child even when he goes to other classes. The results
are really difficult. The child will not enjoy his education.

Sir, children are our future. They are the rising sun. Their early education will
benefit their life. Hence, | request through you, Sir, to our Government to consider
amending our Constitution to give Fundamental Right to Education from 3 to 14 years
which is right now 6 to 14 years. Just increase three more years, but fundamental
years, not later years, so that the children can stand up in life with a good base and
good skKill.

Sir, let us look at some opportunities in case it has been amended. One, the
female labour force participation rate will increase because of more Anganwadi
workers and Anganwadi helpers in Anganwadi centres. Two, the parents of children
will produce more while doing work, as their productivity is very high because they are
not worried where the children will be at that time. The most important thing is early
detection of disabilities. Suppose the child goes to Anganwadi centre where there is a
screening method. There you will come to know if the child is having some problem
with speech or hearing ability. Early screening helps them because they can get
corrected in early stages. We always say you can bend a sapling in any direction
when it is very small or young. Once it becomes a tree, it is very difficult to move it.
Similarly, any intervention or any help, which is required for such children with some
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malfunctioning, can be taken care of in screening. This is one of the most important
things in Anganwadi. Number four is, children’s brain is completely developed by this
time. It is a great boost.

Sir, | have a few more humble suggestions for the Government, to the hon.
Minister, Shrimati Annpurna Devi, who must have large-scale awareness of education
of children aged 3-6 years. The beautiful campaign which caught my eyes was "¢l
T3, 9T QI3 . Similar kind of a campaign is required for children aged 3-6 years
to go to Anganwadi. The Government, the State Government, can consider roping in
CSR funds from industries. Every company has mandatory CSR, which is two per
cent. Second thing is, there are certain rules. Some schemes come under CSR;
some schemes do not come under CSR. | would request the hon. Minister to think
over it. You should put Anganwadi improvement scheme under CSR. You should list
it under CSR so that industry can also participate in this. Normally, Anganwadi
workers feel about its title. When | work with Anganwadi workers, they always say
that they do not like to be called Anganwadi workers. | asked as to why. They say that
they like the word ASHA; ASHA looks nice. Maybe, in that atmosphere, the word
‘ASHA’ has lot more asha whereas they think that Anganwadi is like anybody else.
So, | want some other name. There are many names, but | have one suggestion.
Ultimately, the decision is with the Government. It is ‘Deepa’. ‘Deepa’ is the word
which is light. Light is synonymous with knowledge. A lamp removes darkness;
darkness is ignorance. ‘Deepa’ is a word which is valid from North to South and East
to West. Everybody understands the meaning of ‘Deepa’. It is the same ‘Deepa’. So,
this gives them a kind of resilience or enthusiasm to work because in village area,
ASHA is more important and they always feel Anganwadi is not. This is the
psychological lift | want to give them. Whenever Anganwadi centre infrastructure is
made or modified, | would request the Government to consider that it should be made
more child-friendly. | know it is not an easy task; it is difficult, but it is possible. You
require enormous amount of time. You can see the history. Vajpayeeji took a step in
2002, but, it was in 2009 that RTE or Right to Education was implemented. It took
seven long years. Similarly, in 2018, Poshan Tracking System started, but it came into
existence after three years. So, it takes time.

Sir, then, | come to logistics. Many logistics are required to implement this.
Most important, like a heart, is financial implication. It is a lot of investment. It has a
lot of thinking on financial implications. Fourth, India is a large country with a large
population. It is not like what you implement in a smaller country in 20 days. It is not
possible in India even in 20 months because it is a huge country with huge population.
Wherever you want to implement it, you will have to use different methodologies and
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different things in each State, but we have to do it. | urge the Government to
consider this.

Sir, if we want to change the destiny of our children in our country, only we
have to do it. | will quote a shloka from Bhagavad Gita. It was asked from Krishna --
who can help, who is my good friend, who is my bad friend and who is my enemy?
Krishna says, "Tcd &ITcH ] FERTHT RYRTHT:1" You are your best friend. Who is
my enemy? You are your own enemy. Suppose my country has to develop, we have

to work. All of us -- we the people, we the society and we the Government -- have to
work to improve our country. To make it better in our country, everyone should work.
We have to work; we should not depend on anybody else. Shri Modiji's vision is
always "3MTATYR YRA"; it is one of the fantastic methods because you depend on

yourself. "STTHT &ITHTI §7¥ " means that you are your friend. And, if you don't do
that, you are your enemy -- "STTHT RYTe7:/" It makes us self-sufficient, self-
reliant and it makes us confident people. That is the reason | feel, with all the
difficulties, we the people, we the Government, we the society, we the school, all
should participate in this big movement of the age between three to six years and
make compulsory learning method or anganwadi system.

Now, | want to give some examples. For example, when the job is an uphill
task, like, you are walking on a hill, uphill is not easy but it can be made flat. | would
give three examples. The first example | would like to give you is of Hiuen Tsang in 629
AD. He was a Chinese traveller, a bright Buddhist monk who wanted to come to India
and go to Nalanda. His ultimate destination was Nalanda, a great Buddhist university
at that time and learn there, take the Indian Buddhist text back to China. When he
decided this, everyone gave advice to him, -- In India, we are famous for giving free
advice, he also must have got a lot of free advice there -- saying that you cannot go,
it is a distant land, it is the Western side, how would you go. The Emperor of the
Tang Dynasty, at that time, was very fond of him. He said: "You cannot go. How
can you go to India? By foot, it is not possible." So, he imprisoned him. But Hiuen
Tsang escaped in the night. He crossed the Gobi desert by foot, took the Silk route
and came to Kannauj, then to Patna and then to Nalanda. He learned there as a
student first and later, he became a teacher. Later, he wrote a book known as Si-
Yu-Ki - Wandering in the West. For Chinese, we are Westerners; so; he says
"Wandering in the West'" and talks so much about India, the life of Indians in 629 AD
at Kannauj. He describes Peshawar, he describes Patna, he describes Nalanda and
many more places, including Sanchi. He describes all those things and he took those
books back to China. Today, if we want to know something about India at 629 AD,
we have to refer to a Chinese book, Si-Yu-Ki, which gives all the detailing. Why did
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he do that? It was not needed. He was a good Buddhist monk. He could have sat in
Xi’an in his Pagoda and could have led his life. He said: "No. My passion is to go and
earn knowledge. My passion is to go uphill, work, make it flat and achieve it. To get
this knowledge, | have to work hard, | should have patience, | should undergo all
difficulties and then only | can get it. But only | can do this. | do not care about
anything but | care for the knowledge." So, it is possible in life. Whatever looks like
an uphill task, over a period of time, with patience, with perseverance, with passion,
we can achieve it. If we decide to do this three to six year compulsory, to some
extent it is an uphill task but we can do it with patience of time. We can do this with
perseverance by following up with the people, with the society and we should have
passion for that otherwise, it is not possible. Any amount of money you may have but
if you do not have these three P’s, it is not possible to achieve at all.

Second example | want to give is, however, funny because it is my own
experience and | thought | should share it in this august House. | am a small person.
Compared to Hiuen Tsang and all, | am not a great person. In the year 1974, when |
did my engineering, there were hardly any lady engineers in India. | saw an
advertisement where the House of Tatas wrote: "Lady engineers need not apply" . It
is because the work was in Jamshedpur as well as in Pune and many places. As a
young girl | wrote a postcard to JRD Tata who was the head of Tata Industries. |
wrote to him, maybe, because at 23, we are all idealists. There is a very famous
saying: At twenty, if you are not an idealist, then you don't have a heart. And if you
continue being an idealist at forty, then you don't have a brain." So, | wrote a letter
to JRD Tata asking this simple question on a postcard. | said that if any country has to
progress, if any society has to progress, then, men and women should participate.
Women are 50 per cent of the population. Even though they are technically qualified
and if you say that lady students need not apply that means you are not opening a
door for a technical person in your company.

Sir, that is not fair because if half of the population is not allowed to work,
then, country will not progress. There is nothing great about me writing because | was
a young idealist girl; | come from a teacher family, and | did not have any connection
with the corporate world. | did not know anything in politics nor do | have any other
equipment to reach J.R.D. It is only a postcard! | was well-equipped with education
and education was my weapon; education was also my asset. The greatness was
J.R.D., Sir, not me. He read that letter, and he said, ‘Yes, what this young girl has
asked, has a valid point. If the society has to change, we have to allow many things to
do and one of them is allow the women to work in a factory.” Sir, J.R.D. is not here
now, but he must have faced many things. His colleagues used to say, ‘It is not
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correct. Where the girl will stay and where the ladies toilet will be there.” But he said,
‘If you want to start anything new, you have to start at any cost.” The rest is history. |
joined the house of Tata. It is nothing great about me. It is great about that leader
whose vision was so great, who had a beautiful blue eyes, which | remember, the
vastness of the sky, and the depth of the ocean. He understood not just a postcard,
but the content of the postcard. The meaning of that is, if we do not work, and also
do not give the opportunity for remaining people to succeed in life, then it is not
correct in a society. Similarly, | feel, if we do not train our children between the ages
of three and six, and if they do not become good citizens--they may become good
citizens but they may not be well-equipped with knowledge--the error lies with us.

| will give one more example, being a history teacher's daughter and a
granddaughter, | am prone to history. In 1969, Neil Armstrong went to the Moon and
placed his first foot on the Moon. He gave a very famous statement. ‘It may be a
single step on the Moon, but it is a big leap for the mankind.” This generation people
may not know about it. At least, in 1969, there was no TV, | have heard every
conversation; so, | remember it. It is the same way like what Hiuen Tsang talked
about 10,000 Li Journey. Li is a Chinese measurement in those days of the distance.
All these projects are difficult, but you have to take one step at a time. But, you have
to take it; otherwise, there is no way. If we take one step today, next generation will
have a leap/jump in their life, which is nothing but our asset.

| will give one more example. In 1815, there was a young person by the name
Prince Bismarck of Germany. His early childhood education was his mother. Maybe
from 0 to 3 years or from 3 to 6 years, what she taught him, ‘Beta you should do the
following things.” She told him, ‘Keep personal hygiene very good, respect time, keep
house clean, go for detailing in any work, become efficient’, and many more things
she taught. He learned that and he made them a part of his life. When he became the
Chancellor of Russia in those days, he made all his subjects to be followed in that
country, all these principles, like to keep personal hygiene, keep roads clean, keep
parks clean, respect time, go into the detailing and you become efficient. It
continued for two, three generations and became a part of DNA of Germany. So,
today, Germany is synonymous with efficiency, actual measurement, accurate
measurement, precision and cleanliness. Anything we do every day, it becomes a
part of DNA. So, | want all mothers and parents should understand it, like how we
used to brush our teeth, take bath, have breakfast and go to school. All parents and
mothers should have that kind of a DNA that children at the age of three should get
up, brush their teeths, have their breakfast and go to school. This should be
automatic and autonomous. It automatically should happen. Reflection should be
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immediate reflection.To happen that, we have to practice continuously. To practice
that, we should have a project first. We should have a project, then, you have to
practice, and it becomes a part of DNA. When it becomes a part of DNA, without any
effort, you do that work. You do that work and this should become a DNA in Indian
culture. To have that, Sir, we should have this project. My submission to the
Government, through you, Sir, is to please consider this request seriously. Our Prime
Minister’s dream is of Viksit Bharat or developed Bharat by 2047. To realize his
dream, there are many paths. This is one of the paths, | consider. Well-developed
nation is always with well-developed people. One such path is ECCE, that is, Early
Childhood Care and Education. If we implement it now, those children who receive
these Anganwadi services will inherit the Viksit Bharat dream in 2047 as confident,
self-reliant and healthy citizens. Rome was not built in a day. We did not get
Independence in a day. Many leaders, for many years sacrificed their lives, their
personal lives and struggled, and at the end, we got independence. So, these
projects will not complete immediately or in a day. We require time, but we have to do
this one. We should only realize our dream and our children will appreciate our efforts,
once we have three to six or three to fourteen years of free and compulsory education
all over India, which should become a birthright. It is possible under PM Modiji's
leadership. | am confident about it. Next generation people will remember him, owe
him that he changed their lives. How Mr. Vajpayee made a change in 2002 by RTE, for
kids aged 6 to 14 years, | think Modiji will do for 3 to 14. Sir, | would like to conclude.
Being a teacher for many years, until the next bell rings, | may go on talking. | do not
want to do that today. | want to take a quote from Gita, which Krishna says about
atma, but | will tell this one about vidya. For me, vidya, education, knowledge are

synonymous. This is a beautiful shioka. It says, "9 f=af=T TRATOT 9 T&fI Ut
| 7 O Ferga=aTal 9 TN AT AT6a: . | will tell, if you learn some skill, you learn your

education in a proper way, you master vidya. When you master vidya, no thief can
come and steal it. It need not be kept in a godrej locker. Nobody can cut it into
pieces. It remains solid in your heart. It cannot be burnt with agn/ because it is
imperishable. It cannot be drowned in water because it is above the water. No wind
can take it to the distant destination because it is heavier than that. Education is that
asset. Everybody should owe it. Everybody should have the right on it. Education can
change your life forever. Education is something which is not inherited, but to be
learnt in a proper age, in a proper school, with a proper teacher, with a proper leader,
with a proper society and with a proper Government. And we have all those things in
front of us.
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Sir, | am really grateful to you for the opportunity which you gave to me to
speak for such a long time. | thank all my colleagues for a patient hearing. | thank you
for giving me time to participate in this debate. Jai Hind! Vande Mataram ! With these
words, | present the Resolution to the House. Thank you once again.

The question was proposed.

MR. DEPUTY CHAIRMAN: | now call upon the Members whose names have been
received for participation in the discussion. Dr. Medha Vishram Kulkarni.

S AT AW pAwll (AERTE): AT STFHTINT HEISd, JfNars! HI Ferd
T BT Sl TG NSRRI FERT, Gl o1 il «f AT &, H ST FHT Bell o

3exofiy HAEIgY, 3R QT SV, df 31T 39 <91 § 14 &g IFHATSAT &,
T 13 TIRG 48 BWIR ThHY & 3R 10 7T 23 BOIR U ol A Ugel IHATS! Pl
HH AT S 3HA Tl -l Heheul 8, SU HERTE H RIS AlSd - UK
fopaT o 3R I 1 3ATE ard o 39 "I Hare!” ¥ f&am 99 [ 7 & Jrgars
qre 3R ARTETS HISd, SIF] HERTE I 31T Bl

IS, Sl g2d Tl Tal Sff 9Td AT S WS ghx Hel & 2, 2 3
el Pl Wpel WO BT FHY AT JfAeT T8I 8, VA a2l & {7y S =R & 37 H &1
T WI-UTgad] ¥hol 11 S, I8 g9d] f[daR o, I8 gqa! Adhod-r ol 59
G DI 3T gGTd §Y, SH ICDS & T8 3R W gfched Siks ¢ 3R R <91 4§
I8 U 9gd IAST AlScl Il V81 &, ST SYAN Igd SATaT & AR [TahT ure R
=99 f SareT 7, RO ST § -1 ST FohdT &1 9 Sl -3l dfcdhod & T
T difesifeced Bl ST Wahell 8, d & Aweiiex] gfeeH, W-%pel UHheH,
SISO, B0 AhaNY, referral AIGAST AT |

AT 98I, § YR ST YISt & 99 Afgel At § Y a5 IRkrsc
B! FTHERT IR BM &R I8 g1 AR ST UIST 2ol Afeel drai 4 Ud 3ael
JITFATS! TioTde fora o 3iR § SHd! B8 Y| H S ars! &1 Wiotde e < IR &
3T - T W H T3 gl AT ASHT, . BN ST Sif, H T TS
H Y 775 oY HERTSE | AT STT-31elT AFTHaTSAT Bl e & ot § ofy ya9r s off|
ORI, AL UGel 3R [I8R g | 791 &1 921, § JNFars! &l Uiolae ofdhy I
IS T Y 3R BHR A YITHA dlex dh, ST HUaTS] iR eI Alfeset b g AT
o ST BTH BT I a1 51 J31 Gl & o STelT-31e 11 H 5 IR 95 370
T B3N B 3IR SIS 9h¥ 984 3BT B IR I8! 2l Yh1E S8 Bledy, H
SECARSEES R

HEIGd, SINATS] & B QI axldh B BT 31 AFFATS! B THY G Bl
fRrférenT el 8, Siafe 9 Riférer 781 gl 89 S RiféreT 98! dlerd, oifd d W3
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! RrfereT BBl &1 SANTTATS! Bl SoUR MR ThR Bl WI-pdl H g2l Dl IR HS UG
T 21 SAb d1S S8 S He Bles db BT B BT 8IdT g1 IS FId-311S 1 BT B
gggce Al 81 Sl 51 /818, 250 BRI & ol Ush SfaTs! gHfead &f s gl S|
TR U IO I &, I8 | S A8 2l SIHaTS! & S, forg g dal STl
2, d Wice H THL 9 &3 & & TR B BRI W & (& d81 RIT-FIT TH &,
REHR Bl S IS 8, ITHT A4 B 8- & gl ol Bal daeicd 74 ©, Hal
Y A &, $0 -] o1 o &, I8 A1 Sl 81 3R Ja{Ne <@l S,
PIfTe & AT MATS!T gbd = N1 B fhan, sidexl & fa-T ged @I, W
@I W a1 fedl 7 81 a1 S8 980 IR REP PR, Blos H 3aR S,
TR H SR 39T ARG AT 21 S78i- 9gd 81 ARIE-1I B Bl 81 hies H
I oIy 98 AN &M 8Id 21 S ATl 9=d &, AT §, Gee Ad1-Jeg aiaid
ST competition oI, S8 Sf~¥T ST, TIYUT R MR BT B BT IV, TN bl
SID] ST AT - A G B S8 B USd &l 396 1Y & IR € g2l Bl WY ugmT
BIAT Bl ST 3] T <ial o $8l (& 5y aRE H IerT-37er hed & - I8 U
ShiH el US[he Bl &, H YT U& TR ¢ iR {6y ave A M-Uofde Bl 2, I8
D! AT 8, H b ST § T8 SIS 11 - I8 | b Tgel Iah! MM 13T 3fR
Tg R 918 H IThT SUINT BRI I 980 ARI GRS Bl BH HIAT TSl 8, oI
fh S9! TICHIN AU 1T &, 98d FRT SHIE UR <Icdd o 8l B gofg I FICHhI
B e B T, A1 d STl WOl 8] Fobell o) IAD] IRTH &b dISAT STl b oY HET
T 21 SADI 20-20 b & ANSAT o BId &1 Io S dI1SIIS Dl SIA1 TSl ©
3R SR 9T W 81 STl SITd 8, 1 S9! S Mg (i 721 e 81 g9&
3fATdT, ITh! Rebled Wl W Ued &1 $HD G H, H Yeb I&TeR0T g1, <lfh I8
fol @1 fhfearsst axa & forv =181 81 § 9% d71ar 718 oYl 981 89 addh ARSI
Tl T BH 3IR AN HrIdd HeTdy 519 a8l I FdTS! H Y <, Al T ars]
@r%ﬂﬁwaﬁl ITh foTY TRBR B IRE A 4D ATER BT Gl & el 2 3R
ITP! I g4l Bl o1 ISdl BIAT 81 TR g<di Bl 98 el o3, Al d 9o e hd
7 JIRTATS! BT ATSAISN BT b Rebls WGHT Tsdl & - VS ollsH, Jell olg IR
T4 AT89| IR g 3ievde 8, a1 d IS g+ b I3 31T ST & 31 3! Up, Tl
<7 HEI 3 TET- 3Tl ARIh| BT SRIHAT B, HWHHE T Gl bR, TS HRAT
Jedl 8 3R I8 Rbls ST IGA1 Usdl &1 g9 I8 Rbls &I 7T bl IR g9 399
°g e qu, d S84 84 dal § b I8 31T Rl Y1 arsdl 57 89 S99 JuT &
RHR 3AMYPT IE Il 8, AT 3T IE AR Bl o 87 [ A INTH & |1y A
TN BRI AMRYl I8 S eAThR 84 g8l W [F1eprel faan| gl ot wfelr aral &
SiI g9 €It ot a8 I o @i dlelt for I, 399 gH 98d ddel® g, I8t |
Tfery, 9ex Fafayl &4 gt & Maem a1fdy, 921 a1 g9R = H I8 81 99, 98
I SITQT| a8t RT-oRIT BielT © SR T-aR fhesd €, I8 1 319 Aaah! AT B Bl U
BICT enquiry BT & 91§ ITD] ST AT AT IFH $B SHIE UR AR B
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&I 954 SATGT STHRA ©| By SIS 3T B 8l I8 ¢, ol JagT] & &| Aeled, §
3P STRY SHDBT Yeb IT8RUI H3] HEIGY bl o] AT8d] gl i fob g9 guT R B
qET 3T URATST H ANATS! &1 el ae™ & oIy, il Felrdqwd BIdT &, 319 A
Tl B U1eiy fob S|d fo1v 3,000 T ¥ Herar 81 3,000 H BIs 36T FARTHH ol
3T =T 32t Faem 8 & foly ST U1 =9 1 Usdl & AR S
RRrfareT T S Yol T8I 8icll @ b 98 Ga DI o | W9 B ik I8 8 [ ol
TRUTST § ¢ B9IR 3IR 364 TRAT # F 89R #fRaA e Y2 S9a! fHerar 81 3R
cigeled, Ul 3R 31 Jlaamil & F ITd] V8 Ferdwrd a1y, dl 396 oy
SATGTIT o Bl eI h] G e 53|

IS, B9 AP AIH © b HI-UTSHRI Thed Bl d1ehd [l SaTaT g1 Sl 0
T 3Tl b g2 8 3R 3 W 6 ATl & 92 &, ISP $HUR gH I+l Hg+d Hil, ST e
ReTec 89 918 § I9®! 761 # of Idhd &, difd 0-6 ATel B IR g<di bl WY I
9gd TG BIdT &, Wi R Sl I8 defdey 7, IW &9 g & 31, a1 S9!
31T dTell 3Ted! fR1eT uR gRum 3r<eT 981 8| 3R 9 UR &4 BIdh™ &--1 7, dl
SINTATS] DI Herd T B, ANATS! Bl ST I Dl JAATS! H FrALTST b
QI TIRT B DI Igd ATaID & AR I8 3,000 fT ATE &b I A 81 B HD |
INTATS! Ueh U ¢ A ST B3l Thed 21 Ih $HUR 954 Sd1al [SHERT 814 &
IIgSIE S SIl AT eI 8, I8 A &I ¥ &y 19| H 3761 o, Al ds Il A
98d BH ©l B [oTY ST DI AT DI I IS, Rifdh I8l & dAldhd
RTSTH & oIy ATarS! Bt Graar g1 sAfY g1 a1 © b dge Ta-He bl
ITP! XA 1 MY, il H Aol Ta-HE DI HI bl Bidl 2l $dH
1531 BT Al SHigIer BIdT 8, Afth & IS4l H I8 Digeg 98d ol HH ol SHY
A ARl fBae 8191 =1y, SH®T $B 3idhs] a3 [hAT SY 3R $HE HUR B
T SIQI RaTS! &1 HiqHT S8l W&l 2, g8l H Mdd R JFFars! adb uga- J
SAHT 954 SATGT FHI I ST B 3R 9gd SaTa1 @d W 811 21 34afeTy 10 BoIR-11
EOR-13 BOIR & Wikl § I B 31YAT HTH FATIH | T IT-3TTT SIS 3Tl -3T T
AT 81 Hs SITE 3! Wikl 81 I 20 BOIR &1 Adhall 81 AR T A STD] T
Aol fireri Tnfevl &9 SHd! iR ft SureT eyt < dad &, dife d 250 8R1 H
AT ST Bl BH D! STT-3Te iR |t eyl § |ad €1 S #1g de
IS H SdT RTHERY 8, Hell § 393! TSR 81 $9d TTdl =9 8, 3R
N B B EF STD! IR W 1T IR © Idhd 8 3R 89 93! 3R TSl
T I S Fhd &1 T 89 UG Hisof ofl 9bhd 8, 88 59 IR fIaR Hr1 A1y

R, GUI S TRAT H Ueh T fhan Sff XeT 81 0T RIS HIRURE b Sl
TP B, b Thel W SIHRGFAR 3BT BT 2, SHGTY SN ITATS] Bl SISl Y|
3R 9 UAUTH Pl dTh! SHTE |l 3TIHRUT B Fehell &, dl 3B SWHRGFAR dTell
FATISRH B NI DI el gbar 81 Sfsdl & Sl Iped B, RYFINUA
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B IRYR LA/ TRUTADBT &b Sl Tpod &, ITh A1 ANTATS! bl SISl Sl Febell &1 o
A1 & [ SIATS] Afgel Ud qret [T faWmT & 3iaR o 2

MR. DEPUTY CHAIRMAN: Hon. Members, | request; please, 3TdTS C’HT?%)T%I

SI. AT A3 peAduil: TR, I8 TSheM I GafAd Heolde &, il QI qeolde d
DI ST ST Fehell 81 IATS] H-UJBIH & T B BRAT & 3R =Y U He
qiferdl # TFaTS! @ ...

it SUYTIfer: AT ST, 37T AHT BT

S1. Ao s parduil: W, H AR ST HEl A g1 =Y TR diferdt # /-
TSR UShe i UTgART USRI ¥ SiTSl TRT 2| SAIAY 31 &HI [SUICHTH &l
SIS PR B4 P8 VAT HISdl AH ol Aol o, T Hars! e 8l 3R W-Urga
TS e 3IR dTeb! ATSTI3I bl HI 14 Bl

AR, BHR MR g+ #3401 St At & forg, g=ai & fory, 9l & fory,
ST R1et & forg, Ia GeegdT & oy 980 10 UM &R I8 81 8 STars! &l
[eTH HYP 39 YATH DI 3R 91 SITGT Shided g9 Aohd &l YTYeIer & AR H SHR]
S G SATET YTl dTell <2 814 1ol 81 SHRT 3 al 92 P A8 I ST ST
31R ST ST R8T 81 Sy I 37T dTet JaT YA 1 AT aArafaferdt o+, I8 Riem &
SR MR 81 AT 37 I8 R Bl g & SINars! ol | g91g ST &l
ST HAT 81 R, AT G IIeTT b1 AR T, H ATUh! er=rare A1 bReil gl

1t STAHTIfer: 7 Sfl, IgA-Igd g=IarG| AR . fIed= Sff|

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you for giving me
the opportunity. | welcome the Private Members’ Resolution to amend Article 21 and
introduce Article 21B guaranteeing free and compulsory early childhood care and
education between three to six years so that all children receive equitable and holistic
early childhood support. Sir, this can also be done by amending Article 21A itself.
The Article 21A which was introduced in 2009 for a noble cause is now sought to be
made meaningless even to a child between six and fourteen years because of the
New Policy of the Union of India. Let us see whether Article 21A really receives its
literal respect in this country. The Union Governments collects four per cent health
and education cess from every citizen. These funds are meant exclusively for
schemes under Article 21A, the fundamental right to free and compulsory education.
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Now let us see whether it is spent meaningfully. The Samagra Shiksha Abhiyan is
funded from this cess. It is not charity; it is not discretion; it is a constitutional
obligation. But instead of honouring that obligation*. It is because our State refuses
to accept a non-binding National Education Policy, a policy that has never been
placed before the Parliament for legislative scrutiny. Will this policy bind the State of
Tamil Nadu, which has a law to teach only two languages in its State? Is this how
cooperative federalism is supposed to function? Is dissent from a State Government
now a reason for the Union to financially strangle school education and deny
fundamental rights to children? )

Mr. Deputy Chairman, Sir, there is another pathetic situation wherein 98 lakh
teachers are going to lose jobs in this country within two years, thus have a direct
effect of Article 21A of the Constitution. The interpretation of RTE Act and NCTE Act
by the courts mandates that all in-service teachers of minority schools who have
never written the Teachers’ Eligibility Test must now pass that test within two years,
failing which they will lose their jobs within two years. The Right of Children to Free
and Compulsory Education of 2009 Act, shortly called as RTE Act, is applied
retrospectively to all teachers in this country to qualify Teachers’ Eligibility Test. Even
teachers with less than five years of service remaining have been stripped of the
promotion if they don't qualify in TET. Such alteration of service condition and
disruption of their legitimate expectation of promotion after appointment certainly
violates their rights. Sir, in Tamil Nadu alone, 4 lakh teachers will be losing their jobs.
Across India, 98 lakh teachers are going to be affected and will be losing their jobs.
Therefore, Article 21A is under great threat, and schools will have no experienced
teachers after two years. These teachers who are going to lose their jobs were fully
qualified, legitimately recruited and professionally-competent under the statute/rules
that existed at the time of appointment. They began their service long before the
Teachers’ Eligibility Test was introduced in 2009. They entered services with a
legitimate expectation of career progression based on the rules then in force. And
what is worse is that the NCTE Notification dated 23-08-2010, issued under the RTE
Act, explicitly protected all pre-2010 teachers. It clearly said, new qualification
requirement shall not apply to teachers appointed prior to the Notification. That
protection was absolute and unambiguous. But, later, insertion of Section 12A in the
NCTE Act in 2012 and Provisos in RTE Act, 2009 created a direct contradiction, and
this made the courts to interpret the law in a manner that one has to necessarily
qualify in the Teachers’ Eligibility Test. Thereby, this Amendment completely nullifies

" Not recorded.
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the earlier statutory protection. Mr. Deputy Chairman, the result is, teachers who
have been teaching for 15 years, 20 years and even 25 years are suddenly told that
they have to leave their services...

MR. DEPUTY CHAIRMAN: Mr. Wison, speak on the Resolution
also. ...(Interruptions)...

SHRI P. WILSON: Yes, | am coming to that.

MR. DEPUTY CHAIRMAN: That is the subject, and you know the Rules also.

SHRI P. WILSON: Sir, | am coming to the subject only.

MR. DEPUTY CHAIRMAN: You have to speak for or against the Resolution.

SHRI P. WILSON: Yes, yes, | am coming to that only.

MR. DEPUTY CHAIRMAN: Speak on the Resolution, please.

SHRI P. WILSON: Sir, Article 21A becomes meaningless. No State, no matter how
efficient it is, can replace lakhs of serving-teachers within two years. No education
system can withstand such an overnight shock without collapsing and no teacher
should be humiliated after decades of service by being forced to take a new eligibility
test that never existed when they were appointed. ... (/m‘errupﬁons)...

MR. DEPUTY CHAIRMAN: Mr. Wilson, please speak on the Resolution.

SHRI P. WILSON: | will come to that.

MR. DEPUTY CHAIRMAN: You have spoken enough. Please come to that.

SHRI P. WILSON: Mr. Deputy Chairman, | am coming to that. ...(/m‘errupz‘/ons)...
Article 21A has become meaningless. Let us talk about 21A. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please move for parliamentary procedure for discussion
on that subject.

SHRI P. WILSON: Yes, Sir. *
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MR. DEPUTY CHAIRMAN: Please, | would request you to come to the subject. 314
39 TR 989 T8 §, Al S oV iR IIRAT BT 31T | A SIRTT, we can

discuss it.

SHRI P. WILSON: Mr. Deputy Chairman, | am coming to that. *

MR. DEPUTY CHAIRMAN: It will not go on record anymore, | am warning you.
Please confine yourself to the subject.

AASHRI P. WILSON:

MR. DEPUTY CHAIRMAN: Please, confine yourself to the subject. | would call the
next speaker.

SHRI P. WILSON: Mr. Deputy Chairman, Sir, so far as the Resolution is concerned...
MR. DEPUTY CHAIRMAN: You are supposed to talk on the Resolution only.

SHRI P. WILSON: Mr. Deputy Chairman, Sir, so far as the Resolution is concerned,
it talks about the right to free and compulsory education to children. Education
cannot stop at three to six year old students. It has to be considered from six to 12
years because the right under Article 21A is a valuable right. The RTE Act was
brought in 2009 to see that all children in India get education. That is why Article 21A
was brought in.  What | wanted to point out is that Article 21A has become
meaningless today because of the attitude of the Union Government.

MR. DEPUTY CHAIRMAN: The mover of the Resolution has talked about this.

SHRI P. WILSON: No doubt, we must appreciate that she has sought this
amendment and the Constitution needs to be amended accordingly. But if you look at
this, compulsory education cannot be confined to elementary levels alone. It must be
progressively extended to cover all students up to Class Xll, ensuring continuity,
equity and universal access to quality schooling. Expanding this constitutional
guarantee is essential not only for strengthening our human capital but also for
upholding the spirit of social justice and preparing the next generation to meet the
challenges of a modern knowledge economy. ...( Time -bell rings)...

Sir, I am concluding. I, therefore, urge the Union Government to act decisively
and initiate the process of including Articles 21A and 21B to make free education up to
12" standard a constitutional right.

* Not recorded.
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MR. DEPUTY CHAIRMAN: Ms. Swati Maliwal.

Ms. SWATI MALIWAL (National Capital Territory of Delhi): Sir, | am thankful to
Shrimati Sudha Murty, a brilliant educationist, for raising such an important issue, and
| fully endorse her demand. This is an issue that would define the quality of India’s
future. If we strengthen the first six years of a child’s life, we strengthen the next 60
years of our nation. Sir, research shows that 85 per cent of the brain is developed
until the age of six years. RT%I'QW & I SIS I - I, hols, A8
HIRTT S I A SITGT T=IReHE §999 R B &l Japan’s pre-schools are
famous for raising emotionally strong, socially responsible and extremely independent
children by the age of six. &I 3 AT B I8 & g=d Y& YT HTH B &l I I
FATTEH H AHTS HRATs ST g1 T8I T b W1 IF 5! A%hell Y& 91 & forg
g ST 21 Sir, this is not punishment; it is character education. g4 g<al § ™
Rl independence and collective responsibility Pl feeling SIS ERIE] 1] SIS
fop 7Y T BIS R ATH BN IR, 9 holsl H play-based learning IR HIHd
Nedl %\*I This builds curiosity, emotional health and love for learning. q87 SR BT
PIs 914 DI TRE Aol BIdT &, dieth MSS AR T $I I8 aIdl &l

gy, 31T s\if@;ul & T dos Bl largest early education system %\T, but the quality
gap is huge. IR QT H 13.9 ARG JANHATSI HeH &, I8 e 9gd 991 &, U 50
UR¥C JNHATS! W B el fdfesT d& 81 7, 27 WR™T ANFare! ded H
functional toilets &I %, 47 YT 31111:@@3[ Jed 9 piped water connection Tl %\r IR
ST 10 URRIC STFaTS! el single worker model TR T Y8 &, Adld Udh 8 alal
%,ﬁﬁ%ﬂﬂaﬂ?ﬁ%\', record keeping Wﬂaﬂ_cﬁ%\’,ﬂv—ﬁv_ﬂﬂﬂaﬂ?ﬁ%,@aﬂ?ﬁ

%\', and she is the most under-paid in our system.

Sir, according to NFHS, about 49 per cent of children enrolled in Anganwadi
were not attending the pre-school services. Rﬂ qoTg I M Ylgd<c o ped &Y
Tell, ABed, I H Gl Y & ITHT b 25,000 BRIS BUYY D1 DR GdT ol
SAHT BN 30,000 FIT H 2,00,000 BUY TH B S Tl Ol ST4-T B 3794
gedi DI AT ©f IHed H UGI 2 &, IR WIRd Bl TRId UTSdT ©f ¥ afford B a1
PR DT T8 AaTS! IR Bl fSUse 8, gHIfely ANarS! BT YR ARl T8l ol

4.00 P.M.
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AR, THARI HRGH B AN B W 950 SITGT AIIDT &l AR, TH 37T 4
DI AISSHT dTell BIRGH =all I8 &l &9 34T AT fafesr w1 &1 Rgifthdere
IR FIRB g Red U 21 R, g8 STHFT 7T T, I woisd a1y 9,
NEICH Eff W flT%QI SR employees ﬂT%Q ﬁ, g employment generators
flT%QI New India cannot run on old education models. Leadership, communication,
creativity, problem solving J Y IS g9 I SaeTd Bl %, 129} e & 918
Tl Also, future is in skills. Skills must start early. W?ﬂﬁﬁﬁ@??ﬁﬂ’%@
g, S IS 39 exists At T&1 Bxefl, ey 9= Aie+ &pew ARY, which can be
anything, from Al tools to photography. {Y, ford) IIRR 7 HET B!

"foreq - fereaav ugr 89 T,
Concentrated H.SOy :),
T 99 Siel] Sretrl”

It is high time we moved from rote-based learning to creative and fun methods
and make our children future ready and emotionally intelligent. Further, as a country,
our focus on fitness, nutrition, sports and mental health is extremely minimal. Sports
must become a national movement and that does not include simply watching
cricket. TR, BHR ¥Hodd § WICH Bl W1 T[S B AR ¢Ic [l Sl 8, IR Wied
fefafer 7, I8 S8 9d Rrardr 8, &ii<bhsd geIdl & 3R Beal §1dT 81 Jad
SHIce, WITH gedi Bl T2 W §X bRl &l AR, BH AU el Pl URIER DR B
A1 T B T8 STesl 181 6 S 7ere # ored 8, 98! IRiNpd 81 8% 921 U
MR Coic oy 3ICT & - Bl HHART H, DIg HFYCR H, Py WISH H, DIs RfoTD
H| TYHTA Dl DM Coic [SEhIR BRA1 &, 7 fb Il U fixed template H ST
TR, UIHe BT B B, 38T 391 a1 fo9d faa # gl & forg g2 7 2,
RTI®T IR WRIE 81, S g1 ®F 3oold | B, Sl [G¥] B 7GE T8l B Adhdl, 98
literate STR BI HHAT B, Wfh UJbeS el 81 Dl IR, TShed Bl B 3
AT B SH A 8T o ﬂT%Q and that is why | support the Resolution moved by
Shrimati Sudha Murty ji and | demand: Number one, National Mission on Early
Childhood Learning 1T SIT1  F&R €, JANTATSIST & o7 TTeH aI9s adlforc]
mﬁﬁﬁ?ﬁﬁﬁﬁwwiﬁéﬁﬁﬁmﬁﬁﬂﬁﬁﬂﬁ@ Number three,
curriculum needs complete overhauling and rote learning should end. We are the
youngest nation of the world. 3WR BH BISSYH SN B3, d BHRT future
automatically strong &1 STTUITT| Thank you. T3 f=g |
MR. DEPUTY CHAIRMAN: Dr. Sasmit Patra.
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DR. SASMIT PATRA (Odisha): Hon. Deputy Chairman Sir, thank you for the time. |
will seek your indulgence for one or two minutes extra today, it being a Private
Member's Resolution.

Hon. Deputy Chairman, Sir, | rise today with a profound sense of constitutional
responsibility and | wholeheartedly support the Resolution moved by Shrimati Sudha
Murty ji, primarily, because now is the time to articulate it strongly. What we started in
1950, we renewed in 1976 with the 42" Amendment and strengthened it with the 84"
Amendment in 2002, we are trying to re-articulate it today through this Resolution.
So, | thank Shrimati Sudha Murty ji for bringing it forward. There are three specific
aspects, and within a limited time, | will try to cover them. First, the need for
introducing a new Article 21B, guaranteeing free and compulsory ECCE -- Early
Childhood Care and Education, including nutrition, health services and pre-primary
learning -- for every child from three years to six years. Second is the universal
access to care and education through Anganwadi services and other mechanisms.
The third is, to enhance the quality of delivery, training and support. | support all the
three operative paras of this Resolution. This Resolution also has got the Preambular
paras. | am not referring to them because that, in a way, buttresses the argument for
the operative paras. So, these three operating paras being there, and the lack of
time, | will focus only on these three operative paras. Let me start with the basic
foundation of our Constitution and why Early Childhood Care and Education (ECCE)
is referred to. Let us start with Article 21 - the Right to Life. The Supreme Court,
over the decades, has expanded the Right to Life and Article 21 to encompass many
such areas of life and liberty. If we were to go back to Francis Coralie Mullin vs. the
Administrator of Union Territory of Delhi 1981 case, or Bandhua Mukti Morcha vs.
Union of India case, we would see jurisprudence, which actually states why the Right
to Life and Liberty is held so precious, and whether it is privacy, education or health,
each and every aspect, including clean air, comes under Article 21 - Right to Life and
Liberty. And, that is what Shrimati Sudha Murty is trying to expand on today through
this Resolution.

| will come to a specific aspect of Article 45 of the Constitution. Article 45, as
amended by the 86™ Constitutional Amendment, directs the State to provide Early
Childhood Care and Education (ECCE) for all children until they complete the age of
six years. This is not a suggestion; this is a constitutional direction, and towards that
end of Article 45, Shrimati Sudha Murty is trying to drive the conversation today.

Let me come to the jurisprudence of education and development. Where is
the jurisprudence coming from? Mohini Jain vs. State of Karnataka 1992, and Unni
Krishnan, J.P. and others vs. State of Andhra Pradesh 1993 - both these landmark
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judgments have actually led to the Supreme Court that held the Right to Education,
including the right to free education, for children up to 14 years, as the basic right.
This was before Article 21A existed. We are talking about Article 21B today, but
before 21A came, the precursors of jurisprudence that flowed from the Courts actually
energised the Parliament to go forward and think about Article 21A. So, what did the
Parliament do in response to these specific jurisprudence arising out of the Supreme
Court? It passed the 84" Amendment and codified the Right to Education under
Article 21A. Today, we are standing at an identical moment in history. The Court has
repeatedly interpreted Article 21 to include components of early childhood
development. Now, the Parliament must take a step, as was seen in 1993
jurisprudence, to consider the inclusion of Article 21B to further strengthen what this
Resolution wants to bring about on ECCE. | would like us to consider for a moment
the Right to Food. In People’s Union for Civil Liberties vs. Union of India 2001 and
onwards, the Supreme Court said that every child is entitled to supplementary
nutrition, Anganwadi Centres must be established in every habitation and children
between 0-6 years must receive nutrition and pre-school education through ICDS.
So, this is how we have moved forward.

Now, | come to the second aspect of it. Due to paucity of time, | will keep
moving quickly. | will come towards the statutory and policy structures that support
this Resolution, and try to buttress the statutory and policy structures that will help
this Resolution come true through Article 21B inclusion. The first is the Right of
Children to Free and Compulsory Education Act of 2009. The second is the National
Food Security Act of 2013. The third is the Juvenile Justice (Care and Protection of
Children) Act of 2015. If we were to look at all of these three, along with the National
Education Policy of 2020, we would realise whether it is food, education primary
healthcare or children’s development, all of them have already been taken care of
through several laws and jurisprudence over the last 50-70 years of our democracy.
That is why, the idea of Article 21A came forward. Can | take another two minutes ?

MR. DEPUTY CHAIRMAN: Yes, please continue.

DR. SASMIT PATRA: Now, | come to the National Education Policy. The NEP of 2020
declares Early Childhood Care and Education (ECCE) to be a national priority. This
is what the Resolution is also about - to use ECCE as the national priority and commit
the country to achieving universal ECCE by 2030. So, we have created a target for
ourselves, and if this Resolution passes through, through Article 21B, then that will
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further give us energy to go forward. | come to the National Curriculum Framework
for the foundational stage 2022, which is part of the policy as well. It provides a
pedagogical roadmap about how we have to go forward for the children from the age
of three to eight.

It is not that we do not have frameworks, we have them but we have to
energize it. | will not talk of the international obligations. | understand that the time is
over. | won’t also go into the UN Convention on the Rights of Child (UNCRC) of 1989
or the Sustainable Development Goals, etc. etc. | will come to the last three
operative points, namely, (1) the Constitutional Right to Article 21B; (2) Universal
Access to Strengthen Anganwadi; and, (3) the Supportive System. | will only take 30
seconds more.

Let us adopt this resolution with conviction. Let us make Article 21B a reality.
Let us strengthen the Anganwadi system and all mechanisms of early care. Let us
equip our educators and caregivers with skills, dignity, and resources they deserve.

[THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK) in the Chair. ]

And above all, hon. Vice-Chairperson, Madam, let us honour the children of India,
the silent citizens of our democracy, the sovereigns of our future. With these words, |
support the resolution moved by Shrimati Sudha Murty ji and | hope it passes
through. Thank you.

THE VICE- CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Thank you. Now,
hon. Member, Dr. John Brittas.

DR. JOHN BRITTAS (Kerala): Thank you, Madam, Vice-Chairperson. | hope the
Chair would be magnanimous like it was to Dr. Sasmit.

| am honoured to speak on the Resolution moved by Sudha ji. Her insightful
and philosophical words have given a direction to us. Though | have certain
reservations when she tried to compliment the Government for what it is doing. Had
her expressions for the Government were genuine or right, there would have been no
need absolutely for her to bring in a Resolution like this. Since there are a lot of things
which are found wanting, she had to bring such a Resolution. But | admire her. She
could bring such a Resolution because a lot of things happened in her life and her life
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got reformed during her marriage;; her husband was a Communist. That also changed
her life.

Madam, you know that the best way to predict the future is to create the
future. The best way to predict the future is to create the future. And you know that
all big ideas were simple. | would say that the simple thing is that you give education
to the people, empower them and that will change them. | fully subscribe to her.
Madam, you will appreciate that one State, which invested heavily in education and
health, is Kerala.

Now, | can tell you the extent of impact that it is creating in the life and
profession of Sudha ji as a Parliamentarian because she has a Malayali LAMP as her
assistant. Am | not correct? Tell me, please.

SHRIMATI SUDHA MURTY: Yes.

DR. JOHN BRITTAS: | am correct. Please get it recorded. Madam, | had the
opportunity to meet the hon. Minister. She was very courteous, very nice, very
gentle. Madam, the Anganwadi program was launched 50 years back. It is a golden
jubilee year. My request to the Minister was that if the Government has some respect
for these hapless Anganwadi workers, who toil day and night to prop up our lesser
mortals, the children, the Government should declare an additional incentive or
increase their wages. Madam, didn't | come and request you? Hon. Minister, didn't |
come and request you? | requested you. You were in favour of that. | know that.
She said she will try her level best. She promised also but she could not succeed.

Sudha ji, why she could not succeed? You praised the hon. Prime Minister so
much. Had the Prime Minister just shown a little bit of gesture towards this hapless
Anganwadi workers...she could have been in a position to be jubilantly participating in
this debate saying that in the 50" year of the Anganwadi Programme, | was
instrumental in increasing the honorarium of the Anganwadi workers. Our hon.
Minister couldn't get that opportunity, Sudha ji. Please understand that. Madam, in
Kerala, when we invested heavily in education, in health, a lot of people said, "'Why
are you wasting your time, wasting your money? You should start some factories."
That was the advice given to us by many. We said, 'No, we have to emancipate the
people.”

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Please conclude.
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DR. JOHN BRITTAS: Madam, what is this? | have just started. You gave some five
minutes extra to him. If you want me to speak, | will speak. If you want me to sit, | will
sit down. This is a Private Member’s Day. We are free to talk.

Now, do you know one thing? For this Anganwadi programme, Kerala is
giving Rs. 13,000 per month. | know it is not sufficient, Madam. But do you know
what is the contribution of the Central Government? It is Rs. 4,500 ! Pittance ! The last
increase they did was in 2018. After that, nothing has been done. All these schemes
started as Central schemes. None of the State Governments told them to start any of
these schemes. It was at the behest of their initiative. My only request to the
Government is that if you are unable to continue this scheme in a dignified way, just
disburse the fund of the States. Let them do it on their own way, depending on the
actual situation, reality of a State. In Kerala, we could actually dismantle the fortress
of feudalism because of education. Now it is an era of enlightenment. | understand,
Madam. Please give me 2-3 minutes more. | will just wind up. Madam, Sudha ji was
quoting profusely the Gita. You know, when Arjuna was reluctant in the field, that is,
Kurukshetra, paralyzed by doubt and fear, Krishna tells Arjuna, '"Look, don't think
about the past. You cannot change the past. You think about the present. Move
ahead." | am requesting the Government; please don't dwell in the past. Think about
the present. Make sure that we have a generation, which is groomed in scientific
temper, with better education. Don't make them indulge in superstitions. Give them
a good education, secular education, Madam Sudhaji. Let them be scientific in their
approach. Let them be redeemed. There is a very important dialogue in a movie
called Asuran, where Dhanush is saying, 'Look, we are from the downtrodden
community. Whatever we have, they will actually steal all this from us. Even our self-
respect they will steal.They will steal our wealth, all the cultivation." As you rightly
said, if you have education, it will empower us. Nobody will be in a position to steal
those things from us. So, | feel that the importance of the Resolution of Sudha ji lies
in the fact that we have to make sure that our children need to be groomed in a
proper way. Proper education and care should be important. At that time, we should
not forget those hapless women, lakhs and lakhs of people across the length and
breadth of this nation, who are toiling. | am talking about Anganwadi workers. If the
Government is a little considerate towards Sudha Murty ji and her Resolution, if they
are sincere in the cause, | feel that at the end of this discussion, when the hon.
Minister gets up to reply to her, she would declare that the honorarium of the
Anganwadi workers would be increased at least by Rs. 5000. Is it not a fact that the
High Courts also ruled in favour? Don't make them somebody who goes around
without dignity. Make them Government workers, staff, employees, etc. Let them
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have some dignity. If the teacher does not have the dignity, how can the children
who are groomed will have the dignity? Self-respect is something which you impart,
Sudha ji. My request to the hon. Minister is this. The activists, who are working in
this field, have been meeting and interacting with the hon. Minister. | am sure the
hon. Minister being erudite and ebullient; she is abreast of the nuances of this field.
The only thing that she needs is a helping hand from the other side which is powerful
and mighty. A political initiative should be there to help her also. | have one more thing
to say.

We talked about facial recognition based attendance verification and Poshan
Tracker App. You know about the difficulties that are there. The rule is intrusive,
impractical and punitive. You are compelling women to depend on unreliable
technology. You do not have Internet in the rural belt. You want all these hapless
women to toil to make sure that it is done. Don't make them somebody who steal
things. They don't lie. They are poor people. They want to help our children. Please
make sure that the grievances which have been aired to you needs to be reciprocated
because they are there to support your cause.

Madam, you know what is happening in education sector. This is something
which would be helpful to you, because in your part of the country also, this is
happening. Primary education is very crucial. That also is part of this. A large
number of Government schools are being closed across the country. As per the
report, in the last decade, Government schools in India decreased by 8 per cent while
private schools grew by 14.9 per cent. What does it mean? Our poor children do not
have Government schools for education. As per the statistics, 89,441 Government
schools have been shut down in last ten years, which is nearly 73 per cent of the
schools which are shut down. Arun Singh ji, | want your indulgence. Seventy-three
per cent of the schools which are shut are in BJP-ruled States. Don't you think so?
Why don't you tell your colleagues in those States which are ruled by your Party ? We
need to have Government schools. We should not leave the children at the mercy of
the private entrepreneurs who want to fleece the parents of these children. This is a
very important vertical for the country to grow. | feel that the Minister also should
advise that. These are the areas which need rectification and reformation. | feel that
Sudhayi has brought forward a Resolution which is insightful enough to inspire all of
us. Let this country be inspired. Moreover, let this Government be inspired by your
Resolution. Thank you very much, Madam.

# EE Il WH (SR UGN : SUHHIIET FE G T, AT AawIT, T 7l Sil b
§RT SIl Hehed e & FHeT IR (BT TRI1 &, H SHh 9T H Wl ganl gl H
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AT ¢ b 9 989 & 91 TR 9 39 Hhed & qAIT H 3fTdTei 31 W& 8, gafery
39 TGl & T H g1 G241 S DI 997 Tl RO & 39 Adhod BT TNHR B
SFT ATRY 3R S AR 39 Hhed & gIRT Il T8 2, Ivo A4 o1 eyl T Sif o
3TY WTYOT & SRTF SITGTCR dTd $8 &f §, Sl 3R dTdh! Maedd 74 of, 3 8AR
TR =1 3T -0 HIYYT & SR Bl 31 H Igd HH FHI H 791 a1 IL|

AEIGYT, BIC 9, Sl dIF 98 ¥ ©: 99 & 3 & §d &, NITd! S@Td &I
AT AR I3 7 AR TR AHaTS] BRIGIISI 3R fTHdTS! $gl Pl < @7 &,
g T &H So EG T8l B, Al el BRI, qd b 59 &g DI YT 98 Jehd
B SIEAR IR Yo ¥ FNATS] BRIGASI BI (RAT 980 ST 81 I 4,500
P Al hg ARGR I el 8 3R A7 1,500 $T IR TS Bl WRBR SH] A
& wY H <<l &1 H AHSIT § [ T8 XpH AR < H Y Hoigdl & feaffre | 4t o4
gl ST B foaar forar S 8 - o1y I8 |wst ity foh g=ai &l A @,
3IRTATS! & DI FHTg HRAT, ST AT I IR IR (&7 ITD! SWHTST DHRAT, §7
A9 BT BT T ITh HUR BT 81 IAHBT AT 98d o BH §l 3R &9 I
FHTTSTTD A T8l @ Tl &, A [hR B ST U] b ATAR B Bl 4l IHIS
T8I BR Fepcl 21 TBNT &1 H SNATS] e a8 HH &, ATV &1 H 9 DA €, olfh
o &S] H R Al S 99 &1 IR UQ¥ & IAe¥ WA &l H b WHl W
fhRTU & HHTE H SFaTS! Bhg TATY S &l ARBR 750 ST Ha 1 AATS! g
1 frrar ocil 81 H Faerdl g b fodt 9 v § 31 7179 § 41 750 $9Y H b AT &
PR T WA T fHd Fhdl 81 JIHaATS! BRIGEAT Bl s IR 30+ I 4 AT fhe
9gd Ul IRl |, o 89 Aferd 9kl & M | ST 8, ST8l 81891 & Bl
PIRIE el BT 2 3R g8 FHa |1 781 7, S &3] H AFarS] &g el Usd &l

G 511 71 370 URP g1 & SIRIF T 91 Dol [ Yo el H gavcHe
B B, A 98 Th 3R P 915 13 TRAC 94T 2 3R IIhRSFN & BYd &, a1 98 2.5
URYAC GgdT &l Sdb! 39 d1d Dl I AN A Hell Hilr Foet fora, S USJb e &l
BIARTIATSST HRAT I8 &l MY ARBR P gdveHe dI 91d R el A, <9 &
SRTHT &I I1d HR el A, b ART TR &R o & 3R Tpall D, e ol
PRI BN I8 8l B slwlaﬁcuwmd%%t{?ﬂw%mﬁ WRIGR TR 918
3R Hal H BICT 3 & g=di & oY Wl Wl & A I Wl Wiel ST I8 21 d T I8
% FATHT HHM F forg v 32 2

§ FHear g b 9% 1 ARBR DI R8T BT B 8 WR IR AU 81 H Bl oI
DY Y &b Tl Bl HH I HH YIS USh e I AT Ihel TSJheI b AT 3 el
6 AT b BIC Tedl Bl SWHIA o, FADT ART Wl TFadRIeel] ARBIR Bl U HUX
bear HRAT AT AT I8 AXDBR Bl B I & g<d] & [ol§ HIAT A1y ATl ANATS!
H ST BrRIbdIs & YRR &, 91 81 IR ST SIFTarS! | Fieheras ITsH™T et
S &, S g2l DI Q@HT DR dTell dI W 21 UTSHRI Ihell b IG¥ Yeb RAGAT AT
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&I AT BRI Bl ST 98 B dd [T STTAT 81 2,000 B9 AEHT U JAISAT Bl
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DR. FAUZIA KHAN (I\/Iaharashtra): Madam, first of all, | fully associate with Shrimati
Sudha Murty. | stand with the Resolution which she has brought and | want to speak
on it. | must also thank her for having brought in such an important subject here. This
Resolution opens a vital conversation on the foundations of India’s human capital.
Viksit Bharat cannot be Viksit at all without quality education. This phase of
education, early childhood education, is the foundation, is the most important phase
of education, | feel, and we need maximum emphasis here. It beautifully aligns our
care for every child with the promise of the Constitution and our deepest moral duty to
nurture their innocent dreams. It comes at a crucial time when early childhood care
and education faces neglect ultimately impacting the future of our education. If the
foundation of education is strong, the building that is built upon this foundation would
be strong. But this is where the future of our children is not taken proper care of.
India is a signatory to the UN Convention on the Rights of the Education in 1989 and
Education for All in 1990, both prioritizing ECCE as learning begins at birth; not only at
birth, at conception, it is said. The Indian Early Childhood Education Impact Study
proves that quality ECCE vyields higher learning levels, positioning it at the most potent
level against our learning crisis. We are in a learning crisis today. Neuroscience
underscores this urgency, as Madam has also pointed out in her resolution that 85 per

Contents Page t



[ 12 December, 2025 ] 101

cent of the brain development occurs at the age of three. Now, where 85 per cent of
intellectual development takes place, | think, our maximum focus, our maximum
attention has to be at that age because this is the most formative age of a human
being’s life and just imagine the importance. | am happy that the NEP speaks about it
and, for the first time, there is emphasis on early childhood education in the NEP. Yet
the public’s spending compounds the crisis - mere 0.1 per cent of the GDP on early
childhood care and education. So, this has caused a stark paradox. While you say in
your NEP that this is the most important learning phase, you also spend 0.1 per cent
on it. Moreover, data reveals that 51 per cent of children from the lowest strata attend
anganwadi centres while 62 per cent from the highest strata opt for private facilities
making a great quality shortfall, a structural disadvantage for the most marginalized.
Our anganwadi system can focus more on health care, nutrition but not on the
educational and development aspect. They are not prepared for it. Most private
ECCE institutions, that charge huge amounts of money, have a better developed
curriculum, better qualifications for caregivers with necessary expertise in handling or
imparting learning through a scientific age appropriate informal approach. They give
better trainings to caregivers, better infrastructure facilities. How can that match the
level that is there in our anganwadis and even in urban slums for that matter? In
several private ECCE centres, there is focus on formal education, | mean, on rote
learning. This is another paradox, the other end of it. So, there is no uniformity
anywhere. Our childhood education demands much, much more focus and attention
of the Government at this phase of learning. Madam, what do we need?  What we
need is uniformity in curriculum, standards, qualifications and trainings. There is no
uniformity anywhere. In this phase of education, people are doing what they want. |
think, Swati Maliwalji spoke about the Japanese and the Finland Model. Finland is
supposed to be the world's best education system. Madam, in Finland, do you know
what are the qualifications of teachers for early childhood education? It is
postgraduate! A postgraduate degree in early childnood education is fundamental,
required and mandatory there but we are happy with Class 12. This is a big disparity.
About the teacher-pupil ratio, since this is a specialized field, it needs research; it
needs a lot of scientific analysis of a child's psychology, the way child is handled, of
how through play-way the child is taught, and how learning takes place. All this is not
there if you just limit it to the Anganwadi centers. The first thing is there. Anganwadis
are very good for care and nutrition, health and immunization. But, they also have to
cook food; they have to do so many other jobs and along with it, they are teaching!
How can that be so casual? Besides this, in the NEP, you have made Class 1 and
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Class 2 as part of pre-primary. Class 1and Class 2 are under the ambit of Department
of School Education, and Anganwadis are under the ambit of Ministry of Women and
Child Development. So, | do not know as to how this clash we are handling under the
different Ministries. But, | think, the whole education side has to come under the
ambit of Department of School Education. And, if we are giving Anganwadis also the
responsibility to teach, | think, there should be additional employment of teachers
there. Here is where we have to invest. Do not shy away from this investment. This
is a very important investment for our country. Only then, we can march towards
becoming Viksit Bharat. We need to have a pre-primary education board, so that we
have all uniformity on all aspects. We need to make ECCE a special cadre. Through
you, | wish to tell the hon. Minister sitting here. We need to have a special carder of
care-givers who have, at least, the qualification which is B.Ed. plus Early Childhood
Education or something like that, but something which has a research-based on
childhood and on the growth of children. You have to also enforce regulation on
private institutions that run early childhood education centers because this is a very,
very sporadically-run field. We need to have control over it, because it is the future of
our children. Three valuable years, from age three to six years are formative years,
and we cannot take it so casually ! We need to take very, very crucial decisions here.

Sudha Murtyji, | am very happy with your Resolution, but | wish to give some
suggestions here, in the sense, you bring it under RTE. And, as she said, “You
should be bringing it under RTE’, but you also need new employment for this teaching
side of the children in Anganwadi. It cannot be the same force because it is a different
skill. It is a different kind of an expertise that is needed and we are not catering to
that. Only a six month training will not be adequate for that. What we are doing is: We
are just saying for a six month training and she is ready to teach.

So, | urge the House to adopt this Resolution, but we have to make Early
Childhood Care and Education a Fundamental Right and the Government must invest
heavily. This much amount is not enough. The Government must invest very, very
heavily in this sector, so that we see the revolution that they are talking about of Viksit
Bharat. If this really has to happen, we need to act here. This is my appeal to the
House.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Now  Shri
Mayankkumar Nayak.
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M WHPIR TG ([ORI): STFHTEIE HBIG T, AT JT J SiT AT H
pre-school education @< & e | ST Resolution TS &, H S9®T THAT BT _%:’I
29 P S g9 B IR I dTell NS & S 9= ©, 9 0 b1 9fa=g g1 717di iR rexi &
AT 9 b g Y1 59 < BT YA 1 AT U G AR qiel o 'faeiad
YRT' BT 78T DR I BT AT 9T &1 BAR S H 14 ARG fTHATS! Jed 21 I8
RS g €, DT et 761 e, SHd! 3 & I 81 - 3961 &1 /g7 SIT X&]
2| ST AR HEId, ASIGR] R S &, S ] SITa1-H-SAT&T g0 JFars! Hex |
T §1 19 §<a] & AT-919 S-IIST HHAM ST 8, 1 I 70+ g P IHATS! He
H BIS B I 8, d9 Sd gdl Bl RIS 3R IRIR® ®Y A IR B B
TR IHaTS! e & <t &F Bkt 81 ST VA <7 37U g2l Bl T are!
X H Bl B S §, dI STFaTS! Wex Bl 981 diF-9R 8 & ot S99 9 8% 9w
BT H 99 BY IHD! FIdT BRell 81 SHD @M BT &H G 2, 3BT Wl & 1w
Reeii= ¥t <t € 3IR g=a1 DI M-Tpdl T2 & foIg Wi TR el 81 -7 I A1
IMYFTDHIDHR WY BT AMSYI IHbT Ga BT b= Wl BI4T MBI ST g2 37 dTed
sy 31 719 €, < BT 9= €, 76 {oTT 84 Ao &l Soxd g1 o 99 89 318!
fafesT 94 €, 1 S99 forv =ifa 9ol Gd &, 919 89 Us-TlY S 8, 1 S [ol¢
I R WTE B I B 8, 99 &) 51 9 R <9 BT 9ISy 8, R+ 9= o= are
qHY H 370 S Bl YIRT P 9 W o S DI NEHSRI &, ITh! FIgd DR Bl
RTHER] 89 99@! Bl

el 12 aui | AR ger /31 St Sfars! 81 A1 IgHs) Whdl 8, SAH
gl B UgTs B dl fOdl &R 8l 7, AR ISP A1 -1 ISP 8ol B 1l fadm B
g1 Ot gTai B 8 BT B3 BT Bl 59 Il B 2o § HHI Ul el B, S
gedl BT ST IRBRI W F B 8l, ISP (¢ AT U&TH 31 St BT HRIBH
FoTdT g1 IMFarS! | gedi Bl Hal 7T 3R IRIar e, s9d forg A+ yam=
7Y S &1 I8 A9 & o w=er yRIR 81 3R gRaR § 97 ¥ TR 81 iy gem=
= St 7 29 P oIt fhel' @ wer o7 fb Ay ax ¥ viarey TE1 8, 981 vy
AT TP AT-d841 Bl bl - Bl IR HT BT Y farsdr 7, a 9 BT W
ey fSredl B ¥ Bl &1 H @ §Y AMIG HeT H1 Sff T Q¥ SR H s 'R H
AT I, SHd! W1 U Jfed Ials 21| 9 Hi-g8+ IS H dAdbs] STl HR T
T off, AT IUH By RINTH & SRIER a7 Hi-d81 & IRR H Sran o1, Rrad
IThT WY Sl T8l I&d] AT, SIS AT U T3l S 7 'Soogoll Aol
JolTs| STd AT W= 81 X230, 1 g1 Wt ¥l 81 Y&, S G Bl &1 § g Y
AT UL T3] S 9 I8 TSI Iolls | ST AT & RO BRIs] 811 H IaTer §4,
PRIS BRI BT " Iood T AT & ATIH J 1 &6 Riefex el I IRIR gt & 718
H GRIE Bl, SHD! A1 5 GRBR 7 Bl & 3R 39 &5 H B [T 2|
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AEIGA], WY 3R IRAR HeT0 & Iy ORI WRBR TRIg TRIART B
T AR, ST g841 gd fr=iiRal & forg agd fafid g1 s arett difgal guifta
9 8, ST JIaTS! & ATegH ¥ UIvd RIS 4 Gd1Y Wl ARBR I B 2|
BAR ORI H SIAATS] 3R UISHRT Ihell & Fedl Bl 300 el elier gu 41 "gy
ot IS & AEdH | WRBR odl ol AR ggr /341, o1 A= Aiel Sft gu
<9 | A AT IR Sk g=di Bl & ST aTell &gavedT, o1 Raaiis, @,
{TH AR ARG HId UG B DI Sl BIH B I8 &, SAD] YEG B b oY H I8
T 3MTST AT TRBR & A I TET B

HEIGHT, 941 BT Sila o7 A ol ©: 99 ddb 994 Agayul 811 g1 S 99
H g0 BT fSHRT, SHBT UTNT, SHBT AR, ARG 61 9T 3R SHBT TR, 349
AdP! g TSl 81 3R 39 F9I H el UIN0T, Hel S@4Td 3R Hel 9 fet, @
T 3N TABR T Xa<e], AMATITAR 3R e ARG &9 bl =1 Sfars!
<Y D A TSI 16 21 HBIGT, < WX H NHI 14 G ST HdTS! § 3R I8
ST T G TT 9T (BT BRIGH 2| ANTTATS! g Rt HISTT Q1 BT AT 8
gl Y 3<S! 91 IT T & PIg |l g0 AFHarS! MY, IH §H WAy rged
UL PRI &1 ST &1 IT WBR Bl A 1T MR A BT IRUM 81 89N
AT BT 32T 45 W1 IT BEd] & [ 87 99 ddb gedi Bl @I HRAT 3R ITD]
R1er <1 Wsg o ey g1 A5 R ifd, 2020 § O I8 9% BT AT © 6 &%
] 9 DTl Ueh H ST, ol g8 Wpol o o7 YR ok AR 81l 59 | & |qr " e
H&TH STTATS! 3R WYy 2.0" Y [T 11 8, [T Aderd 8 b Tl &1 vy,
TR 3R YHATH R, §7 <A1 BT Yo A1 FOIgd HRA1 811 81 ryor A1, ggrs 41
- Y8 YD FS1 daald &1 10 [, 2023 Bl Y& BI T I8 IoT1 Gd A1 2| §HPI
I ¢ b JHATST g hdel X fIaR0 & &g F I§BY T AT Hex g+, STal
AT WeordT Wi &, Sgar 4t © 3R sncafawars Y g1 81 59 foT¢ SI=dars! &g &l
W 3R TeTs BI AHM (&1 ST 8, fIae! a1 I8 1 &1 qa Hgedqul a1d
IE B T IarS! & drimalett 1 ot ufreror feam Sirar g1

HEIGAT, I B JNATS BRIGA! 39 [T el &1 g 21 3R I= Al
TfR7eTor, T 3R FEART fel T, T I8 IS SHIF IR 9% 81T SR 9 3 3iR 3
6 AT & g2l BT W &7 G &6 flU TRBR 7 Tadd Ugd di 1 J1ar-foar o1
I R <) 7S © T I @l A HY I1d B, SIh A1 B Wol 3R $Y WR I I
TEYTA BRI 3 & ATel &b gedi &b [oTT MR UTashd Wel-3menRa f2re u= off
SR <l g1 STars! § e, Md, ferarddr, W 3R 3= fafafeal & ares |
gl o e < St 7, d1fs Ugls a=di dl 9181 1 99 3iR d Jfivars! # Wi 9 ug
b, T Fawe i WRAR el 81 Qi g=ai & oy WReR 7 3iv=arst |
Melbid 91T §, difdh Sd! STeg ST 81, S+ did! g<di & A1 SilsT Y iR
SRR U IR S dd el Sollol Ugardl SYI I WRDBR BT U 9gd AhRIHD
HeH g, oAfh 39¢ foIv I8 =T At St © fob RTel Wk WR ST, favivsr @ik
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Rl GaRAT Al Aol | B B L 8l T el i & T8d AFarSt 3R
T IH el bl Teb A1 SIS Bl ygdl Uh gRal MU g1 fars! A Wpel ST
T §<a] FaRIdT 81 ©, dfcth Fesl WU W 3 dedl &1 ¥ IR & TGl &f 992+
PRI BT PO GeITd T T8 gl

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
please conclude. ...(Interruptions)...

N WHPAR T-G: ANFATS! hal Bl UERT W AR FRET @ g
IRTATS! BRIGIISAT Bl R TRIET0T 3R HIcaTs el T R-GRTST d UTHI0T &
¥ infrastructure 31ere ASTEA b1 STQ| fSFTee ISRl H Fdd 3R SUBRUIN Bl
AT X ] Y|

3ITST A1 G Hell Si gIRT Sl RS2 S 71 8, H IHDT T DRl
T B, I P el BT AT Isodel MR G 81, SHD! HIAAT HR §Y 37U
T AT HRAT

THE VICE-CHAIRPERSON (SHRII\/IATI S. PHANGNON KONYAK): Now, hon.
Member, Shrimati Jebi Mather Hisham.

SHRIMATI JEBI MATHER HISHAM (Kerala): Thank you, Vice-Chairman. The hon.
Member, Shrimati Sudha Murty, has brought the Resolution, and we are discussing
the future of early childhood education in India. As much as | appreciate and support
the Resolution, | wish to place before the House my concerns as well. At a time when
the world recognises early childhood as the most critical phase of human
development, our nation is witnessing an unfortunate distortion of both policy intent
and educational purpose. The National Education Policy, 2020, places early
childhood care and education at the heart of India's educational vision, or, at least,
that is what is being said. It acknowledges that the early years, from ages 3 to 8, form
the foundational stage. Not just that, it recognises that the first years determine the
learning outcomes for the rest of life.

Moreover, our Constitution, through the Directive Principles and the Right to
Education Act, Section 11, brought by the UPA Government, clearly mandates early
childhood care and education as an essential component of the educational
framework. These are not optional provisions; they reflect a constitutional promise, a
promise to India's youngest citizens.

But, Madam, what happens when sound policy is hijacked by narrow political
interests? What happens when early childhood education becomes a soft target for
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ideological imprinting? What happens when the innocence of children is exploited as
a laboratory for manufacturing loyal minds? Today, the early childhood care
education framework is being used not for nurturing curiosity and compassion, but for
cultivating conformity to a single political ideology. The nation is concerned about
what is going to take place under the shield of promoting early childhood education.
The ground reality today is deeply disturbing. Instead of strengthening scientific
pedagogy, the nation sees centralised content control over early childhood learning
materials. Politicised narratives are being inserted into picture books and fundamental
curricula. There are lingering attempts to rewrite cultural memory. The use of early
childhood spaces to sanitise caste narratives and distort history is also a matter of
concern.

Rather than nurturing independent thinking, we are encouraging premature
ideological imprinting. Regarding this distortion of history, | wish to say something
about which this Parliament, this Rajya Sabha, this House discussed in detail a few
days back. How history is being used or created by the ruling dispensation is an
example | wish to give. Wrong facts are being brought in and made to look like they
are real history. ~ Let me explain. .. (Interruptions)..

AN HON. MEMBER: What is the subject?

SHRIMATI JEBI MATHER HISHAM: Subject is how the young minds are being
corrupted. That is the big discussion which is happening.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
please speak on the subject.

SHRIMATI JEBI  MATHER HISHAM: If you make it a fundamental
right... (Interruptions )..

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
please speak on the subject.

SHRIMATI JEBI MATHER HISHAM: *...(Interruptions )..

* Not recorded.
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THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Whatever is not
on the subject will not go on record. ...(Interruptions)..

SHRIMATI JEBI MATHER HISHAM: *

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Kindly speak on
the subject.

SHRIMATI JEBI MATHER HISHAM: And, that is how they Create.(/nterrupt/ons)...

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  Whatever is not
on the subject will not go on record..

SHRIMATI JEBI MATHER HISHAM: So, how is it history in question? Let me
explain. ..(Interruptions)... Those who have...

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
one second, there is a point of order. ...(Interruptions )...

SHRIMATI JEBI MATHER HISHAM: Madam, how the young minds are getting
corrupted is what | am saying. ...(Interruptions)..  We are talking about future of
education in our country.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
there is a point of order.

3N THPAR ATH: SUAHIEIE HelGd], AT & Sl dic 81 &, IHBT WRI
g, oifdh JAFarS! v o= dred|

SHRI SUJEET KUMAR: Madam, on Bankim Chandra Chatterjee, we had two full days
of discussion. So what is the sanctity of this discussion today, then? Then we have
Rule 110, which clearly speaks about this. Madam, this should be deleted from the
record.

* Not recorded.
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THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Kindly speak on
the subject. Whatever is not on the subject will not go on record. Please continue.

SHRIMATI JEBI MATHER HISHAM: So, | wish to say, Madam, the history is being
changed. Even Sabyasachi Bhattacharya who knows in and out about Bankim
Chandra Chatterjee has not said that it was written on this day, that is, Akshaya
Navami. It is written by the Prime Minister, and the Government has said that. *

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Whatever is not
on the subject will not go on record.

SHRIMATI JEBI MATHER HISHAM: Again, coming back to early child care, the
centralized content and not giving the real content is definitely affecting them and so
this cannot go on. As far as we are concerned,* books for kindergarten and
foundational classes are beginning to carry selective stories. )

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
kindly speak on the subject.

SHRIMATI JEBI MATHER HISHAM: Madam, secondly, sanitization of science.
Instead of encouraging scientific temperament as mandated by our Constitution, early
education Introduce concepts that blur the line between the mythology and evidence-
based knowledge. Madam, third point is marginalisation of minority cultures. The
diversity that defines India is reduced. So, with all these, | am trying to convey the
message that when we are talking about early education and care for children, we
should be concerned about what they are being taught. Definitely, that period of
below six years is a age when the brain develops. During this period, they should be
given knowledge and priority. | agree with Sudha Murtyji when she says it should be
the fundamental right. Definitely, it should be made a fundamental right. They are our
future. They are the future of our country. But when facts are being distorted, when
the history is not being said in the way it should be said, we fear that even at the age
of six years, below six years also, they are being affected. So, who deals with these
people, these six year children? It is the Anganwadi workers who take care of these
children. What is the plight of Anganwadi workers? They keep asking for more wage
increase, but that does not happen in our country. Another thing | wish to say is,

* Not recorded.
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when we are talking about early childhood care, as a citizen of India, | am also
concerned. When the Government says, beti padao, beti bachao, they say that
slogan, but what happens to the little girls. ¥

4.00 P.M.

So education is important, their well-being is important, protection is important, and
safety is important. As far as we are concerned, the fundamental right to life, to
change this Right to Education till the age of six years should be definitely made a
fundamental right. We support it. But, at the same time, we should also make sure
that the correct method of teaching should be given to the children while providing
necessary care. | appreciate Sudha Murtyji for bringing this Resolution in the interest
of millions of children in our country. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Shri R. Girirajan.
He will speak in Tamil.

SHRI R. GIRIRAJAN (Tamil Nadu): Thank you, Madam Vice-Chairman, for giving me
this opportunity. First, | congratulate Madam Sudha Murty for bringing this
Resolution. Actually, a Tamil Poet, Thiruvalluvar, has written a separate chapter
containing ten couplets about the importance of good education 2,000 years ago. &
“Learning is the true imperishable riches; all other things are not riches.” The wealth
which can never decline is not riches but learning.

Sir, we have talked about Anganwadis. In our country, what is the situation of
Anganwadis. Fifty years have passed after the setting up of Anganwadis. People are
hesitating to enroll their children in Anganwadis. It is because their condition is in a
very bad shape. They don’t have proper buildings, they don’t have proper drinking
water, they don’t have proper drainage facilities, they are not given proper food and
teachers in Anganwadis are not paid proper salaries. The assistants in Anganwadis
get such wages which are below the Minimum Wages Act. Therefore, what | would
like to inform at this instant is that Anganwadis may be handed over to respective
State Governments. The State Governments are giving proper education whether it is
school education from class | to Class 12, or collegiate education. Sir, it is not difficult
to administer Anganwadis. The State Government will give education in the medium

" Not recorded.
& English translation of the original speech delivered in Tamil.
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of that respective state. In Tamil Nadu, the Dravidian model Government run by Mr.
M. K. Stalin has initiated several path breaking schemes and innovative inclusive
policies for promoting education among poor people.

Sir, why were the Anganwadis set up fifty years ago? All the people enrolled
their children in Anganwadis. What is the situation today? Children are enrolled in
kindergarten schools. Before kindergarten, they are sent to créeches. But who are
going to Anganwadis? People belonging to below poverty line, people from
marginalised sections, people belonging to Scheduled castes, underprivileged
children are approaching Anganwadis. It is the duty of the Union Government to give
them proper education and encouragement. But the Union Government is not giving
them. That is why their condition is in a very bad shape. Therefore, at this juncture,
when | put forward my views with regard to the Resolution initiated by Mrs. Sudha
Murthy, | advise you to handover these Anganwadis to State Governments. Give
proper financial assistance. We will manage them properly.

Sir, one of the most powerful tools and popular schemes implemented by the
Tamil Nadu Government Incentivizing the thousand rupees to girl students who
passed out from Government and girls students studying in Tamil medium in aided
schools to peruse the higher education. The Government of Tamil Nadu had
implemented a new scheme called ‘Pudhumai pen Thittam”. In order to facilitate
higher education for girl children, each girl child is given Rs.1000 till she completes
collegiate education. Such assistance is now given to boy students also. That is why,
we are requesting to handover all the Anganwadis to respective State Governments.
Please take a policy decision. Hand over all the Anganwadis to respective State
Governments. The hon. Chief Minister of Tamil Nadu, Shri M.K. Stalin, on
07.05.2022, under Rule 110, announced that breakfast would be provided for primary
school children from the 1" to 5™ standards in Government schools, on all school
working days. Children from the age of 5 to 12, are the children who are going to
primary schools. They could not get proper breakfast as their parents are also going
for their jobs. That is why, this scheme was launched in Government schools on all
working days. The scheme was launched on 15.09.2022 at Madurai by the hon. Chief
Minister of Tamil Nadu. In the first phase, corporations, municipalities and
panchayats were selected based on the higher prevalence of anemia. As per the
NHFS-5 data, economically backward blocks in SBGF habitations of tribal
populations and inaccessible areas will be covered under this scheme; 1,14,095
primary schools have been covered under this scheme. Children studying in 1,545
Government schools will be covered under this scheme at a total cost of Rs. 33.26
crore, which would be extended to the remaining schools in a phased manner. Sir,
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why am | mentioning this? It is in Tamil Nadu that ‘the Breakfast scheme’ was
implemented for the first time in India. Tamil Nadu is the first State in India to
implement free Breakfast scheme in children studying from 1% to 5" standards.
Canada has learnt about this scheme from Tamil Nadu and has implemented in their
country. That is why | say that you can not manage the Anganwadis. Hand over them
to us. We will take care of it because we are protecting children from the age of 6 to
12. Can we not manage them from the age of 3 to 67 That is why | once again
reiterate that Anganwadi children should have better future. They have to be given
proper education, they have to be taught proper discipline, they have to be taught
how to face this world. Only when the education is given through mother tongue, the
purpose of education will be fulfilled. That is why | request you to handover the
Anganwadis to us.

Before | conclude, | would like to remind the people who designed NEP 2020
that it is not suitable for the whole of a large country like India. " The success of any
Government lies in providing quality and purposeful education. Education, culture,
and meaningful life is the mantra of our Tamil Nadu Government. Madam, | would
urge the Union Government to follow the Tamil Nadu State Education Policy and this
innovative and inclusive scheme to achieve the desired results throughout the
country. Thank you.”

THE VICE-CHAIRPERSON (SHRI S. PHANGNON KONYAK): Shri Rajinder Gupta;
maiden speech.

SHRI RAJINDER GUPTA (Punjab): Madam, as this is just a Resolution, | would not
like to consider this as my maiden speech. | would make a maiden speech
somewhere else. Hon. Chairperson, Madam, | stand here to wholeheartedly support
the Private Member’s Resolution moved by hon. Member, Shrimati Sudha Murty, an
immensely timely and visionary proposal, to introduce a new article 21B guaranteeing
free and compulsory early childhood care and education for every child between three
and six years of age. This is not merely a legal amendment, but a scientific necessity.
Over 85 per cent of a child’s brain development is complete by the age of six.
These early years save language, emotional regulations and social behavior. If we
miss these years, we miss the child. In India, the Anganwadi system is very core of
our early childhood care and education. Our most important platform for reaching
children in their foundation years is Anganwadi system. This year, as the Anganwadi
system completes 50 years, it is worth recalling how it began with just 33 pilot

* Not recorded.
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projects in 1975 and grown to the world's largest early childhood network. Over a
century ago, India made a visionary decision that nourishment, health and early
learning must come together under one roof; that early childhood care cannot be
fragmented. I[3ATd g <9 3 foen 97+l Bl Today, we have 13.96 lakh
Anganwadi centres, the backbone of our early childhood efforts. Only 10 lakh centres
operate under Government community buildings and more than 3 lakh centres still
function from rented, cramped, temporary and simply unsuitable rooms. As the
facility gaps highlight the everyday struggle, 47 per cent Anganwadi centres lack
piped water, 27 per cent lack functional toilets, 28 per cent lack functional kitchens
and 95 per cent lack solar power electricity. Even in these conditions, Anganwadi
workers and helpers shoulder more than 20 responsibilities, right from nutrition,
immunization, early learning, home visit, community mobilisation and maintaining of
exhaustive records. In many States, they are further burdened with election duties
and survey works. If we are at the constitutional guarantee under article 21B, then we
must first generate that very hand that delivers that right. | wish to highlight two areas,
though often overlooked, namely, early childhood care disability and rare diseases.
According to Census 2011, India has more than 2.68 crore persons with disabilities,
which include lakhs of children below 6 years. While the Right of Persons with
Disabilities Act, 2016, guarantees free education from 6 to 18 years, children below 6
years remain outside the protective framework. At the same time, 70 per cent rare
diseases appear in early childhood, many within the first month of life. Delay in
detection, often 3 to 7 years, causes irreversible neurological damage, preventable
disability, loss of development milestones and economical burden on the family. In
practice, both groups face the same challenge. 0 to 6 years window is most critical
for intervention; yet, the most special schools start only from 6 years. Private
therapies are unaffordable. Anganwadi centres lack trained special educators,
screening tools and supportive system. There are more than 25 lakh children with
special need in schools. But, barely, 12,000 trained special educators are in the entire
country! Meanwhile, thousands of infant and toddlers with rare disease are left
without life-saving therapy because treatment is inaccessible and quite expensive. If
article 21B is very meaningful, ECCE must include early screening, early intervention
and support for children with disabilities and their disease. Beyond infrastructure,
beyond work force and beyond health, the larger philosophical question before us is
this: What kind of early childhood are we emphasising for India? Across countries like
Japan, Finland and Scandinavia nations, early childhood is not only limited to ABC
and numbers, they focus on self-efficiency, cooperation, emotional regulations,
empathy responsibility and age-appropriate independence. Every task is done for a

Contents Page t



[ 12 December, 2025 ] 113

child, instead of with a child. This is not the fault of parent-teacher, it is infrastructure.
As one of the youngest countries in the world, we need children who are not just
academic but most emotionally-resilient, socially capable and confident to navigate
life. The proposal of Article 21 is, therefore, not just a constitutional step, but it is a
commitment towards re-imagining childhood in India. To make it real, we must
strengthen Anganwadi infrastructure, reduce non-core burden on the workers, equip
centres to support disability and rare disease and train more special educators. |
support this Resolution. It is not about the children of today alone; it is about the
citizens of tomorrow. | strongly and wholeheartedly support this Resolution. Jai Hind;
Jai Bharat. Vande Mataram!

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): | request all the
hon. Members to kindly maintain decorum while an hon. Member is speaking. Now,
Dr. V. Sivadasan.

DR. V. SIVADASAN (Kerala): Madam, today, we are discussing a very important
matter. Shrimati Sudha Murty has introduced a Private Members’ Resolution on
childhood education. In India, crores of children are not getting proper pre-school
education. What is the reason for this? Various problems are there. In pre-education
sector, the investment of the Government is comparatively very less. In developed
countries, they invest huge amounts and comparatively better amounts in the pre-
education sector. But, in India, our Government is not ready to invest proper amount
for the children’s education. What are the real issues in the education sector? In our
pre-education centres, proper infrastructure is not there. Where is the
infrastructure”? Why is it not there? In majority of the pre-schools, about 95 per cent
of these pre-school centres are working in below 1,000 square feet buildings. Even
pucca buildings are not there. Electricity is not there. Internet connectivity is not
there. Proper water facility is not there. Even drainage facilities are not there. What
is the real reason for all this? The Union Government should provide proper financial
assistance to the State Governments. The role of the Union Government is very
important. They make some of the schemes, but they are not ready to provide proper
financial assistance to this sector. Then, teachers are not there in Anganwadis. And,
wherever the Anganwadi teacher and helper are there, what are their salaries? Dr.
John Brittas has already mentioned this aspect. Our Minister is here, but she is not
listening to my speech.
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THE VICE-CHAIRPERSON (SHRII\/IATI S. PHANGNON KONYAK): Kindly address
the Chair.

DR. V. SIVADASAN: The Minister is discussing something with other Members. She
is not listening to us. That is not good. She is discussing other things. The Minister
is sitting, but not listening to us. Then, what is the purpose of this discussion? Why
is the Minister here? ...(Interruptions)...

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  The Minister is
listening. Kindly address the Chair. ...(Interruptions)...

DR. V. SIVADASAN: We are making important suggestions, but she is talking to
others.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  Kindly address
the Chair. ...(Interruptions)...

DR. V. SIVADASAN: Our Parliamentary Affairs Minister is trying to protect the
Minister. Then, what is the purpose? | have the right to raise the issue. | am
requesting the Minister to listen to us. ...(/Interruptions)... | am requesting the Chair
and not the Parliamentary Affairs Minister.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Please speak on
the subject, and address the Chair. ...(/nterruptions)...

DR. V. SIVADASAN: They are trying to disturb me. | know she is very interested in
protecting the interests of the children and she is interested in investing money for
Anganwadi centres. But, | do not know who is making the blockade in this matter.
The issue is that the Anganwadi workers are not getting proper salaries. The
Government is not ready to treat them as employees. They are getting very less
salary from the Government. In India, they do not get even the minimum wage. The
interesting thing is that they are compelled to do a lot of other works. The
Government compels the Anganwadi teachers to do other works also, which the
Government should not do. The Government should provide proper salary to the
Anganwadi workers.

Madam, the name is ‘Anganwadi’ but there is no garden. Where will they
make the garden? If the place of Anganwadi is only 1000 square feet, 800 square feet
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or even 500 square feet, where will they make the garden? Proper playground is very
much necessary for pre-school children, but it is not there. The internet facility is not
there. So, my request to the Government is to provide basic infrastructure facilities
for the pre-school children.

Respected Member, Sudha Murty ji, has taken a very good initiative to move
this Resolution. | congratulate her for this. | have lot of reservations but | would say
that she has taken a very good initiative by introducing this Resolution in the House.

Respected Madam, in India, the first Education Commission was formed under
the leadership of Dr. S. Radhakrishnan in 1948. Dr. Radhakrishnan openly advocated
for ‘Education for All’'. But what happened thereafter. The Kothari Commission
Report clearly mentioned the importance of Education for All. But in 2000, during the
Vajpayee Government, one Commission was appointed not by the Education
Department but by the Ministry of Commerce. That Commission suggested the free
education and other things are not good for the nation. The Commission suggested
like that. Madam, we have lot of differences with the Union Government. But, |
believe, the present condition of the nation should be developed. For that, we need a
proper policy framework.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Kindly conclude.

DR. V. SIVADASAN: | will conclude in one minute. In the National Education Policy,
there are suggestions regarding Cluster Centres and that teachers will be managed by
the Managers of the Cluster Centres. Labs for Cluster Centres, but not for the
schools! Playgrounds in the Cluster Centres, but not for the schools! That concept
should be resisted and that should not be implemented. If that proposal is
implemented, it would be harmful.

Madam, in Kerala, majority of schools are working with proper playgrounds
and labs. The concept of NEP is totally against the public education system.
Madam, commercialization, privatization and communalization are the three major
hurdles in any education system. So, we should oppose this commercialization,
centralization and privatization of the education sector. Communalization is the most
dangerous thing in the education sector. So, together, we are opposing the NEP.
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THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Next speaker is
Shri Sandosh Kumar P.

SHRI' SANDOSH KUMAR P (Kerala): Madam, | support the content of the
Resolution. She could have mentioned about some of the former Prime Ministers but
it is a hope against hope case. The question is: Do we need a constitutional
amendment to achieve these goals? |If at all, it happens, how are we going to
implement the same? In the Constitution, there are a number of fundamental rights
which are getting infringed day-by-day and there are the Directive Principles of State
Policy, which we are not implementing. So, | think, even though the idea behind this
Resolution is acceptable, we need to discuss as to what is the way out. As far as our
Anganwadis are concerned, on 2ond March, 2023, in a reply to Question No. 230, it
was stated that we have around 1.4 million Anganwadis and only two lakh are having
Government buildings. They say that there is a scheme which is getting implemented
slowly. Leave that part. The thing is that the Anganwadi workers are doing six
important jobs. There is a mandate for that. Number one is supplementary nutrition;
number two is pre-school non-formal education; number three is nutrition and health
care; then there is immunization, health check up and referral services. The point is:
Do we need to redefine this, because in the documents it is AWW, Anganwadi
Workers? | think we have to redefine the term. To impart education, the term
‘worker’ must be redefined to ‘teacher’ or something like that and it should find a
place in the official document. That is my take because all these duties cannot be
mixed up and this cannot be entrusted to one or two persons. We have more than 14
lakh Anganwadis which are having a lot of issues. That has already been mentioned
by Dr. Sivadasan and others. There are many drawbacks. No toilets or drinking
water facilities are there. That’s okay. But at least this term needs to be redefined
and they should be elevated to the status of teachers and then we need to train them.
And what should be the content of the training? That is the most important thing.
Number one is scientific number. That mindset must be developed from the very
beginning because ‘catch them young’ is the policy of aimost all organizations. Then
we have to make them imbibe what is science, how society is moving, what is
humankind. There is no point in division and all these kinds of caste, creed and
religion. Anyway, the syllabus must be scientific temper oriented. Then, enrolment
must be strengthened. Thousands of children are not getting chance to go there.
School dropout is very high. According to Government sources, 14,000 schools were
closed during the last 10 years. So, we need to strengthen the enrolment in these
Anganwadis. Then, proper scientific training to the teachers should also be imparted.
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Finally, | want to say a few words on the use of mobile phones. Children are
getting addicted to the mobile phones. During our time, there were grandmother
stories, but instead of grandmother stories, it is the mobile phone which is the guiding
factor, the controlling factor. So, how to use social media? It may be a big term but
mobile phone addiction is there even among small children. This all has to be taken
care of very seriously. Buildings, wages, syllabus, if we can correct all these things,
then we can develop our Anganwadis. That will be a big contribution in strengthening
the pre-primary education in our country. | hope the Government will take care of all
these things. The situation of Anganwadi helpers and workers is very miserable in
most of the States. Recently, the Gujarat High Court observed that they should get a
decent minimum living wage. But that mandate was not implemented in many
States. In Kerala, we have appointed a Commission to look into these matters and,
soon, that Commission will submit its report. | hope the Government of India, | mean
the Minister concerned, will take care of all these points and to strengthen our
Anganwadis...

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): It is 4.30 p.m.
Now, we will take up Special Mentions. Shri Ashok Rao Shankar Rao
Chavan. ..(Interruptions)...

SHRI SUJEET KUMAR: Madam, there is still some time left. ..(Interruptions)...

THE VICE-CHAIRPERSON (SHRII\/IATI S. PHANGNON KONYAK): Okay. Shri Sujeet
Kumar.

S olld FAR (A2 : SUqHTeder el § Fav Ugel JuT 4ol HeH bl g=ars
AT =T fdh I=8I Private Members' Resolution & d8d ga- Hg<dqUl fqug &l
ISl H 3N YR & e SHAId, S-dl W1 e d f[SgR arsrodt it & 977
HRAT AT B ART 39 ATl Aot Sl &1 ST TdTes] 741 78 ol HSH, § Mo
Private Members' Resolution @1 Tdl TR 37l Sil Eﬁ@ﬁ%ﬂ’ NHYU[ hY XBl %J:, because
he had the vision. He had the Statesman-like quality to enact the RTE Act. What is
popularly known as the RTE Act is the 86" Constitutional Amendment Act, 2002

which actually laid the foundation for primary education in our country.
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THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Now we will take
up Special Mentions.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Shri Ashokrao
Shankarrao Chavan. Not present. Shri Ramji. Not present. Shrimati Mahua Maji.

SPECIAL MENTIONS

Concern over overworking and rights of the employee in the corporate sector

Sl AgSN Al (IIRES): HEIGAL, BH U4 FHY ¥ 8, 9 URIaR Foholdl TR
GihITa TR, AFNID A IR AHTNIE Siiae Bl did IR e 81 WRd &
TUIRI, BI-afbTT W 3R f$RTee dri-werdl § BRIl AR AR dad e,
TS B gl 3R SRR 99T & 918 Y 3iHaTs g9 X8+ & Jf~aridr & a1 §
ST B I 31 I8 RN 319 srvare 181, afed AW Siia el 99 gl §l fUsd
aul § ®s URHRITC Jatsii o1 9 37fd 3149 3R 1 A & HRY ARG g
YITHSD TSl H R ) 3ol 81 BRURC &7 H BT AR HHR 81 Ifpax
FRIRP -5 Paet RIqH BRI-HTl BT Il DR &, AfBTH DI 1| HHATRIT A
TT 9T A Pel A HH foram Sirar g JAr 997 sfiarers® dd+, 991 raahTe
gfTgfT IR Bs IR Bigdl a2 dide W &9 # SIS 3y It 2

IR <= 4 5797 A9 ol dufal o) w9 FRRTT 3@t 2 8iR iR
DHTH DI A BT Seard AT ST 21 $HD [AURIT IR H, WG 32 ddq a9 &
SHHATRAT D1 =TT YRET W) U 81 Bl | FRT-AYRT &b AT - RAKT Bl 3R
eSSt 81 AT 3TaRT & BRI Uh HHART A SI-¢1F AN BT BT BRI ST 8,
R ga™, ifgT, aFiie a9, TRaRe 9T iR g S R
RO ATHA o7 ©

31T H TRBR ¥ 3ATE A1 g (b W B b, ARCTSH YA, SISl Bl
GReT MR ARG TR HRET0T Si¥ YTl IR dohlel had Io1¢ Sy, d1fds B
3T T, (TP &d1d el

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shrimati Mahua Maji:  Shri A. A. Rahim (Kerala), Dr. Fauzia Khan
(Maharashtra), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. John
Brittas (Kerala), Dr. V. Sivadasan (Kerala) and Shrimati Sulata Deo (Odisha).
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Demand for mandatory provisions for Differently-abled persons to be
elected as nominated members in local governance

SHRI R. GIRIRAJAN (Tamil Nadu): Madam, the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation) Act, 1995 and the Right to
Persons with Disabilities Act, 2016 are key legislative frameworks that aim to ensure
equality, inclusion and dignity for individuals with disabilities. These Acts promote the
rights and opportunities of persons with disabilities, including the provision of aids
and appliances, access to education, employment, healthcare services and social
integration. This will be possible only when the differently-abled people have
adequate representation in local bodies too. The Tamil Nadu Government has made
significant strides in nominating persons with disabilities to local bodies, with 3,631
persons with disabilities already nominated to urban and rural local bodies. This
number is expected to grow, with the Government planning to nominate an additional
12,000 persons with disabilities in rural local bodies after the completion of elections
to 28 village panchayats. The initiative is part of Government's broader commitment
to social justice and representation for differently-abled individuals in local
governance.

Tamil Nadu Government Gazette Extraordinary published on June 26, 2025,
introduces the Tamil Nadu Panchayats (Nomination of Person with Disability as
I\/Iember) Rules, 2025, aimed at facilitating the nomination of persons with disabilities
as members of panchayats. Nominated members will have rights and responsibilities
as per the Tamil Nadu Panchayats Act and will be entitled to honorarium and
allowances as determined by the Government. This should be followed nationwide.

Therefore, | urge the Government to make mandatory provisions for
Differently-abled persons to be elected as nominated members in local governance
throughout India. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri R. Girirajan: Shri A.A. Rahim (Kerala), Dr. Fauzia Khan
(Maharashtra), Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala) and Dr. Sasmit
Patra (Odisha).
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Demand for Procurement of Indigenous Indian Products, especially Indigenously
Produced Coffee, in Government Offices and Establishments

SHRI SUJEET KUMAR (Odisha): Madam, | draw the attention of the Government to
the issue of continued reliance on non-indigenous goods in our official internal
consumption. This is a matter vital to the broader national vision of promoting
swadeshi and strengthening India’s path toward self-reliance. India is a powerhouse
of high-quality indigenous products, from textiles and handicrafts to countless
agricultural goods. A prime example is our world-class Gl-tagged FPO-sourced and
tribal-grown coffee, such as the unique varieties grown in Koraput, Odisha, as well as
in Araku and other regions. These products are celebrated globally for their quality.
Yet, in our own Government canteens, including in Parliament, in our railway
networks, and in our public offices, we often serve consumables -- be it coffee, tea
or biscuits -- from foreign sources or of non-descript origin. To replace these is the
obvious next rung in the ladder of swadeshi. The tribal farmers of Koraput work in
difficult conditions to produce a globally acclaimed product, but lack the large-scale
stable market that the Government of India itself can provide.

| demand that the Government issue a procurement directive to replace all
such foreign-origin goods with indigenous Indian products. Let the Government be
the proudest patron of our tribal producers. By institutionalizing this change, we
ensure that the true flavour of Aatmanirbhar Bharat 'becomes a daily practice in every
office of this Republic. Jai Hind!

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri Sujeet Kumar: Shri A.A. Rahim (Kerala), Shrimati Sumitra Balmik
(Madhya Pradesh), Shri Harsh Vardhan Shringla (Nominated), Shri Shambhu
Sharan Patel (Bihar), Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shri R.
Girirajan (Tamil Nadu), Shrimati Mahua Maji (Jharkhand) and Shri Devendra Pratap
Singh (Chhattisgarh).

Demand for comprehensive reforms in juvenile
homes under the Juvenile Justice Act

SHRIMATI RAJATHI (Tamil Nadu): Madam, | draw attention of the Government over

alarming conditions in the juvenile homes, where there is inadequate monitoring,
nutrition, education and safety that continue to expose children to severe
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vulnerabilities. This is evident from repeated news on children being beaten to death
in these institutes and severe overcrowding. Juvenile homes are governed by the
Juvenile Justice (Care and Protection of Children) Act, 2015, under which each
district is required to have an observation home for children facing trial before the
Juvenile Justice Board.

As per the latest National Crime Record Bureau report (2023 data), juvenile
crime in India is 7.1 per lakh children; 31,365 cases are registered. These numbers are
more worrying when seen with the National Commission for Protection of Child Rights
(NCPCR) inspections that have highlighted overcrowding, poor resources, poor food
quality, untrained staff and lack of psychological support in several childcare
institutions.

The Juvenile justice system is the product of a system built supposedly to
protect and rehabilitate children, but in reality it functions more as a punitive institution
of neglect. If we expect these children to reintegrate into society with dignity, | urge
the Government to strengthen monitoring mechanisms, upgrade nutrition and
education standards, ensure accountability in staff recruitment and create meaningful
livelihood opportunities so that our juvenile homes become places of protection and
hope, not fear. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shrimati Rajathi: Shri A.A. Rahim (Kerala), Dr. John Brittas (Kerala), Dr.
Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Dr. Fauzia Khan
(Maharashtra), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham (Kerala),
Shrimati Sulata Deo (Odisha), Shrimati Mahua Maji (Jharkhand) and Shri Sandosh
Kumar P (Kerala).

Concern over the safety and livelihood of fishermen from the districts of
Thanjavur, Ramanathapuram, and Pudukkottai in Tamil Nadu

DR. M. DHANAPAL (Tamil Nadu): Madam, | bring the attention of the Government
to a matter of grave concern affecting the safety and livelihood of fishermen from the
districts of Thanjavur, Ramanathapuram, and Pudukkottai in Tamil Nadu. Over the
past weeks, there have been repeated reports of violent attacks and intimidation
faced by our fishermen while carrying out their traditional fishing activities in their
customary waters. These incidents are allegedly perpetrated by fishermen from
neighbouring areas, including Karaikkal and Andhra Pradesh, leading to fear, loss of
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livelihood, destroying fishing nets and severe disruption in the daily lives of the
affected fishing communities. The fishermen from these coastal districts depend
solely on the sea for sustenance. Any threat to their safety directly impacts
thousands of families, pushing them into distress. Moreover, such confrontations risk
escalating into inter-State tensions, which must be addressed immediately through
coordination and firm action.

|, therefore, urge the Union Government to conduct a comprehensive inquiry
into the reported incidents at the earliest; facilitate coordinated action between the
maritime authorities of the concerned States and Union Territory to prevent
recurrence; strengthen coastal security measures in the affected zones; ensure
protection and livelihood support for the fishermen who have suffered losses.
Safeguarding the lives and livelihood of our coastal communities is a national
responsibility. | request the Government to look into it.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Dr. M. Dhanapal: Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala),
Shrimati Jebi Mather Hisham (Kerala), Shrimati Mahua Maji (Jharkhand), Shri A. A.
Rahim (Kerala), Shri R. Girirajan (Tamil Nadu) and Dr. Sasmit Patra (Odisha).

Demand for targeted promotion of sports in the Darjeeling
hills and the North Bengal region

SHRI HARSH VARDHAN SHRINGLA (Nominated): Madam, | rise to request
focused promotion of sports in the Darjeeling hills and the North Bengal region. This
area has a remarkable football tradition that spans more than a century. Darjeeling
was among the earliest centres where the sport took deep root and its schools and
local institutions produced players who later joined leading Kolkata clubs. Footballers
from the hills have represented Bengal in the Santosh Trophy and served in forces
teams that achieved national honours. However, the region today suffers from
inadequate sports infrastructure. The absence of quality stadiums and training
facilities has pushed this legacy to the margins and local youths from the place are
unable to place them in State, regional and national teams. North Bengal also has
immense potential in adventure and outdoor sports. Its terrain is ideal for trekking,
rock climbing, paragliding, mountain biking and river activities. Darjeeling already has
a heritage of mountaineering training through institutions like the Himalayan
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Mountaineering Institute. What is needed now is upgraded infrastructure, new
adventure circuits, certified safety systems and coordinated promotion to attract both
domestic and international participants. Under the leadership of the hon. Prime
Minister, the Government has prioritised sports excellence and youth development
through initiatives like Khelo India. In this context, Darjeeling hills deserve a dedicated
football academy, high quality turf grounds and a regional plan covering football,
hockey, indoor and adventure sports. |, therefore, request for three integrated sports
centres in Darjeeling, Kalimpong and Kurseong, and one training centre in Mirik.
Thank you Madam Vice-Chairman for the opportunity. Jai Hind!

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri Harsh Vardhan Shringla: Dr. John Brittas (Kerala), Shri A. A. Rahim
(Kerala), Shri Shambhu Sharan Patel (Bihar), Shri Devendra Pratap Singh
(Chhattisgarh), Dr. Sasmit Patra (Odisha) and Shri R. Girirajan (Tamil Nadu).

Shri K.R.N. Rajeshkumar, not present. Shrimati Phulo Devi Netam, not
present. Shri Pramod Tiwari.

Concern over the delay in the construction of
Unchahar-Amethi railway line project

it g fart (JoTeI) : A2I9d, $aAER-3MHe! Vd dg SR Ua¥l & IJgavel!
3R ST &b Tl Bl Sis aTell Ueh Heedqul Neld URIISTT 81 I8 NedRT ST
66.17 ToHt. a1 g=aTfad 8, foTadT S e, 3™l iR warairg frel & 81
al DT SIS 21 59 YoTd ol IR A1d ¥eTd W9 URAIfAd 81 $areR-3™d! 75 Vo
AT RIS & il |, YA Fersie au1 Y Ifeugvr S Agcqul B qul
qd gl oy o g &1 IR % URMRIS a1 § gy NIARGATE g Y
101 7l AT e feharm T1m 2, b favTd g aui | qiRATSTT i Uiy S1eid e
g, 31 § Ivs IRPBR U Ig AT BT g [ 39 URATST DI ITARRIG SA1d DRIDR
TSIRIET @ STaTaee! gHfead o 3R v e uere oY d1fes o arel fo=i 7 g4
S TS BT [T GRT 81 Heb 3R Yol Al UIR¥ Dl ST b |

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri Pramod Tiwari: Shrimati Jebi Mather Hisham (Kerala), Shri Neeraj
Dangi (Rajasthan), Shri A.A. Rahim (Kerala), Shrimati Mahua Maji (Jharkhand), Dr.

Contents Page t



124 [ RAJYA SABHA ]

John Brittas (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha) and
Dr. V. Sivadasan (Kerala).
Shrimati Jebi Mather Hisham.

Demand for safety audit of NH 66 and compensation for the families of
those who have lost their lives at the NH construction sites

SHRIMATI JEBI MATHER HISHAM (Kerala): Madam, | rise to bring to attention of
Government the recent collapse of a section of NH 66 at Kottiyam in Kerala. The
accident shows the flaws in the execution of the National Highway projects in the
State. The sudden caving-in of the road left the vehicles, including a school bus,
stranded on the service road.

The stability of the reinforced earth wall has been in question since the
Kooriyad incident, wherein the National Highway collapsed in a similar manner. The
vulnerable terrain of these places, owing to the proximity of paddy fields, cannot
afford the present earth filling method. Apart from this, unscientific construction
practices such as insufficient side-drain systems, poorly designed retaining
structures, etc., are leading to recurrent incidents of NH collapses.

The public has been repeatedly raising concerns about unfinished work,
absence of basic safety protocols during construction, etc. The glaring example of
the same is the unscientific construction of Aroor—Thuravoor stretch of NH 66,
where, at least, 42 people have lost their lives in road accidents along this stretch, the
latest one being the death of a driver who was killed when a girder collapsed onto a
pickup van.

In this context, | urge the Government to conduct a comprehensive technical
audit of NH-66 and mandate strict adherence to scientific engineering standards. |
further urge to take necessary steps for the immediate disbursal of compensation to
the families of those who have lost their lives at the NH construction sites.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shrimati Jebi Mather Hisham: Shri Neeraj Dangi (Rajasthan), Shri A.A.
Rahim (Kerala), Dr. John Brittas (Kerala), Shri R. Girirajan (Tamil Nadu)), Dr. Sasmit
Patra (Odisha), Shrimati Mahua Maji (Jharkhand) and Dr. V. Sivadasan (Kerala).

Shri Meda Raghunadha Reddy, not present. Shri Subhasish Khuntia, not
present. Shri Satnam Singh Sandhu.
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Concern over the alarming rise in uranium, nitrate and other
pollutants ingroundwater of Punjab

N gam e |y (AW S| : My concern is related to Punjab only , ¥ 3199
WL He YSITa] HINT H UG arel g

& Fglea, H USg & q-Sicl H Al IR, A18¢e AR A= STeviel IgudDl
BT TR RITT BT 3IR ARBHR BT &1 3MMeh{Na ST d18dl ¢l Central Ground Water
Board @1 'Annual Ground Water Quality Report 2025' & 3iTds s8¢ fIdea 2l
$HD AR, YOI & 62.5% STel-THA1 H IR JRiard M1 I Bl 37ferd qra
AT, S YR HIRA H YUY & FaH Sl a1 2| -7 SR Ue-AFg, S A
318 ¥ 3fferes 1 H G 30 ppb W HUR &1 Y8 Ush 'Public Health Emergency' 81
IITIH HER 3R fsl 9 981 X818, Sald 14.6% T # Agee 3R 1% 4
FARTSS Bl SIfTHdT 8RN §Tal Bl 'Blue Baby Syndrome' 3iR &f$ai & 9 &1
RIBR 1 T&1 81 25% A1 H residual Sodium Carbonate 3iR @il &RIFAT A= -HT
SIS, Rl Bl ok 91 V8! 81 A™l dhg IRGR ¥ 31Uid ® fh doig &l 99 & fov
T & 'Special Groundwater Mitigation Mission' 3% {31 SITQI TIT4l # aR-HIEIT 0
'RO-based community purification systems' ST ST R AT A SEl SRR
dohTel "Health Screening Camps' AR fhy SITU| $9% 1Y &l ‘deep aquifer
mapping’ ERT W@ STd A FIol SV AR AAI1H Al F TGH0T b S|
qgIgY, YTl U 'national asset' &1 ST GoITd E[‘Qr I BT UC WRAT ©, ST ISP AT
BT BN

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri Satnam Singh Sandhu (Nominated): Shrimati Sumitra Balmik
(Madhya Pradesh), Shri A. A. Rahim (Kerala), Shri Sandosh Kumar P (Kerala), Shri
R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shrimati Mahua Maji
(Jharkhand), and Dr. John Brittas (Kerala).

Shrimati Sulata Deo.

Demand for Metro Rail Project between Bhubaneswar and Cuttack

SHRIMATI SULATA DEO (Odisha): Madam, | draw the attention of the Government
to an important matter relating to the development of Odisha— the need for a metro
rail project between Bhubaneswar and Cuttack. Bhubaneswar and Cuttack are often

& English translation of the original speech delivered in Punjabi.
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called the Twin Cities of Odisha. They are major centres of administration, education,
healthcare, commerce, and employment. Every day, lakhs of people travel between
these two cities, and the number is increasing rapidly. Due to heavy traffic on the
existing roads, commuters face long delays, pollution, and serious safety concerns. A
modern metro rail system between Bhubaneswar and Cuttack will greatly reduce
travel time, ease traffic congestion, and improve the overall quality of urban transport.
It will also support economic growth, attract investment, and help build a cleaner and
more sustainable environment. The population of the region is growing fast, and the
current transport infrastructure will not be able to handle future demand. A metro rail
network is not only desirable but essential for the long-term development of the
capital region of Odisha.

|, therefore, request the Union Government to extend full support for the early
approval, funding, and implementation of the Bhubaneswar—Cuttack metro rail
project. This will benefit lakhs of commuters and contribute significantly to Odisha’s
progress.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shrimati Sulata Deo  (Odisha): Dr. V. Sivadasan (Kerala), Dr. John Brittas
(Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), and Shri A. A.
Rahim (Kerala).

Shri Tiruchi Siva; not present. Shri Lahar Singh Siroya; not present. Shri Sat
Paul Sharma; not present. Shri Shaktisinh Gohil.

Demand for bypass railway line in Junagadh in Gujarat

st wIftplRE MfEd (ORI : ORI & SANTE AR & 3R F YR Veld A5 Il
<&l 81 SN U 984 o YRETiIe iR gRST & f23ad & +ff 7igcd &1 9reR 1 e
AT QX ¥E] H 9 39 ORE ¥ o § [ WX & A & 1A Nerd DI 3N B
IR-GR R H ¢ IO awh YeTd SINTT TR RUeb o7 A YR SATNTG H ¢fheh Bl IS
TR G Bl IE! B AT I S[ANG e Dl I5UTH DR §U Neld Als Mahed
Hehell 21 3T ARDPR F IGRIY B b ST WX H 81 81 Xefd BHIRT DI RMAT A
&R DI H7h BT b oY AISYRT Veld AT N o Tg Syl

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shri Shaktisinh Gohil (Gujarat): Shri Neeraj Dangi (Rajasthan), Dr. John
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Brittas (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri A.
A. Rahim (Kerala) and Shrimati Jebi Mather Hisham (Kerala).
Dr. V. Sivadasan.

Need to manage human-wild life conflict

DR. V. SIVADASAN (Kerala): Madam, the human—wildlife conflict in Kerala is
creating lot of hardships to the people. Communities across many regions are facing
repeated threats to life, safety, and livelihood due to wildlife entering into human-
dominated landscapes with increased frequency. The existing provisions of the
Wildlife Protection Act, 1972, are inadequate to address these contemporary
challenges, and timely intervention from the Centre has become essential. The
Wildlife Protection Act, along with its associated rules, protocols, guidelines, and
advisories, needs to be amended to reflect present day conditions. Incorporating
practical and flexible provisions into the law will allow effective action to protect
human life and property while maintaining ecological balance. Without such updates,
the response mechanisms remain constrained and insufficient. A notification is
required declaring the wild pig (Sus scrofa) as vermin for, at least, one year in Kerala
under Section 62 of the Act. The uncontrolled rise in the wild pig population has
resulted in severe crop destruction, frequent accidents, and significant hardship for
rural households. A legal provision enabling management measures is urgently
necessary.

Another pressing demand is the reclassification of the Rhesus Monkey (Bonnet
macaque) from Schedule | to Schedule Il, enabling site-specific management and
mitigation measures. The species growing presence in towns, villages, and
agricultural areas is creating safety challenges and economic losses that cannot be
effectively addressed under the current classification. The Central Government is
urged to act to safeguard lives, reduce distress among affected communities, and
reform the legal framework for managing human—wildlife conflict.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Dr. V. Sivadasan (Kerala): Dr. John Brittas (Kerala), Shri Sandosh Kumar
P (Kerala), Dr. Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Shri A. A.
Rahim (Kerala), Shrimati Mahua Maji (Jharkhand) and Shrimati Sulata Deo
(Odisha).

Now, Dr. John Brittas.
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Concern over the denial of Point of Call (PoC) status to Kannur
International Airport in Kerala

DR. JOHN BRITTAS (Kerala): Madam, since its inauguration in 2018, Kannur
International Airport has emerged as a vital connectivity hub for northern Kerala and
south Karnataka, serving a large expatriate population. However, denial of point-of-
call status to Kannur Airport limited airlines operations, curtailed capacity, stifled
competition, inflated fares, and undermined trade, tourism and growth. While the
new non-metro airport at Mopa in Goa has been permitted to host foreign airlines,
Kannur Airport has not been accorded the same opportunity. In its replies to the
questions raised on this matter, the Civil Aviation Ministry stated that the entire State
of Goa has been designated as a PoC under certain Air Services Agreements,
allowing foreign airlines to operate from any airport within Goa. Three individual
airports in Kerala - Calicut, Cochin, and Thiruvananthapuram are designated as
PoCs in specific agreements. This policy, requiring separate PoC status for each
airport in Kerala is inconsistent.

As such, | urge the Government to revisit its stand and grant Point of Call status
to Kannur Airport as well or permit it to operate foreign airlines in the same manner as
is being allowed at Manohar International Airport in Mopa, Goa.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Dr. John Brittas (Kerala): Dr. V. Sivadasan (Kerala), Shri A. A. Rahim
(Kerala), Shri Sandosh Kumar P (Kerala), Shrimati Jebi Mather Hisham (Kerala),
Dr. Sasmit Patra (Odisha) and Shri R. Girirajan (Tamil Nadu).

5.00 P. M.

Demand for establishment of a Railway Wagon Technology Park at
Sitalapalli in Ganjam, Odisha

DR. SASMIT PATRA (Odisha): Madam Vice-Chairperson, since 2011, the people of
Ganjam and South Odisha have awaited the promised wagon factory at Sitalapalli in
Ganjam district of Odisha. A national wagon factory is not feasible as national wagon
production already exceeds current demand. While this may rule out the earlier
proposal, it should not close the door on Sitalapalli's development. Instead, it
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presents an opportunity to create something more visionary and better aligned with
India's evolving freight priorities, a railway wagon technology park.

A wagon technology park moves beyond the limits of standard wagon
manufacturing. It is an integrated ecosystem combining advanced materials, modern
design, digital technologies, prototype development, and specialised wagon
manufacturing. Such a centre would support the railway's emerging needs,
lightweight aluminium wagons, LNG and hydrogen tank wagons, high-speed
container wagons for dedicated freight corridors, and sensor-enabled smart wagons
for predictive maintenance. These are segments where India's current capacity is
limited or nascent, and where future demand is certain to rise.

Sitalapalli is particularly suited for this transformation. Odisha's strong
aluminium industry, growing investments in green hydrogen and LNG, and proximity
to steel and mineral corridors make it an ideal base for next-generation rolling stock.
The upcoming East Coast Dedicated Freight Corridor further strengthens its strategic
relevance. Establishing a wagon technology park at Sitalapalli will finally fulfil a long-
standing promise to the people of Ganjam, while positioning South Odisha as a hub
for innovation, skilled employment, and future-ready freight infrastructure. | urge the
government to look into it. | thank you, Madam Vice-Chairperson.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  The following
hon. Members associated themselves with the Special Mention raised by hon.
Member, Dr. Sasmit Patra: Shri A.A. Rahim (Kerala); Dr. John Brittas (Kerala);
Dr. V. Sivadasan (Kerala); Shri R. Girirajan (Tamil Nadu); Shrimati Kahua Maji
(Jharkhand); and Shrimata Sulata Deo (Odisha).

Next speaker, Shri Kesridevsinh Jhala — hon. Member not present. Shrimati
Rekha Sharma — hon. Member not present. Next, Dr. Bhagwat Karad.

Demand to establish Yoga and Naturopathy Research and Medical
Institute in Chhatrapati Sambhajinagar, Maharashtra

DR. BHAGWAT KARAD (Maharashtra): Thank you, Madam Vice-Chairperson, for
giving me the opportunity for a Special Mention. The subject of my Special Mention is
the demand to establish a Yoga and Naturopathy Research and Medical Institute at
Chhatrapati Sambhajinagar in Maharashtra.

Chhatrapati Sambhajinagar is a region of immense historical, cultural, and
spiritual significance, home to UNESCO World Heritage Sites such as the Ajanta and
Ellora caves. Its unique geographical location, excellent connectivity, and emerging
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reputation as a wellness and tourism hub make it an ideal location for a world-class
research and medical institution dedicated to traditional healthcare systems.

There is a growing national and global demand for trained professionals in yoga
and naturopathy, along with a clear need for premier institutions that can integrate
education, research, training, and clinical care under one roof. In this context, |
humbly urge the Government of India to establish a national-level apex research
institute for yoga and naturopathy in Chhatrapati Sambhajinagar in Maharashtra.

Such an institute would not only promote holistic health and wellness, but also
create avenues for education, research, skill development, and employment. It would
position Maharashtra as a leader in integrative medicine and significantly benefit the
people of Marathwada and adjoining regions.

| urge the hon. Minister of Ayush, Shri Prataprao Jadhav and the Government
of India to look into this matter seriously and do the needful. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK):  The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Dr. Bhagwat Karad: Dr. Sasmit Patra (Odisha), Shri A.A. Rahim (Kerala)
and Shri R. Girirajan (Tamil Nadu).

Demand for a hostel for working women

SN GRS qreiied (A8 Ye)  qeledl, § Afgell drigd & fofg gaR Wea g
H HIS[& U Hecaqul BHI Bl 3R ARG BT €T b BT ATaed g

FeIedl, Iy "aE] Far’ Jiorn = RTINS S0 3 3faedd 3fard &
fepam &, b geiaT sl SNgfies R Aigetall ol arebierall & |1 dredd oM
H 3gY R 38T 21 feaR-2 3R feaR-3 WeRi | AR &l 3R Tl HR dredl,
JaAlCTIT 31T TS! HT H JATge! &, qdisi AT T SpT41 # BRI &1 3 YRl d
HH & < IAREd B § IR FRaR f$fred drfaefact &1 smawaewar skl gl
(A - IP URIER (BT BI A9 1 ol ©f URUTAEIRY, 39 Aleeliail bl
SRR WE AT JGRIare Fofl Sfrard § Y84 &b oIy AoqR 8141 gsdl 81 H WRaR |
G AR 2.0' YH B BT ARG BRall gl 99 AMYFTD U8 BT 35T hdl
31T 1 9 AN IghR Yeb FHLHRT aTdTaR v UG BT 8141 ATl

31T : ARBR | W I8 A1 2 b 39+ FreaforRad uga gur enfird 8F amfe:
HHRI H AT TR -TTS AT5-HTs, Hicdidd 3R RAC 9% (B F BFT) I ardli &
forT e & Giar fAfee &R &=, Az Rue IR Ifvas sEaeh gl &
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3Pl b Y R BRIl & I R IrAAlGD TR 24/7 FGRET J0MTedl
ST BT MRSV THR BTl Dl Fel A H Ih a1 & [T, BAR gl e
Pl SD] TEATHIETRIT B T B A1 fIwRyd 41 81T, g=IaTg|

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by the hon.
Member, Shrimati Sumitra Balmik: Shri Sujeet Kumar (Odisha), Shri R. Girirajan
(Tamil Nadu), Shrimati Ramilaben Becharbhai Bara (Gujarat), Dr. Sasmit Patra
(Odisha) and Shri A.A. Rahim (Kerala).

Concern over the increasing water crisis and falling
groundwater level in Madhya Pradesh

SRl AR RIS (e 9S): HEIG T, H TRER &I &1 7L U9l | Aol 4 9gd
STT-Hehe 3R Y-STel WK 4 81 V& [Gdrore RRMET B AR 3Th i H-1 arel g

AEIGAT, Bl Y-Tdd die Bl RUIC & JJAR THITYRHA, AT, fafee,
arR, fegarst Afed &8 e, 50 Tirera & 1fde & #, i -HAaheud giffd 81 9o
g1 I [RAT 3T gret aui H U THR STA-3TUST H 98l Fhdll 81 59 Hhe & &I
DR & I 3R D -STed GI8; TuISTol- g Gd JAHRUN SRR bl
IRY AT 3R THET |ied 9@ Afedl & dei IR UGl JUT 3{dY Xd-@, o1
YT IcTeh STel-JA¥RYT B & Bl AR B ST B

FEIEAT, 39 BRI F YHIUN AR 37Ef-36 &3l § Jaordd &1 19R dhe,
frami o1 Raarg & fog areil 1 e &1 S91, IR & @&+ A T 3N qist
3R T H SRl uR FRe - S/t 4T AT IR 96 v8! 8

31 § ARBR Y U B! g (b STA-HHSUR [S7ell H ATSS aex Yo i
qohTel o] foham STTY; SMfEfhRrae Reamst w=- T, Tei-$9 3R TR0 35U fAeH
A1 H QY SIIY; ATShI-3RAH B UIcHIed B §U AieAs! d¢Ts 9I1Y; 3iR Afeai
UR Y Y-G9 YGHUT TR IR BRATs B S, TdTS |

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by hon.
Member, Shrimati Maya Naroliya: Shri A.A. Rahim (Kerala), Dr. Sasmit Patra
(Odisha) and Shri R. Girirajan (Tamil Nadu).

Shri Sandosh Kumar P.
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Demand for a special package to Non-Resident Indians

SHRI SANDOSH KUMAR P. (Kerala): Madam, | request the Government to
announce a comprehensive Special Package for Pravasi (overseas) workers from
Kerala. Lakhs of Malayali workers across the Gulf region and other countries have
contributed immensely to the national economy through remittances, which support
not only their families but also play a vital role in strengthening India’s foreign
exchange reserves. Their contributions have been the backbone of Kerala’s economic
and social development. However, in recent years, especially after the pandemic, the
Pravasi community has been facing critical hardships due to a combination of factors
such as global recession, fluctuating oil prices, job losses, increasing cost of living
abroad, and restrictions on labour migration. Many workers have returned home
without savings, employment opportunities, or social protection measures. Their
families continue to struggle due to inadequate income support, lack of access to
healthcare, and educational burden on children.

In light of these challenges, | humbly request the Central Government to
consider a targeted Special Package that includes provisions for emergency financial
assistance, concessional loans, social security coverage, comprehensive health
insurance, skill development programmes for re-employment, and support for
rehabilitation and entrepreneurship ventures. | also suggest forming a dedicated
Pravasi Welfare Task Force to coordinate with State authorities and Indian missions
abroad to ensure timely benefits and grievance redressal. Thank you.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): The following
hon. Members associated themselves with the Special Mention made by hon.
Member, Shri Sandosh Kumar P: Shri A.A. Rahim (Kerala), Dr. V. Sivadasan
(Kerala) and Shri R. Girirajan (Tamil Nadu).

The House stands adjourned to meet at 11.00 a.m. on Monday, the 15"
December, 2025.

The House then adjourned at thirteen minutes past five of the clock till eleven of
the clock on Monday, the 15" December, 2025.
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